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LOK SABRA DEBATES 

LOK SABHA 

Fridal/, September 24, 1965/AIVina 2, 
1887 (Sakal 

The Lok Sabha met at Ten of the 
Clock. 

[MR. SPEAX ... in the Chair] 

ORAL ANSWERS TO QUESTIONS 

Shortage of Cemeat 

+ 

r:: ::llaj: Dr. P. 8r1nlvaoan: 
SIIrl Paramaslvan: 
I Shrl Jashvant Mehta: 

081'. ~ Dr. Mahadeva Prasad: 

I Shri Kajrolk.r: Shrl Mohammed K.o,a: 
Sbrl MalIbu LIm.,e: 

l Shrl Ram Sew.k Yadav: Sbrl Ba.appe: 

Will tho Mini.ter of Industry IUld 
Suppl, be pleased 10 state: 

(a) whether it is a faet that there 
I. an acute shortage of cement In the 
country; 

(b) if so, the reasoll,s therefor; snd 

(c) the steps taken or proposed to 
be taken to improve the situatlon1 

The Deput, MlllUter Ia the Mia .... 
try of Industry aDd Suppl, (Shri 
Blbn4heudr. M ..... ): (al to (cl. A 
stal""",nt is laid on the Table of the 
House. [Placed in LibTO'1I. See No. 
LT-4980/65]. 
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oft fir. ;n. fiI1! : ;r(t ~ t~ 
'f1: ~ rn 'liT ;p:'((I' 'I'(l't--w 
~ ~ nr~ It;T furi'<I' it ~ 'mr 
fu'f it; ;;it 'fl' tft fo:mIQ t, a"I"Ifl 

~ 't'" 1!mI1' ..mm I 

'" "'l ~ : ~ it ~  '1fT 'lI'i 
'!'If,""" Ifl<n t. ~ "'"' 1(T<rr ? 

.w ~ : 'If'lT if'tt 'itT ~  

~ t~  ? 

oft "'l ~ : ~ ifRi '1ft ~
rrn~~ ~ :  I 

.w ~ : q'1R: IfTt ~ ~  

'liT ~  crT if Wi '1ft ~  {I'll I 

'" mrim; qm: rntflft ~ 
'liT '<i! ~ n U t ~ tt"i' ~ '" iriit it; 
'!fI1ff t :~ ~ t, ft 
~t t t~  ~ ~~ ¢ ~ 
1li'tf5lft it; full' ~ .r;m: " <nrm "1'111' 
'I<: lfi1tt ~ n t I ~ ~  <h ~  

~ t tAil' 'I'IIT' illhi' ~  ;;rr ~ t ? 

oft f'l'. ;n. ~ : 'lfr.r ;m;m: ..n-
~ t ~ ~ ~~ 'liT <nrm 

t ~ ~ t I ~ OIlt ~ '1ft' 
~ m itf1T'lITlffi ~ t ~  

t tt : :~  I 

t~ :~~:~  

~ '1ft ~ 'Il\' ~ 'TIfT t I 

t~  qm: 'I'IIT' Jjtfi ~ ~  

'liT ~ ifl'iT, 'lit ~ ~ t, 
SIlrI Buappa: Are Govemment 
aware of the avail8bility of the r_ 
materials in the Vasaduri. area of 
Chi\Tolldrug district of MYlore State? 
Is it a fact that the Chief Minister of 
Mysore bas made a reference to this? 
if 80. what action has been taken by 
Government? 

Mr. Speaker: Each State eaDllOt be 
taken up no .. . 

Sbrl Baap ... : More production of 
cement i. allo covered in the queation. 

Mr. Speaker: We might put • ren-
cral question. 

Sbri Basappa: Please let him lUlSWer 
tbe question. 

Sbrl T. N. SIDch: Whenever the 
Chief MinL"Iter of Mysore as also of 
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other States have written. I have tried 
to accommodate them to the best of 
our ability. In sll'Cb cales. -we do 
what is possible. but there are other 
considerations also. 

Sbrlmatl lyoPaa CbaIIda: Do Gov-
ermnent propose to stop the supply of 
raw material. to Pakistan to run their 
factory in Sylhet. and do they Intend 
to open a cement factory in the Khui 
and Jaintia Hills In Aaaam1 

Sbrl T. N. S\qtl:"At present. there 
arc no supplies being made to Paki-
stan. Aa regards the tuture. it is yet 
to be seen. 

Sbrl Ka,jrolkar: Do Government in-
tend to 'make cement availlible to the 
Maharashtra Government In response 
to their urgent need for it for imple-
mentation of big Industrial ."hem ... 
and housing projects? 

Mr. Speaker: That must be taken 
note of as he seldom puts a question. 

Dr. p. SrlDl"a .. ll: "" we know. 
there I. aoute abortage Of ceme"t all 
over. but even the little quantity of 
cement availa·blp in the .black market 
is found adulterated. What .tep. do 
Government propose to take to re-
medy that state of alrai .. ? 

Sbrl T. N. SlIIgb: There i. nothing 
unu.,ual if black-marketeers and adul-
terator. join together: 

Sbrl IlldraJlt Oapta: The .tatement 
commence. with the sentence that 
'there is an overall shortage of cement 
in the country'. In view of this. what 
are the reasons which have Impelled 
Government to decide on decontrol of 
cement. and how do they' propose 
artpr decontrol to prevent the 111'1_ 
from going up without any kind of 
restriction? 

Sbrl T. N. SlQ'b: As the hOD. Mem-
ber is ........ re. due to the emergency. 
that decision has been postponed for 
the timp being. The decision to de-
control was tnken by the Prime Min-
ister and the Government lIS it was 
felt that with the re,wated aystem of 
suppJy of essential thin,. thaT we are 

thinking of. it would be possible to 
do away with some nf the evils tlaat 
are llIere and" at the .. me time. en-
sure better aupply. 

.n "_.,0<1..... : ~ ~  

~~t~ ~ t R~ 

t:~ ~ t~ tt ~~ 

;fr.\' 11ft 'I>'\'1I(f; q')o: ifurft. ~  ~ am 
t~  ~~~ ~ 

~ ~ n t  ~  
III't ~ ~ ~ lIP ~  

~ ~ ~t  !1!I1'I'Im1ll't 
~ r :~~ an t 't" 

a'rot it1RIl 'IiT'I'I>:vr « ~ "'I ~ 
~ r , it lit ~ "'tm i 
~ r~ t r t ~~ 

!(to ito mo ~ ~ ~~ ~ 1m ~ 

'liT r t ~rn n 

~t ~  

Mr. Speaker: 1. the distribution 
policy to be revised or not? 

Sbrl '1'. N. SIDItI: The wbole policy 
was under consideration. and we were 
going to take certain stePs ... 

~ ~ r Rt r 1ITn: ~ oql'iT it 
~ fiInrr '!'lIT ~ W (1ft 1fM'T if 1ft 
~ >ftnrit I 

~ "_,.,,..... IIfI'I' 'Ii, "" ~ 

'ITlfr ~ , 

~~:~ r t 

"flIT TIlT A' , 

ttl ftro ,"0 fWw: ~ III'lflf 'fit 
1IT'!'f ~ ~ ~ 'rf't ~ lrlll"r IIlft if 
.morT '1ft wfi ~ ffrik "''I fw,r.r "'til 
'fT"IT A' , 'I!nr '3i't f"'ff"l' ,. ~ m 
r~ ,"",'iiI iII1fT 'Ii!\' f'PIT 'PIT ~ , ;;flf."! 

~ """ ;r,T;\T ~  if q;; ;"of a,ft 
~t t  ~ 
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80me hoa Member. r e~ 

Mr. 8pea1ter: The demand is aD 

great and the supply is SO litUe that I 
cannot satisfy aU the members.-

8hr:1 ...... : Are we to understand 
that the emergency is over, the Gov-
emment a.re not going to give any 
thought to it at all, and there is a pro-
ces.. of attrition by which the Prime 
Minister's wishes and Prime Minisfer'. 
decisions, a .... ived at after having con-
sulted the concerned Ministry, are 
being destroyed piecemeal by all 10rts 
of excuses by the MInister concerned? 

Bhri T, N. 81ap: The insinuation 
that the Prime Minister'. decision is 
in any way being circulI\vented is 
quite wrong. We are going to bonour 
whatever the Prime Minister has de-
cided. The deCIsions ·were taken after 
full consld6ration by the Government. 
Let it however be admitted that 
the emergency Is not over yet. 

Shr:I KBnra: It has come for your 
benedlt. 

~ ~s t 

+ 
~ '1"0 ,"0 fiq\' : 

• 81 5. ~ ~ Wo ~  W1'f'ft' : 

~ t  : 
~~ t ~ tt  

~ t : 

(iii) ~ frnft it tw it ~ 'I1fI;ff 
i'I"fI 'P'f '1ft ~ 'SI'd;fi 'I11I')f.iRr 

~ ~t ; q'r( 

(.) t~  ~t t  

it 1fi ~~ IIdf'fllt '1111'Tf1lre' m 'liT 

r~ t? 
The MlDitlter Of CoIIuaenle (1iIIrI 
MaIlubJlal 8bah): <., and (b). There 
is a proposal under conaideraUon. of 
the Government to organize a Perma-
nent Exhibition in New Delhi for the 
display of Indian manufactured pro-
ducts and with a view to ~t a 

picture of developing and changing 
India with particular reference to our 
development plans and export poten-
tial. It is also proposed to set up 
Showrooms fOr the display of India's 
e¥portalble products particularly more 
manufactured products .. t the prin-
cipal commercial and industrial cen-
tres of India such as Bombay, Calcutta, 
Madras, Delhi and Bangalore and 
some progress has already been 
achieved in this regard. 

~ '1"0 \I1'To ~: r,u-'I'W ioii 
i\' 'M)of'i '!>"t lJlJf<r 'l'i[R lFT ~ ~ 

~ 1fi a f.t; ~  'Ofipfi it orr 'I'Vfr.rtt 
t~ ~~~ :r  

~ i!:lm ~ ","" orr ~~ 'Ofitrr ~  ~  orr 
tt~ ~ r i[Tffi ~  ;ffi; f.TIt r'fo'l' 

r r t~~ ~ r 

'!>"t, ~ '1ft ~ lmT'I';rtf ~ ~  

r~ t ~~ ~ ~ lit 
~ rr~ ~ ~ ~ 'M1'lT'!>"t1lR-
~ 'Ii\' q'r( ~ U it. mR ",'t 
~ IIIflR'IIT 'R a.r. ![T ~ 

~ 'Iit'lfTf '"': ~~ "'T 'reT 
~ fit; ~ m ~ t nr r ~ it; w;m 

nIT: ~ it I'f'!=l>tl. ~ II<: q'r( 
~  ~r II<: ~ ~ ~ I ~ .n 
~ ~ t~  

f.TIt 'IT mfit; .n 'lim-<: ~ 
~ ~ If![t lFT ~  ~ ~~  
fq I ~ t~~~ 

8lf m.ft it iffif ~ m II<: rn orr 
t ~ 'Ill ~ ~ I qi;f ~: ~ ~ 
, ~ t IIR'I: ~ ~ ~ q-)f,,, 
!1r'l';tt "6' ~ ~~ ;tt f..,-.n 
~  

-tt "0 "'0 fli": ~~  
Ih:r sr~ lit lit f1I; (m if lmr)of'i ... 
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"1l .... WT. ~ : 1m ~  

~~~ t s ~ r 

~ : ~~ t  ~ t fifi'<'lt 
i\' q'R ~t ~r  i\'. ~ ~ ~ 

'1''( lI'fflf mifT i\' fiI;<r;ft I;.f-mlr 
r ~ 'I1T ~ ~~  'I{ ~ IR 

~  

~ ...,'IfIf "'1: ~ ~ if; 

~ ~ at;r q ;m: 'l>i1T m 't:T 

n ~  q'R ~ n  <ft ~ ~ ~ 
;;rr1I'TT I \lrf'f;;r ;,f'li' ~~ t) 'If a 
~ tn t~~ t~ t t~ q'R 

n t~  ~~  ~ ~ 

tt ij'ma I ~ r~ ~~  'llf 
~  ~ ~ ~ ~~ 'IT'ft;r ~ Iir.r 
~ t m't<mft "I1J;'f t~ ~ 
if; ~ 1fT ~  mor i\' 't:ftlit ~:R r~  

\ifTl!;1JT I 

Shri S. C. 81111Wl1a: Is it not a fact 
that the All-India Manufaeturerl' AII-
sociation collected all the Indl,enous 
machine, and Parte that were manu-
factured in the country and ahowed 
them In Delhi? May I know whether 
they were also exhibited In d.i1rerent 
parts of the country? 

ShrI MaDabbai SIIah: This b what 
I was actually tellin, the hon. Mem-
ber who put the question first; there 
are numeroUs exhibitions with numer_ 
ow a,encies already takln, plaee In 
the country. What we are really con-
centrating upon i. export orientation 
through a number of BUch exhlbltioDS 
and for that purpoae the scheme bOD. 

Shri 8ham La! Sarat: May I know 
whether the.e exhibitione will be 
simply for displayln, of ,oods Dr whe-
ther they will be treated as exhlbi-
tiOnJI-eum-markets ao that exhlbltors 

can have the faelliUe. for booking 
orders on tile spot? 

8hft MaDahbal SIIah: Both the .-
peets will be taken Into conaideration. 

~ II1mW ~ : 'I{ ~ Imf;ft t 
~~t~t  ~ 

~ ~t  ~n 

flfltT ~  I ~ n ~ 1fT ~ 
~  "" ., ~  1l ~ ? 

~ ~ "'1 : 'I{ ~t trrof i 
~t  nt t~  

~~ m <fum ~ wft fim ir ~ 
t. ~  mwrT1l' "" m tint 
<ft '3'nT trrof ~ ~ ~ U11r 
U11r ~~ r  t. ill m ~ ~ ()oft 
~~ ~ 

~~~:~~ 

i\' VifIfT if; ~ Imf if; U11r {Ifm oAt-
inR ,'m ~ ~ Imf 't:T ~ r 

IItf (I'll ~ U11r U11r ~ ~ 8m: 
~  '3'nT wft ~ ~ (IIJT ? 

~~ : ~  

~~  

Shri D. C. Sbarma: May I kDow 
how the Government Is going to attract 
these buslneumen who are ,olng to 
make purchues of OUr .mali-scale. 
mediU'lll-scale and 1&I',e..scale Indua-
triBl products? 

Slarl MaAabbai SIIah: I am iliad that 
thill has been raised. We propOl8 to 
invite foreign dela,atlona from dilrer-
ent lectors from dilrerent countrieo 
and particularly the Eut European 
countries on a ,ovemment level and 
from the rest of the countri.. on a 
busine.. level 10 that they can -
what we are producing and make on-
the .. pot purcha_. 

llorl Prtya GtIPIa: In the reeent in-
ternational TranJIport II:zhIblt.lo" beld 
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at Munich, while there were some 
stalls from Pakistan which does not 
export much, we did not lind a single 
st.1I from India, though India exports 
locomotive engines, wagons, etc., and 
we produce aircraft also, in that In· 
ternational Transport Exhibition, and 
so, may I know what is the view 
of the Government in this matter? 

Mr. Speaker: It is a different ques· 

t n ~ t ~ ~~ r ~ t ~ 
SIT'f <I:t ~ iIil: -IF ~ ~ I 

8hrl PrlJa Gupta: Part (b) of the 
question says about exhibitions ~ a  

nised in other countries. 

~ Plf ~: '!Uif'r;;ir ~  ... "IoI"r.R 
~ .rt ~r~  ~ : ;;rift'! rrtr 9't ~  ~ 

Of': IflfT t~r  'lfr f .. qr : r~  ? 

~ ,,,!,,If ~: >iT ~ ~ 

~r IIrdl' ~ : r  ~ rt ~ 

it""'! 'fo'fTIrr'! if ~  ;r;m-~ ~  

f.!;qr r ~ ~ ~  'Iit;:it ~n~ 

i\W'fi'I' ~  ~ fl;C"r'! iIil:'fT <[,'IT 

Trade with Kut European Coaatrles 

·81&. Sbrl P. R. CbakraverU: Will 
the Minister of Co_eree be pleased 
to state: 

(a) the pNSpects of the expansion 
of trade transactions between India 
and East European countries, speci· 
ally in non-traditionoal goods; and 

(b) the .teps being taken by Gov-
ernment in thla direction? 

The MInIs&er of Co_ (Slui 
MaDabhal Sbab): (a) and (b). A state-
ment Is laid on the Table of the HOUle. 

STATDUNT 

Proopecl< for expansion of India'. 
trade with East European eountrie8 
in non-traditional ,ooda are very 
bright. As made with East European 
countries la transacted on bilateral 

Oasis with mutual consent of the Gov_ 
ernments concerned, every opportuni-
ty is taken to remind those Govern-
ments of the necessity f<lr their pur-
chase of such non-traditional items, 
that are required lor their economy 
and are presently manufactured in 
India. In all trade negotiations this 
matter is highlighted and trade 
agreements do specify a large number 
ot engineering, chemicals as well as 
consumer ",ods as eXP<lrtable 
Items from india. To intensity 
nur efforts in this direction ex· 
tlibitions are regularly organised In 
th<lse countries, technical and business 
delegations woe also sent every now 
and then to contact the East European 
Countries' Buying organisationa for 
cultivating their interests in OUr non ... 
traditional items. The State Trading 
Corporation ot India has also establish· 
ed its offlceg in some of those countries 
and is maintnining frequent contacts 
WIth enterprises in addition to IIna-
lizlng contracts for supply ot such 
goods from India as are envisa,ed 
under the trade agreements. 

Sbrl P. R. Chakravertl: In view of 
the prospects of expansion of India's 
trade with east European countries, 
may I know, up till now, t<J whet ex· 
tent we have been able to enter into 
contracts with some of theae countries 
and the llnancial transactions which 
• re likely to follow from them! 

Sbri Manubbal SbaII.: As the hon. 
House is aware, Our trade with the east 
European countries, particularly, has 
been very gratifYinI; in the last five 
yeara, the trade baa almost ten times 
expanded particularly with the Soviet 
Union. Now, in the fourth Plan, the 
Minister of Foreign Trade, Mr. Peteli-
chev, and his team Bre expected to 
come here in the flrat week of Novem-
ber and we are going t<J double Ibe 
trade between India aDd the Soviet 
Union from the present level ot Ro. ?5 
crores each way or a total of Ro. ISO 
crore., t<J Ro. 300 crore. both ways 
in the fourth Five Year Plan. 

!Qui P. a. Chab ... erta: 10 It • facl 
that the Govemment of India ud the 
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Yugoslavian Government have now 
entered into a joint venture to e r~ 

the potentialities or the possiibillties 
of our eJ<pansion and, if la, with what 
effect? 

Shrl Manubhal Shah: This il al80 
true; Mr. Briley, the Deputy Prime 

Minister of Yugoslavia was here at the 
beginning of this year and we have 
entered into a joint economic co-opera-
tion agreement between India and 
Yugosloa"ia and we are thinkinc of 
putting up a wagon assembly plant in 
the port of Rijak 10 Ibat we can ex-
port Indian wagons from here and 
sell them to Yugoslavia after re-aa-
sembling. It is also going to be the 
focal point of aU these tr~rt 

equipment for the whole of ealtern 
Europe. Likewise, Yugoolavia io also 
helping us to put up ventures in third 
countries so that Indian machinery 
and equipment and technical know-
how could be re-exported to those 
countrjes. 

Shrl Raghunath Siqh: May I know 
what are the prospect. of export of 
our engineering and electrical goods 
to these countries? 

Shrl Manubhal 8hah: There are 
good prospecl8. 

Shrl Warlar: May I know whether 
the Government wUl ""e to it that the 
private manufacturers and exporters 
alIa get opportunities to export mate-
rials from bere to the East European 
countri"., apart tram government to 
lovernment level? 

S1arl llanuhhal SIoah: 11 i. preelsely 
so. We have a mixed economy here. 
In fact, In the ueeilt Lelpzic Fair, 
more than tIO Indian industrialilts took 
part and We were the bilielt Itall-
holders in Leipzic. 

11ft '1ft" : 100 ~~ ~ .,,-
<'mT t r", 'f'Ift ~ '" ~~ Ql, 
mnm: W) ~ ~  WP.r a'tt ~  w;m<, 

"" it, ~ ~ it ]00 ~  110 ". 
~rrr I tt ~ 'ifT'AT ~ t iii; ~ 
: ~ ~t~ 

1fT ~ "'7::'IT , ;;r) ~  ~~ ~ 

;nfF ro 'll "" ~ 1i1f1lOT ~ , 

-n 1f1!\flf .nt: ~ ~ mtt 
r~ ~r ~ rn '1ft ",-.mr ~~  

~ ~ n rr~~ ~~ I 

Shrl Sham Lal Suat: In view of the 
fact tha t the East European countries 
have a socialist economy, may I know 
if we have by now been able to lind 
dependable channels in order to cana-
lise our exporll and Imports with 
them? 

Shrl Manubllal8bah: We aiao deploy 
dilferent techniques to luit difrerent 
commodities. Some commodities are 
canalised throullh thO' STe, of which 
We have flve in number now. In othfor 
"a ..... we allow private trade to nego-
tiate deals with the socialist countries. 

8h ........ tl T ..... _warl Sinha: Hal it 
come to the notice o'f the Government 
tbat one of the lacunae in our trad. 
with other countries is the lack of our 
exhibits being demolLltrated In tho .. 
market.? If 00, what steps are beine 
taken to remove that! 

Shri Manabhal Shall: Thio i. really 
so. We are not in a positiOn to ex-
hibit II. many items as we would like 
to do. But with the limited resourL .... 
we have, we have been tryinl .,,"ery 
year to partieipate In a minimum at 
one exhibition in each of the socialiit 
countries. 

Shrl D. C, SIIarma: May [ imow 
if an Q&.eslment haa been ...-de of the 
needs ot these East European countries 
as to the ,ood. that we can auppiy 
and If so, whether We are able to ful-
III all their need.? 

Shri llanubhal Shah: It is i_ 
sible to fullli all the needs at aU t ~ 

countries. But certainly our e/r"pt i. 
to sell 81 mUch manutacture4 100Gs or 
our country as pOfiible whieh we bave 
in r~t er la.,er supply here. Unfor-
tunately, lbe economie. 01 the locialiat 
countries are not yet c:oDIumer-,ooda-
oriented. They prefer 10 buy only 
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basic materials or raw materials from 
us. It is Our constant endeavour to 
sell more and more of our manufac-
tured industrial products. 

SI.J:th 8teel Plant 

+ r Shrl P. C. Borooah: 
°.17 1 Shri HlmatalDcka: 
. Shrl Kaaakasahal: 

S'hrl Mohammed Koya: 

Will the Minister of Steel uuI Mines 
be pleased to state: 

(a) whether negotiations have been 
going On with France for the setting 
up of the sixth Steel Plant in the 
public sector in India; Ilnd 

(b) if so, how far the negotiations 
have progressed sa far? 

The Deputy MInister In the MInIII-
try of Steel aDd MInes (tilhrl P. C. 
SethI): (a) and (b). Certain French 
parties have shown interest in explor-
ing the possibilities of settinll UP of 
a steel plant in this country. They 
have been told that cellaborationl 
assistance could be considered pro-
vided finance on suitable terms could 
be arrange:!. No specifiC ~r sa  has 
however so far been ~e : ed from 
these parties. 

Shrl P. C. ~: May I know 
which are the possible ,lies under the 
consideration of the Government for 
the location of this plant, and how 
Hospet stands a chance, which was re-
commended as the second test s.lte for 
the fifth steel plant? 

Shrl P. C. Sethi: The question of 
the site would arise much later. We 
are now seized of the site for the 
firth plant. 

Shrl P. C. Borooah: May I know 
whether the Government have decid-
ed upon the minimum llIllit for Indian 
participation in ftnance and also in 
the technical enilineerlng works, so 
as to avoid uncertainty as was ez-
perlenced In the Bokaro plant? 

Slhrl P. C. Sethi: All these consi-
derations would arise later. At pre-
sent only an interest in exploring 
the possibilities has been shown by 
the French and Germ 1n parties. 

Shri Hlmalslngka: Having regard 
to the fact that many public under-
takmgs are located at places on con-
sideratIOns other than merit, will the 
Government give an aa,urLnce to the 
House that in matters of important 
projects like a steel plant costing a 
very huge amount and In"ol\'ing very 
heavy foreign exchanl1e merit only 
will be the consideration in taking a 
decision? 

The Minister of Steel aDd MIn. 
(Shrl SanJlva Reddy): Yes, Sir, merit 
would certainly be taken into consi-
deration, but other factors also are 
there which are much more impor-
tant and thoRe factors also will be 
taken into consideration. 

Dr. L. M. SlnIIhvi: May I know 
whether this task of exploration has 
also been entrusted, as understand 
It hal been, to our Embassy in 
France; if so, whether any progress 
has been made by our Embassy in 
France in respect of identifyinll the 
parties with whom we could colla-
borate; if so, on what terms? 

Shrl SlIII,jlva Reddy: 1 think every-
thing is In a preliminary .I,alle be-
cause we will have to provide finances 
in our OWn Plan, rupee finance and 
all that. Our Plan itself i. in a nebul-
ous pOSition still and .Hotment of 
money for the Fourth Plan has lIiIl 
not yet been finally deoided. There-
fore, our Ambassador in France is 
not in a position to proceed further. 

Shri Sinmurthl BwamY: Sir, ex-
pert committees have b"cn appointed 
by the Ministry and 80 many reports 
have been submitted In this bebalf. 
But only one report, the Anglo-
American expert commiUee's report, 
haa been placed in the library. In 
that report two places have been re-
commended-one Is Hoapet and tbe 
other is Vishakhapatnam. Therein it 
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has been stated that not only the 
sixth steel plant but even the 1Irst 
steel plant should have been located 
at Hospet because it has ~ cheapest 
iron ore found not only in India but 
In the whole world. I want to know 
whether it is a fact or not? 

Sbrl IlaDJlva Bed4,: wonder 
whether I can answer this question. 
He has got a very .trong opinion 
about Hospet and I agree with him. 

Mr. Speaker: It is only a plea for 
having a Iteel plant there In Hospel. 

Sbrl Sblnkre: In view of the fact 
that one of the reason, of inftation In 
this country i. this hu"e capital in-
vestment in so many .teel plants and 
other big projects of the GO"emment 
of India, will the Government see to 
it that this sixth steel plant doe. not 
bring any additional Jlress'JJ'e on the 
limited !lnances of this country and 
only allow it if it is flllly without 
any burden on the country's finance? 

Sbrl S ..... lva Redd,: I Jo not know 
whether it is proper ~  say that huge 
amounts are invested in them and 
because of that only there is lome 
imbalance. I do not agree with that 
view, becaUse unless you i:west huge 
amounts you cannot have the steel 
plants and steel U ab",lutely necel-
aary for the progress Clf a country, 
not only for agriculture and defence 
but for other basic r~  materials. 
Whatever the COst, we will have to 
produce lteel. Other developed coun-
tries are much advanced In ,teel pro-
duction and It will h. v@r), d.lfI\cult 
for UI unIe .. We produce 16'5 million 
tonnes In the Fourth Plan and 28 
mlliion tonne. In the Fdth Plan. 

~ WfIm: I'I1W ~ : It 'lIT'folT 
~~ r ~~ : r 

r~ ~ tt~~ t~ 

lIrif <w. ift ..nr.rr 

Sbrl S ..... lva Bedd,: We have the 
Anglo-American cOlUOrtlum at pre-
lent for the lItth .teel plant. The 

Germans are also showing Interest. 
Krupps and Sidexport cf Frsnce and 
other smaller countries--I do not 
want to name them thllre are others 
als<>---are also showing interest. Pro-
vided we have rupee finance and we 
go ahead, they are prepared to assut 
UI. 

11ft 11Pf'IR ~: It ~ 
~~ ~~ ~ 

t ~ it'llIT. 'lilt ~ !jII11f mT 
t ~~~ ~ t 

1fT ~ ~ 'l'f 'Ii) !W q ~  it iIifIfTIfT 
t I lif<{ {t,m q: 'Iit.f ~ ~ ~ r : 

"3"ri fiI;lAt t ~ m 'lIT ~ t I 

Sbri S ..... lva Reddy: No, Sir, no 
details have been worked out. 

Sbrl P. Veakatuabbalab: May I 
know whether the Government con-
sider the desirability of gomg into tbe 
details of the Anglo-American con-
sortium report and 81.3 bestow Its 
attention to have an advance plan 
80 tar al the sixth steel plant Ia con-
cerned by selecting one of II.e piacel 
suggested by the consortium after 
Vishakhatpatnam? 

8bri SaDJlva Reddy: All th_ 
matters are before tho C":ah;net and 
naturally the Cabinet will conllder 
all aspects of the oIuellion r.nd take 
a deculon. 

8hrlmaU Labluallwlthamma: The 
hon. Minister hal been tellin, UI on 
the ftoor of this House that he hal 
left it to the expert, to live their 
opinion and they will telL! a decillion. 
Since the repOrt has cOme, why u 
there so much delay In " ... :1;11nl about 
the site, 

8brl 81U111va Beddy: The hon. Lady 
Member u. perhapi not a ~re of the 
serious phale througb whirh ,.'e pag-
ed lUll DOW. The Cablnct .. Ill car-
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tainly take a decision in the near 
future. 

8ul Warlor: In view of the neces-
sity and demand for more lind more 
steel plants, mal' I know whether 
Government is taking meru.ures to 
expedite the indigenous production 
of machinery necessary for establish-
ing steel plant. in the 1(nnchi pro-
~e t ao that we can establlsb steel 
plants ourselves without anv colla-
boration? 

8hrl SlUIjlva ReclcI),: That Is our at-
tempt. In the Third Plan we have 
used onl;y 10 to 15 per cent of indi-
genous material in settinll: up steel 
plants. In the Fourth Plan we would 
be using 36 to 40 per cent ot indi-
genious material. In the Fifth Plan 
it will be a much hl&her percentage. 

8bri Buappa: In order to avoid 
controversies that have been raised 
regarding the location of the fifth 
.teel plant, will the que.lion of the 
location of the fifth and sixth plants 
be decided upon .lmultaneousl;y? 

Bhn SlUljlva ReclcI),: All the al-
pects of the question are :'efore the 
Cabinet. '!.'he valuable suggestion of 
Shri Basappa will also be considered 
by the Cabinet. 

Ranw.,. a-rntto.. 

·.18. Dr. 1.. M. s_nt: Will the 
Minister of Ball •• ,.. be pleaaed to 
state: 

(a) whether the Railway Adminis-
tration. are cognisant of the wide-
apread corruption and graft in the 
reservation of berths and ,.eats on the 
Railways throuchout the country; and 

(b) if so, the special elrorts II1<1de 
to eradicate this evil! 

The lllals&er or Stale ill ... _ 
try of Ballw.,... <Sui Bam Sabhar 
~ : <al Some complaints are 
being reeeivee! of corruption and graft 
in the matter of ........ tlon or bertha 
and _ta. 

(.b) A statement is laid on the 
Table of the HOWIe. 

STATEMENT 

1. Everyooe of the complaints iI 
thoroughly enquired into and severe 
punishment meted out in pI'Oven 
cases. 

2. At tranaterence of reservation is 
found to be one of the causes facili-
tating corrupt practices, the Indian 
Railway. Act baa been amended to 
deal effectively with such situations. 

3. Surprise checks have been orga-
nised by the Special Police Establish-
ment in co-operation with the Rail-
way authorities to check on possible 
corrupt practices in booking of berths 
and seats in trains. 

4. At certain important stations, II 
special squad of Vigilance stair and 
TTEa in plain clothes are posted at 
tile booking windows during the rush 
periods to check the activities of un-
scrupulous elements. 

5. Supervision hal been strengthen-
ed at booking olllee., particularly 
during rush periods to eliminate the 
possibility of .talr conniving at any 
malpractices. 

8. As the root cause is inadequacy 
of accommodation, every effort is 
being made to augment train servlCel 
to provide adequate accommodation. 

Dr. L. M. SIaIhn: May know 
whether Government are aware of 
the fact that in spite of the alx steps 
indicated in the statement laid on the 
Table of the HOWIe the problem of 
corruption in the matter of reserva-
tions on the railway. has not been 
tackled adequately? If that is so, I 
would like to know wbether it IS the 
Government'. intention to pursue thIs 
matter more vigorously and, It so, in 
what way. 

Dr. Bam 8uhhag Shleb: Y.... Sir. 
Our intention i. to eradicate it .s 
fully as pouible. 

Mr. ~: In wbat way? 
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Dr. Ram Sllbba&' Slq'h: The aix 
points have already been mentioned. 

Mr. Speaker: He wants to know 
whether there are any other steps 
besides thpse six! 

Dr. Ram a~ SlDIh: The"e will 
be betler check on people who travel 
without tickets. 

Dr. L. M. SiDchvt: WouJd the han. 
Minister tel! us as to how many cales 
were detected and out of the cases 
detected how many persons have been 
punished and whether in the light of 
the experience gained in the number 
of persons punished there are any 
other ways that the administratIOn 
intends to pursue? 

Dr. Ram Sabha&' Slq'h: In the c .... a 
detected either fines are realised in 
addition to fare or they are .... 

Dr. L. M. Slq'hvl: 1 am not u.l<1I., 
about ticketless travel. I am ukiDi 
about corruption in the matter of 
railway reservations. 

Dr. ..... Sllbba&' Slq'h: Discipli-
nary action is taken against perlUM 
who are found indulging in corrupt 
activity. For informatiOn about the 
""act number of persons against 
Whom action has been taken 1 would 
like to have notice. 

II1l IT 0 'IT 0 fim\'\ : om III qt 
m'tf ... J1' .... ~ R: ~ 

I5t <mi ir f1m1nr 'IA' it; ~ ~  

~~ it; ~~ nr 

uf.rlr ~ it; ~ ~ ~ Won' 
m, ~ ~ ~  m r;;l' furmr;r 
it; 'Imff it m ;;qro ~ rn ~ I 

WI. U'I' ~  fir(: ~ ~ 
OR: ~ mr ~ 'Ii t "" ~ wnr 
t1m>nr IIl"I'fttf ~ ~ '" it 
t, ~ R~ R: t 

lImin' i 1Ii'Ir ~ ~ t m ""'*" ~ 
...ront ~ fWm; ~ ~ I 

Shrl A. P. Sharma: Frequent COnl-
plaints are made regarding prevalent 
corruption in the reservation of seat. 
by the railways. When the comp-
laints are proved incorrect what liL-
lion is Government proposing to take 
against those people, who prefer 
frivolous complaints, in order to pru-
tect the railway employees who have 
now no protection? 

Dr. Bam Subhat' S ..... :  U persons 
make frivolous complaints we take 
action according to rules. Some 
cases are referred to courts also. Our 
ruJes provide for them. 

ShJ'l Nareo4ra 8 ..... MaJIicIa: May I 
know whether the hon. Minister has 
studied the Japanese raHway systom 
which ill foo1;>roof in the matter I.t 
reservations? 

Dr. Ram a~ SIDIto: I know a 
little about the Japaneae system. 
IVhatever is best in the Japanese and 
other railways, we will try to Intro-
duce them in the Indian railways. 
Sut here the condition. are dilf"renl 
ond so most of the di1llcultles .rise. 

~ 1I1I'm'r fir(: om IIl"I'fttf ti1ft 
;;fi '" 111: IPmf fi!;In t Ii!; it\II' ~ it 
~~~ t~~~ t 

n~~ t r t~~ 
~ t~t n ~ t 

~ ~~ nt ~ 
t~ t  fiJ'll'Ttf ... ~ 

~ 'iii' 00 ~ "" lIlT .rr.r m-
~~ ~ t r ~ 

it; ~ IIt'f "" M iI'( tr1: ~ q;t 
f'II'T -m ? 

lilt ~ onwiII': om IIfA'f\1r '""" 
;tr it; arT'I' it III ~ nn t t Ii!; Q'II'3; 
W ~ 'IA' 101ft ~ if ~ ~  

n n :~ t t ~ 
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~ ~ M \;of ~ '" -tit 
~ rra  

Shrl Shlvajl &ao S. Deshmuil:h: 
Some days back there was an interest-
Ing news item in Bombay dailies to 
the eftect that the General Manager 
of the Western Rallway accompnnle1 
by some high-ranking officials went 
incognito to the reservation counter 
and he was unceremoniously pushed 
uide by the constable on duty and 
ofter waiting for several hours he 
could not get reservation incognito 
whereas certain parties got reSErvZl-
tion in his presence after Borne pay-
ment; yet, it seems that no action hillS 
been taken on this incident. 

Dr. Ram SubhaC SID&'h: Most eftec-
tlve action will be taken. 

Shl'J P. R. Chakravertl: In view of 
the fact that the Railway reservation 
section has assumed an importance in 
the hierarchy of corrupt officials In 
the Railway Department, may I know 
whether Government has maae any 
Mrrangement to remove the perlO ... 
concerned by the transfer of tnese 
"fficials to 80me other sections? 

Pr. Ram Subhq SlDrh: I repudiate 
Ihis insinuation that only the railway 
hierarchy is having corrupt officials 
because this a social ailment and 
we are 8S much liable to it as rail-
way and other officers. If any speci-
lie incident is pointed out by the hon. 
questioner, we shall take most cfteo-
\lve action against that partIcular 
officer. 

Shrl P. R. ChakraverU: What about 
the transfer of these officials? 

Dr. Ram Subhq SIDrb: He has not 
pointed out any case. On a generic 
basis he· has no basis. 

: t ~~ : ~ 

i!rPliil 1f.\'1t ... ~~ ~ 

f!t 1I'mr1f '" ~ vfi .m: f.m;r firn 
'IT fit; ~ t ~Rr  ~ 

~ ~~a ~ 
~ ~~~~ ~ nr 

<!'Ii ;rn ,"u it ..n-t .mm ~ '1ft 
'I'Ifi t? 

Wlo '(lIf §1'1f fq: ~ it 
~ ~ 'I>"UIlT ~ I 

Shrl S. M. Banerjee: May I know 
whether it is a fact that" Members of 
Parliament who reserve accommoda-
tion in all the trains generally do not 
send their cancellation sliPs aud that 
is one of the reasons for those quotas 
to be used for black market pWlIoses; 
if so, have instructions been given to 
Members of Parliament to cancel 
their reservations promptly? 

Dr. Ram Subhac SlDrh: That type 
of request is issued by the Lok Sabha 
Secretariat. 

t~~: t ~ 

t~~~~~  

q.,ft it SfT1f m ~ for;r m ~ mr mr 

~ ~ m 'Il1r 'f1: <n.ff ~ pr 
'!mIT ~  ~ ~ ~ ~ 'IInft ~ ~ 
q: ~ f fipm i'11 a. ~ ~ it ~ 
WToft ~ f? 

WI. -mr "'" ~: ~ lI'6OI1I' 
\;of ~ a ~ mr ~ ;Rit t'f I'i'tIf 1fT 
~ t an r~~  ~ t 

~ tt ~ ~  ~ 'f1: arr-l' lim 
1!li\1rr I 

Dr. SaroJiDI MalIIahI: Hu It come 
to the notice of Government that in-
formation regardin, unoceupled seats 
in the sleeper coaches is never given 
earlier and when it is ten minutes 
for the departure of the train, usual-
ly the seats are lold .s it were; if so, 
what special machinery is there to 
check thia corruption speclallv in the 
11_ coaches? 
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Dr. Ram Subba« Slnrh: The machi-
nery is there. The hon. Member 
writes to us, but so tar she has not 
pointed out this tytle ot a case. If 
she potnts it out. we will take action. 

·S19. ShrI JIoda: WI11 the Mtnllter 
ot IDdllllhy &lid Sapply be pleased to 
state: 

(a) whether it i. a tact that Gov-
emment are considerin, a proposal to 
.elect 15 areas for rural tndustriallsa-
tion; and 

(b) if so. the names ot the districts 
and the priority industries which will 
be taken up in those areas1 

The Deputy Minister In the MIa .. -
try ot IndllBtry &lid Supply (8br! 
Blbadheadn MIsra): (a) No, Sir. 

(b) Does not arise. 

SbrJ Beds: Was not there any pro-
posal to take UP rural tndu.trialisa-
tion In particular areas where the per 
capita. income is very low; it so, what 
happened to it? 

Shri Blbadheadra MJIra: The qua-
tion is whether there Is any new pro-
posal to slart rural tndustrles in 
selected areas. About this proposal, 
Shri Heda probably knows, that under 
the auspices of the Planning Commis-
siOn the Rural Industries Committee 
have set up 45 rural industrial cen-
Ires tn 45 areas tn the entire country. 

Sbrl Beda: May I know whether 
the Industry Ministry has given any 
attention to this idea as to wha' type 
of rural industries will be let up 80 
that the arricultural bias is the"';? 

Sbri B1badlmldra MUra: It was 
done with the full concurrence of the 
Mtnistry of Industry and tn the :m-
plementation of the scheme, the 0111-
cers of the Mtnistly of Induatrv are 
also associated. Broadly speakiDi, 
the tndustrie. in theae 45 centres, cf 
course, have an apicultural bias. 

-tt ~: ;flr tf't;f <i'f ~ 
~~rn ~ rrt 

tfili'fmliorm ~~~ 
~~~ ~~~r r : 

~~t~~~~~ 

t t ~~ t : ~ 

~ ~ ~ t~~ 

~ §'it 'lIlT  'lIlT ~ trr t t ~ 
~ ~~ ~ 

qnfi m if ;:rmt 'Ii ~ ~ m ~ 
~ ~ ~ fl'\cjN'I'Ii<"' ~ " 
fl(lIT 'lIT ~ t? 

Sbri BJblldlleadra MUra: 
attempts are being made .... 

All 

-tt ~: t ~ 'liT 

~ t t ~  

~ ",,,,,: 1I'A'ftlf ~ :air 

WI' w.tl"< ~ Ill'" ~ t 

'a"f Ut/1IT ron-'I!Tim I 

Sbrl BI1Iudheadra ..... : ,\11 
attempts are beiDg made. There are 
certain physical limitations alIa, for 
example, the development of trans-
port, electricity, power and all that. 
But all attempts are being made ta 
give a practical shape to thi' Idea. 

11ft mtf!l r"" : '11ft' ffi '1ft' if 
~ fiIi' ~ ~ f'I1t ~ am!l'If 

~~~ : tt t 

t~~ r R~ 
m 'l1ff, 'I'tlr ~ I'i!>if '!It ~  'Ott ~ 
~~~ t~ ~rn~ 

~ ~~t rn~ 

m ~ t, m ~  !it ~ 'liT ""'" 
'lIlT t? 

~ 1m W1r{'II ~ Ii 'ltm 
tlftf.rrm-rr 1m ~ ~ (-tt f1f0 ,"0 
fwt) : 'Or ~ qT 1J1IT t r... itwT ~ 
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~  Cube. 

+ 
•• 1 f 8br1 Wa"o,: 
• 18br1 Vuadena Nai.: 

Will the Minister of Comme_ be 
pl.ased to refer to the reply riven to 
Unstarred Question No. 871 on t ~ 

27th Au",st, 1965 and ataie: 

(a) whether Government have for-
mulated and ICheme to proceas 
cashew by mechanised means to meet 
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possible competition fram the African 
countriesj and 

(b) iI so, the details thereof? 

The MlDIster or Commeree (lIhrl 
MaDllbhal Shah': (a) No, Sir, not yet. 

(b) Does not arise. 

Shrl Warlor: May I know whether 
Government have taken any steps to 
ascertain from the African countries 
what sort of mechanisation they are 
adoptin,,? 

Shri MaDllbhal Shah: We have seen 
also the set-up of the factory in 
Tanganyika. It is a completely 
mechanised unit, and we are studyine 
it, and very soon We are contemplat-
ing to establish a cashew board which 
will also put up such mechanised fac-
tories for cashew processing. 

Shrl Warlor: In view of the fact 
that we are short of raw nuts here, 
may I know what special steps Gov-
ernment are taking to see that we Dre 
self-sufficient in the raw material 
itself? 

Shrl Manllbhal Shah: This is a very 
vital question. Today we are getting 
more than 2 lakhs tonnes of raw 'luts 

. trom East Africa, Tanganyika and 
those areas. We are, therefore, hav-
ing a special project to produce more 
than 3 lakhs tonnes of raw nuts in 
the Fourth Plan, ana I have alr.,ady 
indicated that the establishment of 
t he cashew board i. under considera-
tion. 

ShrJ Vuudevall Nair: Gove.,iment 
haVe a scheme in the Fourth Plan to 
produce 3 lakhs tonnes. May I kno .... 
whether Government are proposIng to 
enter into some long-term contract 
with Tanganyika and Kenya 80 rb.t 
we may be assured of the supply of 
raw nuts at least for the coming live 
years tin we attain self-suftlciency? 

Shri MaDllbhai Shah: We have 
made several attempts, but the very 
country which prodUces raw nuts 
would naturally be reluctant to cnter 

into any long-term commitment to 
supply raw material. to us in prefer-
ence to setting up their OWn factories. 

Shrl Shlvajl Bao S. O .... mukh: In 
view of the fact that Westerns hsve 
literally lone crazy for bottled 
cashew-nuts in the form of wine, 
what does the han. Minister p,·opose 
to do in that regard? 

Shrl MaDllbbal Shah: We have con-
templated one alcoholic factory based 
on cash_ fruit which is rejected 
after the nut Is taken out, aDd some 
progreSs wi11 be made in that 
direction. 

OIIIee of Tea Board In calclltta 

+ r Shrl Yashpal Sln&'h: 
om-A. -{ Shrl Barl VlsbDIl Kamatll: 

L Shrl S. M. Bauerjee: 

Will the Mini.ter of Commeroe be 
pleased to slate: 

(a) whether it is a fact that the 
OI'/lce of the Tea Board in Calcutta 
has been closed with effect from the 
l.t September, 1965; and 

(b) If so, the reasons therefor? 

TIle DePllty MlDlater ID the Minis-
try of Commerce (Shrl S. V. Rama· 
swamy): (a) and (b). In consulta-
tion with the West Bengal Govern-
ment. the office of the Tea Board was 
closed on the lst September, 1965 due 
to continued indiscipline and deplor· 
able behaviour of some of the 478 
pmployees of the Tea Bollrd. ln this 
connection, a coPy of the Statement 
issued by S6rl P. C. Sen, Hon'ble 
Chief Minister of West Benglll, on 
Tuesday, the 7th September, 1965 is 
laid on the TIIble of the House. The 
HOUse will observe from the state-
ment that same 01 the enlployees had 
resorted to It'oss mlaconduct and in· 
discipline. 

The omce of the Tea Board had 
however re-opened on Monday. the 
20th September, 1965. as a result of 
the settlement arrived at t.',rough the 
1I0od olllces of the Labour Comtnls-
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sioner of t ~ We.<! en~  Govern-
ment. The settlement stipulates Owt 
to' persons are suspended and Chi.J.lgt,;-
sheetC!d for gross misconduct and in-
dlc;cipline. 455 out of 478 ee~ 

have reported on duty and are regu-
larly working since 20th Sepl<'mber 
and 13 persons are on leave. The 
Board ollkes are working in a Mrmftl 
manner. 

STATRMENT 

"On the atternoon of 31st of last 
month a large number of employees 
of the Tea Board at Calcutta, indulg-
ed in grOqo; misconduct and undiscip-
lined behaviour invading in a body 
the Board room where Dn important 
meeting ath:,nded by Qut.;idcrs ",,"as; in 
progress and interrupt ina C'ttficjal 
work. Thev prevente:! the Chairman 
and other senior offielals of the 
Board from leaving the room Rnd 
shouted ~t  s an~ etc. ~n these 
compellinr, cirC'Umstan('(>s the Govprn-
men! of India in consultation with 
me have closed the e~ unhl fut'-
t!le.r orders. 

The Ten Board is nn oftlce (If 
national importance and it is a at ~r 

of great regret that the employee. 
should hftv" indulgeJ In such miS-
conduct and bE"haviour which forced 
the Government of India to close 
down the office. However, the caun ... 
try, threatened by ag!n"essir,n from 
Paki.o:::tan, is now lacina: a very serious 
situation. It is unfortunate that in 
these circumstances the Te:l Board 
offtce in Calcutta has to be kept ~ 

ed because of undisciplinpj and dep-
lorable behaviOur on the part c.f some 
member. of the staff. I would like 
to urge the ~aner elements amongst 
the Tea Board employeeg to diaown 
this misconduct and gl\'o suitable 
guarant""s for the luturo ,ood be-
haviour so that conditions conducive 
to lI'e reopening the Tea Board Office 
can be brought about." 

Shrl Hari ViBba" Ka .... th: We 
could not hear the answer properly. 
~  mT,lY wr:-p' charg!"-shceted? 

Shrl S. V. Ra_,.: Ten. 

1454(Ai)LSD-2. 

Shri Barl Vlslutu Kamatb: !"or 
",hat? 

Shrl S. V. Ramaswamy: For ,rosa 
t d ~ ne and misbehaviour. 

>it trnml' ~ : ~ q ~ ~ r~ 
WfR ~ om 'I'II"I'l'fu'f it ~ 
oft ~ <r-wm! " ~  ''''' -:1 rrt fin: 
If{t 'm'IT ~ n: ~ rn 1foT ~  ? 

Shrl S. V. Ramaswamy: It slarted 
that way, but 300 people rushed into 
the Board's office when a meeting was 
going on and t r~atened violence to 
the ehairman, deputy chairman, t ~ 

~ ret r  and all the officers. 

"" trn'fl1'{ ~ : ~ I1'l\" ~ ~ A; 
l!1f 0.,... lR rni 'P1T fin: ~ it wm 
11'fT, rn it<!' it PI .n ~ I;'Itff 1foT 
~ ~  'l'k lIT, If) lfil' 'PiT ~  

~~ n t  

IIlf\ ~ t t ~ ! "'If ~ n  Of(i' 

PI' 

Shrl Rarl Vishnu Kamath: The 
statement la.id on thp Table !-lays that 
at the time when the country JJl 
thre"..ltened by aggressIOn from Puk-
1!1oUm, it is a matter of great regret 
that the {'mployees should have 
indulged ]." such misconduct and mis-
behavloul' which forced the Govern-
ment of IndIa to ciose down that 
office. May I know whether th_ 
employees who indulged in such mis-
beha\'jour belonged to 3 union of 

which the s{"{'retary wall! or is thC' 
secretary of the West B.ngal Cong-
ress C';mmittee; and if ro, whether 
the Hon. Mlniater i. in a po.ition 
to firmly and ate~ r e  .tat. that 
In the cas" of tho"" employ""s who 
have been ar :~ eeted for miscon-
duct indisciplinr and millbehaviour. 
the n~ s against them will not be 
hushed up owing to res~ r  from 
ab<wc. 

The Mlnloter of ColDllleree (Shri 
Maaubbal ShU): There is no qurJli-
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tion of hushing up, because the Chief 
Minister of West Bengal who belongs 
to this party is a party to the set-
tlement. 

Shrl Darl Vlshna Kamath: The 
first part of my questian has not 
been answered, namely whether these 
employees belong to a union of which 
the secretary was or is the secre-
lary of the West Bengal .Congress 
Committee. 

Shrl Maaabhal Shah: The first 
part of the question would not arise 
whether a particular trade union 
belongs to one party or the other. 
Those who commit !;ueh groBs mis· 
conduct and carry on such acts of 
indiscipline have got to be punished. 

Shrl Darl VlsImu Kamath: But Is 
It admitted that the Secretary of this 
Union was the secretary of the Bengal 
Provincial Congress Committee? 

Mr. Speaker: HRS he any Infor-
mation about that? 

8hrl Manubhal Shah: No, Sir. 

Shrl S. M. Banerjee: The hon. 
Deputy Minister stated that because 
of the good olllees of the Labour 
Cammissioner, this nratter was settled 
and the olllce has started functioning 
from 20th September, 1965. I would 
like to know 'he temlS of settlement, 
and whether a no-victimisation assur-
ance has been given to the employees. 

Shrl S. V. Ramaswamy: The office 
was opened on the 20th September 
on the employees executinll bonds 
expressing regret for past behaviour 
and guaranteeing future good con-
duct. Out of 478 members of the 
stal!, 10 have been suspended and 
charll ..... /hee1ed. Thia Was agreed 
upon. Of the remaining 488, 455 have 
reported after gh'ing the undertak-
ing referred to above, 12 have applied 
for leave, and one Is absent. 

Mr. Spes •• : Would there be no 

~et t n  

Shri S. V. Ramaswamy: Victimisa-
tion means doing something beyond 
what is necessary. Whatever is 
necessary will be done. 

Sbri A. P. Sharma: Is Government 
aware that in spite of the fact that 
there was a registered trade union 
functioning amongst the Tea Board 
employees, certain other elements of 
rival trade unions like the AITUC 
branch of West Bengal instigated 
them. and if so, what action i. Gov-
ernment proposing to take against 
them? 

Sbri Mauabhal Shab: That would 
hardly arise. 

Sbrl P. C. Borooah: May I know 
whether it is a fact that in spite of 
the provocatlan .. the Chairman 'of the 
Tea BOard was very considerate to 
the employees and in fact he raised 
the ~ ents in certain cases, and 
that with the help of some of the 
executive the trade court members. 
he tried his best to solve the problem? 

Shrl Manubhal Shah: I am glad at 
the tribute paid to the Chairman. 

Sbrl PrJ,.a Gupta: May I know if 
the period for whict. the establish-
ment was closed is, according to the 
decision of the Lobour Commissioner, 
a lock·out or a strike or a lay-off? 

8hri Manubhal Sbah: It was a lock-
out declared by the Central Govern-
ment. There is no question of any 
decision. 

Shrl TrkUb Kamar Chaudhury: 
Was there any representation earlier 
from the side of the employees about 
certain standing grievances which led 
to this incident? 

Sbrl Mauubhal Shah: Those griev-
ances are natural in any establish-
ment. and I can assure the bon. Mem-
bers that all such legitimate griev-
ances will be continuously looked into. 
Here was a gross misconduct on 
which neither the Central Govern-
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ment nor the Tea Board could do 
anything. Therefore, the West Bengal 
Government intervened and brought 
about a settlement. 

Dr. BaDen SeD: Is it a fact that the 
whole trouble started with the em-
ployees demand for bonus which was 
rejected by the authorities of the Tea 
Board there, and if 80, what is the 
ultimate outcome of this dispute on 
the question of bonus? 

Shrl S. V. BamallWaID1: With 
regard to this bonus for Puja the 
rule says Rs. 75 per head, but they 
demanded RI. 200. About 300 em-
ployees broke into the room when a 
meeting was going on and demanded 
a decision immediately that Rs, 200 
would be granted. In fact, the officers 
~re wrong!uHy restrained in that 
room till about 8 p.m. 

Sb.i Indrajlt Gupta: The question 
is about the outcome of the dispute 
about bonus. Has any bonus been 
agreed upon or not? 

Shr! Manullhal Shah: The demand 
for Puja allowance is regulated 
by a rule passed by Parli<lment. 
We are helple.s m the matter. After 
this indiscipline it becomes difficult 
to do anything. But certainly when 
there is a proper representation In 
this regard in the future, we should 
consider all aspects. 

lUI hra. 

SHORT NOTICE QUESTION 

The Muir Mills Ltd., KUlpa. 

S.N Q 12 f Sh.1 S. M. BaDerjee: .. . L Shri DaJl: 
Will the Minister of Commeraebe 
pleased to sta te: 

(a) wheth.r it i. a fact that lock-
out ,till continue. in the Mutr Milia 
Ltd, Kanpur; 

(b) if so, whether the mill-owners 
have demanded a relrabilitation loan of 
Ri. '0 lakhs from the Gove!'nment; 

(c) if so, the reaction ot Goven,-
ment thereto; 

(d) whether the loan has been sanc-
tioned; 

(e) if so, On what conditions; and 

(f) whether the employer. have 
decided to re-open the mills? 

The Deputy MiDlster In the Min .... 
try of Commeree (Shrl S. V. Kama-
... amy): (a) and (b). Yes. Sir. 

(c) to (f). The request tor IInan-
cial assistance is under consideration. 

Shrl S. M. Banerjee: I would like 
to know whether this mill is likely 
to start within this month or next 
month at least 80 that the 6000 em-
ployees may be taken back! 

The Minister of Commeree (SlIrl 
Manubhal Shah): We hOpe It wlll 
start next month. 

Shrl S. M. Banerjee: I would like 
to know whether Bome director. will 
be appointed by Government afler 
giving this loan or it will be kept 
entirely in their hands. 

Sbrl S. V. Ba_am1: Two from 
the Central Government and one 
trom the State. 

Shrl Dajl: Even before the reopen-
Ing of the mills will GOvernment do 
something immediately to see that the 
6000 workers who have not been paid 
their walea are given their w...,. and 
are not aDowed to .tarve on the 
Itreets? 

Sbrl Manahhal Shab: As tar .. 
the present conditions are concerned, 
the mill is under such ftnancial strin-
gency. I cannot promise anything at 
the moment. But we shall s.e to It 
that as .non .s it start., all these 
dues nre settled. 

~ P" .,. IIRIPI1V : rr fiT"f it; 
~ ~ 'lit 1Iin'f...n..,? ''IT 1I"1l'-
~  it; IIin'f q ~ rt lIT m 
fiRit II\roI ~ ? 
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Shrl S. V. Ramaswamy: It started 
with 150 winders not doing their work 
properly and then striking work. 
Th·>n thr inrli.ci;>line spread to other 
auxilrary dP.parl'lllents. Then it had 
to b,· locked-out. 

Shrl Warlor: May I know whether 
th(! Goernment cannot allow some 
advance from the loans which will 
be given to the mills so thaI the dues 
of the workers could be given? 

Sbri Manubhai Shah: All theOl! 
issues will be taken into account but 
the dcficit is !Ill huge that I cannot 
p!"o;r.isc anything at the moment. 

efT ~  ~  ffl' f\:r;;r If,T OfT 
q'lT ~ "" ~ ~ 'ITTolI'{;ifQT;f if; ftro, 

~~ ~ R~  

f'Of1!: ? 

IIfr ",!"If,f ~ . If'iI;rr ifimr if; ""' 
'11: r~  "" ~r ~ I 
Shrl Trldlb Kumar Chaudhuri: 

Which is the particular agency of the 
Ccntr:d ~rn nt from which this 
loan is being advanced? 

Shri S. V. Ramaawamy: It may be 
through !lOme financial institution like 
the I.F.e. and so On. 

WRITTEN ANSWERS TO 
QUESTIONS 

Indo-Yuroslav ~ent rea 

°HZO. Shri Surendra Pal SJnP.: WI1J 
the Minister of Com ........ e be pleased 
to state: 

(a) whether it i. a lact that the 
Government of India have made a 
proposal to the Government of Yugo-
slavia fUr joint Indo-Yugoslav ven-
ture:; to s,£'t up industrial and other 
J.'Irojc:-ts in th[' countries of A"iia and 
Africa; 

(b) if so. the brond t n~s of this 
r ~ : a : and 

(r) the reaction of the Yugoslav 
Govcrnml'nt. thert"to? 

The 1I11nl!l&er or Commen.-e (Shri 
Manuhbal ShaM: (s) to (e). The 

idea of Indo-Yugoslav co-ope:'ation 

in setting up Joint industrial projects 
in third countries emerged during the 
recent discussions held in Yugoslavia. 
This proposal is still in the formative 
stage and no details have so far been 
worked out. p. I ... Plaat .. m- (PaaJa •• 

·ftz. Sbrbutl Maimoona Sultan: 
Will the Minister of Steel .ad M ...... 
be pleased' to state: 

(a) whether Govemment nave 
sanctioned the establishment of ~ pig 
iron plant in His.ar, Punjab; 

(b) if so, its estimated cost and 
proposed production capacity; 

(e) the number of pig iron plant. 
aanctioned for being aet up in other 
JIIIrts of the country thit year so far; 
and . 

(d) the details of the ~r e ts  

The MlDlster or Steel and Mbles 
(Shri N. Sanjlva Reddy,: (a) and 
(b). A letter of intent was i .. ued 
in September 1963 in favour of the 
Government of Puniab for establish-
ing a pig iron plant at ~sar with 
an annual capacity of 100,000 tonnes. 
Total cost of the project i. estimated 
at around Rs. 4 ('rores. 

(c) So far, this year, no pig iron 
plant has been approved by the Gov-
ernment. 

(dl Does not arise in view or (c) 
above. 

·823. Shri Villhwa Nath PaDdey: 
Will the Minister of BaIlwa,. be 
pleased to s!.ate: 

(al whether It Is a fact that .u 
Indian Passenger Train bound tor 
Mo,alhat, East Pakistan, w .. dctall\ed 
by a Pakistan! mob at Mo,alhat on 
the 6th SePlemDer, 111M; 

(b) it 110. Ih. detail. of Ihill i1>e'1-
dent; IIIId 
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(c) the action taken by Govern-
ment iQ the matler? 

The MlDister of state In the Minis-
try of Railways (Dr. Ram Rabb, 
Slnrh): (a) to (c). 205 Up Gitaldaha-
Mogalhat ~d train with Indian 
Railways' Rolling Stock, crew and 
guard which lett Gitaldaha at 13.00 
hours on 6th e t~ er  1985 for 
Mogalhat (E.st Pakistan) and was 
schpduled to work back as 206 Dn. 
mixed from MOl!alhat to Gitaldaha 
the same day with the same llet of 
loco crew. gunrd and .tock has not 
yet retumed to India. 

Negotiations hnve been initiated at 
the diplomatic level for repatriation 
of Indian staf'l detained in Paki.tan. 
The Tntprnational Red Cross Society 
have also e~n approached for ••• Ist-
ance. 

National Sclentilic Laboratories 

·RU-A. Shrl S. N. Chatarvetll: Will 
the Minister of Indastry aad Sapply 
be pleased to state: 

(:1) whpther Government are aware 
that fullest u.e is not being marle of 
thf" pr('lduC"ts and prnCf"SC:f'g devrolopcd 
by the N.,UoMI Scientific T..abora-
tories; 

(h) ",heth,'r the lieenoing policy of 
Government ha-: been in some mea-
:'S'llT[> rellJ)on!Jible tor it. and in a num-
ber of co.e.> the licensed finn. have 
e!ther ('o':'l1pletc1v failed to manufac .. 
lure the indigenous products or t ~ r 
Rn n t re~ ha,'l" been of poor 
quality; 

((') whc-'th(,T it is a}.01.o 3 tact that 
e ~ n Government nderta n ~ con-

tinlle to .how " r~ er~n e for foreign 
: ta t r~ to OUT own; and 

(d) if 00. thr ~  ~ en  pro-
poS{O to takt' in thr matter'?' 

The Delluty MiDloter In the MIDis-
tr" of Indaot,..,. aad 8app1l1' (Slui 
B1huclhPIIltra MI!II'I): (a) It> r,t). A 
.tatement Is laid On the Table of the 

House. [Placed in LibTuTjI. See No. 
L T -4987 /65]. 

Import of ElectriC r-DIIT. 

·824. Shrl Madha Llmaye: Will the 
Minis:er of Railway. be pleased to 
refer to the reply given to Starred 
Question No. S41 on the 1Dth Septem-
ber, 1965 and slate: 

(a) ~t r the Ministry have 

made any <:omparativc study of the 
prices of electric and diesel loc;)-
motives produced by the leadln, 
industrial countries of the world; 

(b) if so, whether the Third onu. 
)'ourth Plan policy with regard to tho 
import of these locomotive. i. or will 
be IIOvemed by price con.<ideratlunl 
or other factors lu.h as, lona terat 
credit. or aid anocation; and 

(c) it 10, the broad details of tht. 
propolaJr 

"nI .. Minloter of state In the Minis-
try of Rallwftys (Shri Ram Sallhal' 
Sinrh): (a) Yes. 

(b) and (c), Prices paid for eie.-
tric locomotives and Narrow Gauge 
diesel locomctivclI imported durin" 
the Third Plan have been based On 
Interna tiona I competitive bids. Thr 
prices for other d e~  t ~:  

obtained from thr United State! and 
flnan""d under that country'. aid. on 
the basis of competitive bids within 
tho U.S.A., are in [l(meral found to 
"""'parr favourably .... ith prill". for 
similar loeomotive. from other coun-
tries. 

'I'hus, during the Third Plan. the 
import of the looomotives was /tovern-
ed by considl'!ratiom: of ~er n :t  

sultahility .. manuraC"turers' ar a t~  

delivery and price.. but air." ta n~ 

into account. in certain cases. the 
.Ouree of foreign pxchangp. mode 
available by Gove-mment for Buch 
import with du" r n d ra~ n for t ~ 

price factor. 

In regard to the Fourth Plan period. 
it ia at present antiCipated that the 
requirements of Broad Gau"! 11)('0-
motive_Electric .... d Dlesel-.... ould 
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be met by indigenous manufaeture at 
Chittaranjan and Varanasi. No prO-
posals for import of Metre Gauge 
andlor Narrow Gauge loeomotive. 
have yet been formulated. 

flf"(lW (.pl n ~ """) on ~ 
~ ~  QIToIT 

*825. ~  ~ : 'f'IT 

~ "'<11 III ~ ott 1m I!il:it 
fit;: 

(1111") ~ ~  ~  

1965 'Ii) ~ ~ t  ~ ~  

;;r;r, 6"'T ~ 'l"1 ~ ~ lfl1'IT 
102 rnr;r 'lTOfT ~ 1111") n ~ 

~~~~~ n:  

~ t If': ,)1111" fom '"' ; 

(.) If'IT "t "Ii\' "" ~ fiI; ~ '!IT 
ff1i, ITl'R <f"Qf ~: R  "'"' onf1lll"' 
~ ~ t  ~  -

( 'f) m- ~  1ft rn «'iPS }(Q""{-
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~  Ii "fI'IIf it ~ II"fi (.'0 
~  ~  ('Ii) (.) ~ ('f), 105 
"" ifR"Irt-f';ro;:r r ~  ,"",T 11f1:-
~ tor ij; ,;;r;r fToiT, lIII"Ii'mf ~ : orri 
ij; m'l6-9-19tiS 'Ii) ~ it 12 if'ir 1III"l 

35 fi;.r! <n: ~ "Rmr ('l"1 
~  ~ llfl'l'Tt{.ft I ufim-
~ 'lIT"'" ..:"t ~ <n: W«r 1IIf.;f'l r..i 
~ ~ ~ ~ 

1filIm-r, 'f1i v" 'OR-fwHf ij; UT1r 102 
~ ~ ~ ij; .'1" it fifmf ~ ;rT"':-
~  iilrotT ..,. I ~ !'11111" Iflf ~ 'II'rnf 

~ ill{\' '111ft t I 

~ t~~~d

...mm 1111") ~ ij; ~ ~ 

~ ~~ t  ~

~ 'tn1w ~ '" 1ft rn ~ 
, qPItI1 ~ ~ q\nr ~ II1If t I 

lart UDIU UI4 Art Silk w... __ Ia 
811ftt 

( Shrl Silam LaI S.nt: 
• ... ~ Shrt Trldlb 11: ..... 
L Ch.1I4b1lJ"l: 

·WiII the Minister of Commerce be 
pleased to otate: 

(a) whether it ill a fact that due to 
inadequate supply of copper and 
non-availability of art .Uk yarn, more 
than J,ooo Jari units and ~  art silk 
fBetories have closed down and ':Dor. 
are likely to be closed in Surat, 
CUjarot State; 

(b) whether thi •• tate of aftairs hu 
rendered thousand, of worker. un-
employed and jeopardised the export 
drive for the end products of the .. 
two industries; and 

(c) if so, the steps being taken to 
restore normal conditions in the aaid 
two industries in Surat? 

The Deputy MlIlIster In tbe Minis-
try 01 Commerce (Shri S. ". Rama-
awamyl: (a) and (b). R~ ts bave 
been received about closure or some 
art silk factories due to 'it!vpro.l rea-
sons resulbng in unemployment of 
some work' rs, but this Goe!l' not affect 
OUr export.. Regarding JKri industry 
which concerns the Lleplt. 01 Social 
Security the information may be 
sought frorll that Department. 

(C) The Export Promotion Scheme 
for Art Silk has been re~ i ... d trom 
1st September, 1965 as D result ot 
which the supply position 0: yam il 
expected to improve. COPpEr i. allo 
allowed to be imported under the 
Export Promotion Scheme for J ad 
coocIs. 

hpadB_ 

.., {Shrl P. C .......... : 
• SJu1 P. a c ...... _ 

Will the Minilter of 1IItIn&r7 ... 
Sappl7 be pleaoed to atate: 

(a) whl!ther the oftIeI.1 worklnl 
,roup on ..... n-se.1e induatrle. baa 
IUlPltecS that ezport bOUIa ..... p.ck-
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ing units for forwardinlt services 
should be set up in each State on a 
co-operative basis; 

(b) if so, Government', reaction 
thereto; and 

(c) what other suggestions have 
been made by the workin, ,roup? 

The Deputy Mtnlllter in the MIDis-
try 01 lIldustry IlIId Supply (SuI 
BlbudheDdra MIsra): (a) Ye •. Sir. 

(b) The matter is under considera-
tion of the Government. 

(c) The Report of the Working 
Group covers various aspect!: of" small 
industry development and the Group 
has made a large number d~ recom-
mendations. The Group'., report Is 
being printed and as 50,n B" printed 
copies become available, they will be 
pTaced in the Parliament'. Library. 

Forelperl Employed lu Durppar 
Steel Plant 

°828. Dr. L. M_ Slngbvl: Will the 
Minister of Steel IlIId IIllnel ~ pleal-
ed to state: 

(a) the total number of ~re ners 

employed in the r a ~r Steel 
Plant; 

(b j whether the agrcement for set-
ting up the Durgapur f,«-el Plant 
contains any provision regarumg the 
employment of top technic,,1 persou-
aeli 

(c) if not, how long and ~  many 
foreign personnel are proposed to be 
continued on the plan'; and 

(d) the annual expendi\u!e incur-
red au their salariel, "'lowar.ce. and 
essential amenities? 

'!'lIe MInIster 01 8teel -Del ..-
(8br1 8anJ1,,!-Reddy): Ca) 31. 

(b) No, Sir. 

(c) Elfort. are being m'de to re-
duce the number of foreign technl-
cinns progreasively but it is dilllcult 
to say preciJely how ~ .. r.d how 
many technicians .W he continued. 

The number at the pnd of 1951, 1862, 
1963 and 1964 was 81, 71, 57 and 43 
respectively as comparej to 31 at 
present. 

(d) The expenditure incun..,d dur-
ing 1963-64 was Ro. 3'35 million and 
during 1964-65 Ro. 2' 58 million. Ex-
penditure during 196'-66 was esti-
mated at Ro. I' 9 million but is ex-
pected to be Ie •• as the number of 
foreign technicians actually employed 
is now likely to be eYen less than !.he 
number anticipated earlillr. 

8eudtJ of Powdered Milk ID Della1 

°129. Shrl Bavl: Will the Minister 
of luutry and Supply be pleaaed to 
state: 

(a) whefher it I •• fact that there 
u an acute Icarclty of powdered milk 
for children in Delhi; 

(b) whether it u beinl IIOId In the 
black market; and 

(c) if la, the action belnl tabD b7 
Government in this r .... rd' 

The Deputy Minister ID the M .... 
try of Industry and 8upply (Slut 
Blbudhendra Misra): (a) The 
avail.bility of powdered milk tor 
children in Delhi, as in the country 
generally, is not adequate to meet the 
increasing demand. 

(b) and (c). Suitable action is 
taken on any specillc complaint 
received reg.rding the lale of pow-
dered milk above the fair lellinl 
p"ices fixed by the manufaclurers. 
Apart from this, additional capacity 
for the production of 5000 tonnes per 
annum of milk foods h81 been lice ..... 
ed and it u expected that production 
In the year 1965 will be about 1000 
tormes higher than in the previOUS 
year. 

Plant f ... an~ e..-. ..... 
0 •• 81ut Warlor: WUl the Mini .. 
ter of 8teel ... __ be pJeued to 

ltate: 

(a) whether tbe proposal IUbmitted 
by Talal to let up a plant tor manu-
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lacturing special steel in Jndia has 
been approved by Government; 

(b) if so, the brood details thereof; 

(c) tbe estimated cost the"'eof; 

(d) whether any foreign finn hus 
been asked to COllaborate with the 
Tatas in setting up the proposed plant; 
and 

(e) it SO, the name of the collabo-
rating firm and the terms of collabo-
ration? 

The Minister of Steel IUId Mi_ 
(Shrl Sanjtv. Rrddy): (a) and (b). 
A letter of Intent bas been issued to 
Tata Iron B'nd Steel Co, on 25-8-1965 
for the pstabli.hment 01 new Indus-
trial undertaking in Bihar for the 
manufacture of 50,000 tonnes of alloy 
nnd ~ er a  steel per annum. 

(c) Rs. 21 crores, 

(d) and (e), Government bave not 
ns1[("d nny firm to collaborate with 
Tata Iron & Steol Co. in Ihis project. 
No proposals have so far been receiv-
~  hy Gnvcrnrnent in thi::; rcga'"d 'rom 
Ihe party, 

~r  ~ t:td ~~  

~ ~ 11th: ,,-m: , .. ~ n ~ 

(r,ftw",,·'r ~ : 

1 ofi ~ : ~ t : 

I t ~ 1m".: 

~  
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.:" f1;l11 "'" ~t ;(.r 'Ii ~ IIf'fiIT 
rn r :~ ? 

m """"tf ~ ~ (iii\' mIf 
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Jrtlf'( it ;nr ~ m t'TIH '"' rn 
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('l') ~ .. nr~  it. rt ~  it. 

1;<mm it. ~ ~~ '11":"" ~  .. r 
n~ it;!T.ir; WllT: ~ ,!ll:a m'f 
WlfiT'T "" om< tr I A,,( ofT, !!'! .... I 
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&span PromotloD Scbe_ 

·W. Sui P. C. Bo.--b: Will the 
Minister of Commerce be pleased to 
stnte: 

la) whether Government have re-
cently tightened the general rule. 
I:oveming export promotion schemes 
;n order to prevent fraudulent 
practices of over.invoicin. and under .. 
invoicinl of imports and exports; and 

(b) It .a, the modificaUon. made in 
the rul .. ! 

'l'be Minister of Commerce (Sbrl 
Muubbai Shih): (a) and (bl. A 
statement is laid on the Table of the 
Holt 'c. [Plac'ecl in L.tbT[iTU See No. 
LT-4981!651. 

AlI-1IuUa IlaDdlcnfts BoarcI 

°833. Dr. L. M. Slngh"l: Will the 
Minister of COIIlIIU!rce be pleased to 
statc: 

(.) whelher it i. a fact that there 
have been several complaints ot 
irregularities in the working of the 
export promotion aclivitie. of the All· 
India Handicrafts Board, New Delhi; 

(b) whether it is a fact that !cveral 
firm. which have nO export earninp 
have not been deregistered or that 
their deregistration has been inordi· 
nately delayed by the AU·Indis Handi-
craft. Board, New Delhi in order to 
enable them to obtain import licencel 
and import entitlements; 

(c) ,..hether action has been taken 
to deregister any firm.. during the last 
year and whether the name. 01 aueh 
dercgistered firms have been lent to 
nri0U8 authontie.; and 

(d \ it .n. I.he name» o! luch firm' 
Ind the caul" ",hich delayed their de. 
r<'giatrationT 

The MIniI&er Of Co_ (SJarI 
Manubhai Shih): (a) No. Sir. 

(b) Deregistraticm h"" to be done 
eMrefully after making necessary 
enquil'ies and giving the flrms con-
cerned an opportunity to explain 
their position. There is no elISe where 

dercgistration or penal action wal 
delayed at all. PJ'(\mr>: ~  t:on is bemg 
taken in each ca.:ic. 

(c) and (d). FOUl" firms were 
dercgistcl·cd in 1964 and 186 firnl.> 
were deregistcred in 1965 up· to-date 
by the All India Handicralts Board 
and their names were illtimated by 
the All India Handicrafts Board to 
the various authorities conccmed. 
The dercgistration was on account of 
several reasons that the finns were 
,-cpurle..! 10 r~  been responsible for 
complaints of bad quality, or wrong 
declaration or failing to fulfil legal 
export and other obligations or late 
receipts or default in receipts ot export 
earnings or several olher reasons 
swllcient to di.qualify and deregis· 
ler. The Chief COlltroller of Imports 
alld Exports ha. a;.o black-listed 
some of these firms. As final penal 
action CRn only ·be taken after due 
process of cautioning, .how eause 
notic.:l!, hearing and issuing orders for 
black-listing etc .. which Is under pro. 
(·C.":O:;, it will not be pos.:ible to give 
any name'!;:, ~ ~ firms have 
already been put on aheyance list 
i.e., no s ~tan e or Jmports are 
allowed to those IIrms on any account. 

It may be st. ted here that 3S oom-
pared to thousands and thousands of 
good expo,leTs (the total number of 
e t~rs parlicipat:ng in aU exports 
of rtumc'rQu'O p!'odllct!{ (;f the C'OlJf1tI'Y 
being about 3 to 4 lakh.), the number 
of firms which arc dcr .. gistered "'. 
bJRC'k .. li:..:;t. ci i!': only a smflll n ~r 

or defaulters and all defaulters 011 
any account are dealt with and pena-
lised most scvl'r('ly and prumptly. 

r 
ott I'" ~ Qj1fI1f : 
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Of) ~ Willi ; 

ott IfIII'ft : 
•• ~ ttrlitli; 
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LoadiDr 01 Padd,. 

2'719. Bbrl A. K. Gopal..,: Will the 
Minister of Ranwa),s be pleased to 
,tate: 

(a) whether it is a fad that padd,. 
movements had to be stopped or 
slowed down due to wagon shortage 
in many Zones in India; 

(.b) it so. the Zones which have 
'been affected most; 

(c) the position ot rice movement 
from Tadepalligudam to Kerala; and 

(d) whether there are enougb 
wagons for movement of paddy? 

The Deputy MiDlster ID the MIllIS-
try 01 Railways (Sbrl Sham Nathh 
(a) No. 

(b) Does not arise. 

(c) During the period tram January, 
1965 to 20th September 1965, a total 
of 1,856 broad gauge wagons 01 rice 
were loaded frO'IIl TadepaJligudam to 
Keral" State leaving an outstandinr 
at only 12 wagons which were regIs-
tered with the Railways on or after 
10th September, 1985. 

(d) Yes, 

P.-nrer ..,4 Pareel TraIIle _ 

S. B. Ban".,. 
1'140, Sbrl S, C. SlUIWlta: Will the 
Minister of Ball",.,.. be pleased to 
lay on the Table ot the House. alate-
ment sbowiDr: 

(a) the eomparative I\gurft ,.. 
passl!II,er and parcel traIBc .. 
llachada and P&Dcl!kura Ran..,. 
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Stations On the South Eastern Rail-
way from 1947 to 1964 year-wise 
(both inward and outward); and 

(·b) the number of employees (cate-
gory-wise) who were working there 
to deal with the traffic in 1947 and in 
1964? 

The Minister of State In the Minis-
try of RaIlways (Dr. Ram Subbar 
Slap>: (a) and (b). The information 
is being collected and will be laid on 
the Table of the Sabha. It i. doubt-
ful whether any statistics of as far a 
date backwards as 1947 would be 
available. 
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Allotment of NOD-fcnuus Metab 

2744. II'hrl Eswara Boddy: Will the 
Minister Of IndusUy and SUPPly be 
pleased to state: 

(a) the broad de'.ails of the pro-
cedure laid down by the Central 
GO\'ernment in the matter of a\lot-
ment of non-ferrous metals to the 
Small-scale Industries; 

(b) whether the Directorates of 
Industries in the States have laid 
down their own procedure In thiN 
behalf and whether any Advilory 
Committees have been constituted 
fOr this purpose by them; and 

(c) the control which is exercised 
by the Controller of Non-ferrous 
Metals over the distribution Dnd uti-
lization t r~  in ',rdel' to secure 
uniformity? 

Tbe Deputy Minister in the MInIs-
try of Industry and Supply (Shri 
Bibullhomdra Mi ... ): (0) Bulk 
;llloC'ation of nonff'rrou:-; nll'tilt'i, 

"it. ('opper. zin(\ lead. tin. 
aluminium nnd niokel for tne 
small scale sector is made by the 
Ministry of Steel and Mmes (Depart-
ment of Mines and Metals) to the 
n ~ nt s : nt~r  Small 
Scale IndustrieR, New Delhi ('very 
fialt-year. After .Iscertaining thp 
demands of each State and bosed on 
the past aUocationa and the avaU-

ability' of each metal, the Develop-
ment Commissioner makes aUot-
ments of the metals to the States 
Directors of Industries, who make 
further distribution of the allotment 
among the small-scale un.ts in their 
respective Stat.es. 

(b) Each State Government has its 
OWn procedure for the distribution 
of non-ferrous metal. to the units in 
its tenitory. The Government of 
India are not aware ()f the details of 
theBe procedures. As far a. the Gov-
errunent of India are Ilware, there 
are no advisory committees in the 
States for distribution of non-ferrous 
metals. 

(c) Till recently, i.e. till the issue 
of the SC'arce Industrial Materials 
(Control) Order, 1965, the non-ferrous 
~ta s Conlroller exercised control 
only in respf'ct of allotment of im-
ported copper (unwroughtl. In issu-
ing permits to small scale indu.."trial 
units for acquisition of such copper. 
tht:' non-ferrous Metals Controller was 
guided by the recommendations of the 
State.' Directors of Industries, keep-
1011 in mind the policy laid down from 
time to time by the Central Govern-
ment in regard to the use of copper 
for industrial and non-industrial pur-
pose-s, ~  it vnls laid down that tiilot-
ment or copper tor utem::i1 'manu-
facturers :::hould b(' reNtricted to tho.:.;e 
only who had received allotment be-
fore or in the pcriud April-September, 
1962 and even in respect of Buch unit. 
a cut oC 30 pel' "cnt in allotment was 
to bt· mado 0< compnred to their allot.. 
'nwnt for April-s"ptl'!llbcr, 1962. In 
ordt.·r to ensure proper utilisation, the 
Stat",. Dir(!ctors oC Industries obtained 
r('gular utilih't.lUon statement:; from the 
industrial units concerned and these 
,,,'t' checked and verified by the 
olf1C'fJrs under them. 

With the issue of the Scarce Indus-
t: ial t~r  (Control) Order, 1965. 
the "Control!t"r" under t ~ Order, 
wi1! r e ~  control over the copper, 
lead. tin and zinc (both imported lind 
indigenous) as described in the 
SchNiulo tn the Order. The entire 
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r ~d re to be followed by the "Con-
troller" is undPr review of the Gov-
crnmen:. 

Allotment of Copper 

Z14S. Sbrl Eswara Reddy: Will the 
Minister of IDdu..lry and Supply be 
eas~d to state: 

Ca) whether ·,ny procedure ha.; ~en 

r ~d out for allotting copper which 
in routine weighment,:; is saved for 
want of e ~ weights; and 

(b) whether it is ne ~ssar  to 
ohtain a permit frOm the Controller of 
Non-fcl'rous Metals in order to get 
such copper? 

~ Minl-ler of Supply and Tech-
nical Developmpnt In tho. Ministry of 
Indll.lry and Supply (Shri Rarha-
ramalahl: Cal Yes. Copper saved in 
rl)utine weighments is required to be 
reported to the Controller of Non-
F"rrous Metals for allotment. 

(b) yns, it is n r ~ r  to obtain a 
permit from the ntr ~r of Non-
Ferrous ~t s for saJe!acquisition of 
SUCh residual stocks of copper. 

Pe","'n Scbeme for Railway Em-
ployees 

2146. Shrl Siddlab: Will the Minis-
ter of Railway. be plp'.'.d to refer 
to the reply given to Unstarred Ques-
tion No. 1617 on the 26th March, 1965 
and state: 

Ca) whethe.r the question of grant-
ing pension to the railway .,mploy,es 
who retired on or before 1st April, 
1957 is being reconsidered; and 

(bl if SO. the decision taken there-
-on? 

The Minister of State ia tbe Mln"'-
tr~ of Ra ~ (Dr. Ram Sab ..... 
'SllIKb): Cal No. 

(b) Does not arise. 

Cbamarajanarar-Satbyamanl"aJam 
RaIlway Line 

2141. Shl'l Siddlab: Will the Minis-
ter at Railw.ys be ~a ed to otote: 

(a) whether the ern ~nt of 
Mysore haw recommended tlmt the 
Chamaraianagar Sathyamangaiam 
Railway line on the Southern Rail-
way should be included in the Fourth 
Five Year Plan; and 

(b) if '0. thp r".,ction of Govera-
ment thereto? 

The ~ t  Mlnl!l\er In tbe Mlnl.-
try of Railway, (Sbrl Sham Nathl: 
(a) Ye8. 

Ch) The main Ju.'iification originally 
far thi, line wa. as a link t t e~n the 
North ond South metre ""\Jr.e .ys-
tPnl. Subsequent examinlltinns r ~ 

vealed that the purpose would be 
better served hy t ~ Salem-BanJ!'>. 
lore metre gauge )jnk and eon.truc-
tion of thi" ha. already bren tnken 
uP. This pnrHrr st ~nt n  there-
fore. no mOTE.> remains for the Ch:'lmn-
ra anaRar~ at a n t n~a a  link. With 
the very limited funds ami r ~ r es 

for new lines in the Fourth Plnn it 
may not he p"".ible to include this 
propo.o::al thflf<!'in. 

MInerai De_If. In Banllnr. and 
lIIdn.por" Dlstrlefa rn West Benpl 
r Shrl S. C. Samaat&; 
Shrlmatl S .. 1trI ~: .,. i Sbrl Sabodh D ...... : 
Dr. P. N. Kha.: 
L IIhrl M. L. DwI .. edl: 

WIJI the Mini.ter of Stul and M!.nes 
bl' ple .. ed to state: 

(a) 'WIIether the Indian Bureau ot 
MIIleI '-made an e"IenRlve ,urvey 
for mm..!·depoalt. In the district. of 
Bankura and Midnapore in Wert 
Bengal; 

Ch) it 00, the reJIufi of the survey; 

(e) whether any mineral ia beln, 
"xploltE'd In those are •• : 

Cd) it 00, which are the exploiting 
8genciel; and 
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(w) qft ~  6't ~ ~  

.rif ffi ~ ? 

(e) the terms for this elU>loitation! 

The Minister of Steel and Mlnel 
(Shri Sanjiva Reddy): (a) and (b). 
The Indian Bureau of Mines is car-
rying out investigations on the tun-
gsten bearing quartz veins in .. few 
selected areas on the border of 
Bankura and Mldnapore Districts in 
West Bengal. The investigations are 
at a preliminary s1>8ge. 

(c) Yes. 

(d) There are 69 private agenciel 
and one Government of India Under-
taking (viz. Hindustan Steel Ltd.) 
which arc engaged in mining of 
different minerals in the above  dis-
trict •. 

(e) The exploiting "gencies are 
lease:Ucence holders according to 
the terms and conditions prescribed 
under the Mineral Concession Rules, 
1960, in the case of major minerals 
and under the West Bengal Minor 
Minerals Rules, 1959, in the case of 
Minor minerals. 

Beside. these, there are leases 
which were granted by ex-inter-
mediaries whose interests have 
vesled in the State Government 
under the West Bengal Estates 
Acquisition Act, 1953. The terms and 
conditions of such leases are as laid 
down in the leRse deeds. The lessee. 
now pay royalty to the State Gov-
ernment. 

~ ~ t~ 
~  

U ~ t t~ : 
~ n ~: 

~ ;ni\q 1m ~ ~ t ~ 

~ ~rn : 

('f;) om m.lf>I1: i!t ~ ~ m 
;m m ~ if ~~ "a'Gltr ~ 
m '1ft 1!itt ~ IATt t; r~ 

~ 

;nhtr ""I ~ ~ it :sq-
Iilft ~ ~  .. ~ : (Ef;) ~ 
(W). ~ <fII; '31ITrr flnrrrr 'f;f ~ ~  

~ m ~ reU ~ ~  it ~ 
'liT wit <n: 'ql1-1Tf"" "!;Ilft 'f;f t:('r. t:('r.'Ii 
~ r m it; ll:'Ii ~ <n: fif;m: 

~ ~a I 

~ ~ (fqn-) it qm ~  

~ ft'I'T 'II"" 

~~~ : 
oft 111'0 ;no ~ : 

'''IT ""'" mt \!fA lI'ift ~ iI<IA 
'I>"r 'f'lT 'If( If fit; : 

~  om ~ ~ a fit; ~ it; 
~ f.r.r if ,!:'fT, ~ ;m ~ ~~ 

>mfT it qm ;;mrT ~ ; 

(w) 1If'=" ~  6't 'I'fT ~  i!t 
n~ melT' <n: \3"f1Irr ~~~

lit<r '!>,it it; ~ 'f;Tt ~r  iT'fTf ~ 
~  

('f) ~ ~  <it a ~ """q ... , 
a? 
~ m\!fA ifllft ~~ 

~ : (Ifo) ~ ('f). 'li"" ~ if<fll'f 
1'fT ""'" lI'f'f ~  >mfT it, f....rl it, 

~ OIlrorr ~  ,,'I{: '.lV IliIilT 
it ~ r  it; <fit it; mIIf mIIf r t~ 

~ I ~ it; ~ <T'fT ~ '!'IT 
~ ~ fiI'omT Wq it fimf.A; 

~ ~ t R ~ ~  

Iff!: ~ 1ffiTT1ii it lTJ«T 'I(i ~ fm 
fiI; ~ ~ m q7 ~ :m.1I'f 
~ ~ firt:I" uiI; I ~ sm.r aft 
IIiT( ~ ~ !f;l In;f ~ ~ 

~  
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~ ~ 'I!fWf lIlT ~ ..rIII1 'ITot1 

r," ". ,". fi«t : 
J ~ wtfir.ft r""" : 

17 Uo, ~ ~ • .-. '""'" : 

~ 'P"' ~: 
IRT m II'<fI ~ ~ '1ft "" 

~ : 

('1\") m ij; ~ ~ '!1iII' "'"""' 
~ t<'l' 'fol mw If; t~ iRTit "If.t 
~ 'IrrIf qro.1I ~ 'l'fI ~  ~ ~ <fII1 

~ ~ 'fuir 'l'fI ~  ~ ~ <fII1 
~ ~n :r ~ <NT ~ «'nr-fl it; ;mr IRT 

~ ~ ~ t ~ ~ ~ ; 

(.) t.;;1 ~  ~  'l'ri{'um 
rr t ~~  m 

( I[) ~ ~ Ifr.r-n-it IRT 
~ f;rJ\f«r ~ lfit ~ ? 

~r  IPJI'T\II1I' ~ ('" mil 

11111) :  ( .. ) ~ Iif;r;rr ij; W<f it 'lff(-

: t~~ R ~~ 

'!1t mq r"",'rIfr!T'l't;m 'lIi<rn: 20929 
~  24566 ~ oft, f';r"l'ti If 
4751\ 'lin-12'! f .. ~ it ~ 
~~ tiT I ~ m rnrn Iif3r;m:ff if 
f1l"l' ~  '" t~ <m'f ,,'tt rilWTlft 
'11ft, ;;.m ~ ij; ~ it It'" r"""", 
~ it; <mf '" ~  ~ I ~ 

~ r ~ ~ 4982/ 

65] 

(iii') pa m rnrft Iinromif if 
t U~~~ n~ t 

lIT ~ ri ~ ~ ~ r t, lit "PIW: 
115m 245 ~ ~  

(I[) ~ ofr;r-rr it f'fif wvit <n: 

it{U ~ ~ orr.iT ~  ~ ~ 

~ t R t~ ~ rt ~ 

t I ~ II'r.Ir'IT it ;tm't "",,;r m.r.r ij; 
t.\1t ~ ~ ~  2740 -fir.i;i't. 

~ ~ "!R '"'IT 'flIT t I =rw.r f'l'Rf-

~ ~~ ~~~ 
mit ~t ~~:

(i) ~ t  

(ii) ~ U (49W,. 1ft.) 

(iii) t ~~  (90f"'0 liro) 

Sealorlb' 01 Clerks Grade D work_ 
In N.E. Rallwa,. 

Z15Z. Shrl Vishwa Nath PIUUl.".: 
Will the Minister ot Rallwa,.. be 
pleased to state: 

(a) whether it Is a tact that hla 
Ministry have flnalised the question or 
seniority of clerks grade II workin: ill 
the North Eastern Railway; 

(b) whether it Is also a Inct that 
the claims 01 seniority at the Scheduled 
Castes and Scheduled Tribes candi-
dates according to the roster poIIi-
lions have been denied; and 

(c) 11 so, the realOns therefor? 

The Minister 01 State In the MI ..... 
try 01 Railways (Dr. Bam Sub.,. 
SlnWh): (a) Yes. 

(b) No. 

(c) DoaI not arise. 

r-and Steel lor V.P. 

2'753. Shrl Vlshwa Nath Pande,.: 
Will the Minisler of Steel and MIn_ 
be pleased to reter to the reply 
given to Un starred QUestion No. 
2130 on the 9th April. 1965 and 
stale: 

(8) Whether the decision repMing 
the allotment ot Iron and steel quota 
to U.P. hal e~n flnalised; and 

(b) If ao, the details thereof? 

The MlDilter of Steel aDd MI .... 
(!!hri Saa,llva _4,.): (al Yeti, Sir. 

(b) The quantity of iron and .teeT 
allotted to Uttar Pradesh durlne 
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1965-66 i. as follows:-

Prime Steel (Controlled categories) 
19,290 tonnes. 

Defectives (non-agri. quota), 354 
wagons. 

Defectives (Agro. quota), 78 wagons. 

Pig Iron (before de-control). 
62,084 tonne8.(·) 

M.S. Billets, 43,200 tonnes. 

Indentor. can place orders for 
decontrolled categories o'f iron ~nd 
.teel without restrictions. 

n d~s 8,250 tonnes of imported 
Pig Iron and 16,640 tonnes of Ingot 
Moulds. 

Oeololl'ical Survey 01 V.P. 

2754. Shrl Vishwa Nath Pandey: 
Will the Minist .. r of Steel and Mines 
be plea cd to state: 

(a) whether the Geological Survey 
of India has surveyed the whole 
S'.ate of Uttar Pradesh; 

(b) if so. the mineral resources dis-
covered; 

(c) the names of places where dis-
covered; and 

(d) the nature of scheme. formu-
lated to exploit them? 

The Mlnl.ter of Steel and Mines 
(Shrl San!lva Reddy): (n) Yes, Sir. 

(b) and (c), As a result of survey 
carried out by the Geological Survey 
of India deposits of limestone in AI-
mora, Dehra Dun and Mirzapur, mag-
nesite in Almora, gypsum in Garhwal, 
Glass sand in Allahabad and Banda, 
R.bes'os in Chamoli, p),),ophylJlte in 
Jhansl. steatite in Almora and Cha-

mo!i coal and fire clays in Mirzapur 
have been recorded. 

(d) The Iim"stone depOsits in Debra 
Dun and Mirzupur Di<rtrict and g'ass-
sand in Allahabad and Banda are al-
ready being worked. 

Schemes for the mining of magne-
site deposits in Almora and mining 
of Mirzapur limestone deposits for 
fluxqrade Jimf'stone have been formu-
lated. It is' proposed to s ~r mag-
ne,;,'e to a refractory plant while 

e~t n~ from thE" Mirzapur at ~ is 
e n~ "uppliod to the cement factory 
at Churl( and high qualit? bla.t fUr-
nac" grade limf'stonr;o will hf' sup-
plipC\ to the steel plan'S. The.e are 
e n ~ implementod by the State Gov-
ernment. 

Allotment of Cement to V.P. 

~  Shrl Vishwn Nath Pandey: 
Will the Minister of Industry and 
Supply be plea ,ed to _:ate: 

(a) the requirement of Uttar Pra-
desh for cement during 1964-65 and 
1965-66; 

(bl the quantity of cement BUP-

plied 10 Uttar Pradesh during 1964-65; 
and 

(e) the quantity likely to be sup-
plied during 1965-66? 

The Deputy Minister In the MInt.. 
try of Industry and Sapply (Shrl BI-
budltendra MI!II'8): (a) to (e). The 
following ligures indicate the require_ 
ment of cement indented by the U.P. 
Government, allotment made and sup-
plies effeetedilo be effected to them 
(under the _tate quota):-

Ye8r Requimnent 
indented 

Allotment Supplieo 

~  
20400497 

(Arr-Ulft 
August, '965) 

·Quo .... are allotted on a quantity a~d : and the ~  to ~ allotted for 

the period January!March, 1986 and supplie, to be made from September 
to onwards will depend on the then prevailing demand and supply posi-
tion. 
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Debndllll-Dak Patbar Ran LIDe 

{ 
Sbrl BqrI: 

11M. . Shri Sareadra Pal SlDch: 

Will the Minister of Rallwa,. be 
pleased to state: 

(a> whether It is a fact that the 
survey of the 3D-mile railway line 
from Dehradun to the Yamuna Hydel 
Project at Dak Pathar has been com-
pleted; and 

Cb) If so, when the construction of 
the railway line will be completed? 

The Deputy Mlalster 1D the MIala-
try of RaDwa,. (Shrl Sham Nath): 
(a) and (b). The U.P. State Govern-
ment had requested for a railway line 
from Dehra Dun to Kal.i via Dak 
Pathar mainly for the tran&port of 
construction materials for the Yamuna 
Hydel Project. They had also sug-
gested that the area promised consi-
derable potential for industrial deve-
lopment and, as such, the railway line 
should be built as a branch line. The 
engineering and tralllc surveys were 
ul)dertaken at the cost of the U.P. 
Siate Government making it clear to 
them that the line can only be con-
sidered as a Private Siding, to be 
built at the cost of the Stat .. Govern-
ment, leaving it open for the Centre 
to take over the line later, if tralllc 
deve!opments in the area justify such 
a course. The engtneering survey has 
been completed by the Northern Rail-
way while the traillc survey is 8tlll in 
progress. The question of construction 
of the line arises only after the sur-
vey repart8 are examined by the 
Railway Board and the cost of cons-
truction is accepted by the U.P. Stlte 
Government. It is, therefore, prema-
ture to think of the completion date 
at this stage. 

TeUlle Pelk:, 

1117. ShrI P. C ........ : Will the 
Minister of "-'-be pleased to 
state: 

(a) whether the Indian Cotton Mills 
Federation at their Seventh Annual 

a ~  

General Meeting demanded a re-orl-
entation of the Government's textile 
policy; 

(b) if so. the specific modiJIcationl 
In the Government's policy which 
were demanded; 'and 

(c) Government's reaction thereto! 

The Depat, MlDIster In the MlDI,,-
try of COIIIJIIeree (Shri S. V. Kama-
1IWIIm,): (a) to (c). The Chairman of 
the Federation In his speech delivered 
at the 7th Annual General Meeting 
of the Federation held on 17th June, 
I S65 appealad to Governm.nt to "re-
orient theit entire textile policy with 
a view to enabling India to reach a 
position of world leadership in ex-
ports of cotton textiles In the next 5 
to 10 years." 

The specific suggestions made In 
the speech were:-

Ca) Raising of the tlrgets of cloth 
production for the mll1 Indus-
try Instead of pegllng mill 
cloth production and alloting 
the increased demand lor 
cloth to the de-centrall""" 
sector of handl00ms and pow_ 
erlooma. 

(b) Removal of qualitative and 
quantitative restrlctton. on 
production of particular typ". 
of mJ11-cloth Itke printed fal)-
riel. 

(C) Removal of the disparity i" 
excise duty leviable on small 
sized powerloom factorie. 
vis-vis mUls. 

(d) Removal of tile pattial sta-
tIatory prk:e-elld-procluction 
control on mill cloth and eX-
tension of the rates of exei,e 
duty applicable to controlled 
categories to the entIre clnt" 
production by the mill indus-
try. 

(e) Retentton or the Managinr. 
Agency system or manage-
ment for the Cotton Textile 
Industry. 
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(f) Inclusion of textile Industry 
along with certain new in· 
dustries of national inlport· 
anCe to which a rebate of 10 
per cent in tax is available 
and also In the 1 ist of indus-
tries to which development 
rebate has been allowed at 
the rate of 25 per cent. 

The suggestion have been taken 
note of by the Government. The tex-
tile policies of the Government ha ve 
been evolved in best nationai interest 
after considering all these and other 
aspects continously from time to tinlp.. 

Re.orpnisatioD of N.C.D.C. 

2151. Shri Yashpai Sln&'h: Will the 
Minister of Steel IUId MInes be pleased 
to state: 
(a) whether Government propose t.o 
re.organise the National Coal Dev,,-
lopment Corporation; 
(b) If so, the reasons therefor; and 
(c) the lines on walch it will be re_ 
organised? 

The MInister of Steel and maes 
(Shrl 81U1jlva Reddy): (a) to (0). 
Some re-organisation of the admini.-
trative set up of the Corporation wo.' 
made in July last. Thl,. was done ill 

order to elfect better cooramation fn 
the formulation of plan; and their iin· 
plementation, The Area General 
Managers have been delegated wid,,, 
powers in their respective spheres and 
they, in their turn, have sub-dell" 
gated adequate powers to senior sub-
ordinate officers under them so that 
at the colliery level, decisions ca ... 
be taken quickly and work executed 
smoothly and efficiently. 

Export of Dried ChllJies to Ceylon 

Z159, Shrl Kolla Venkalah: Will the 
Minister of Commerce be pleased to 
state: 

(a) the quantities of dried chillies 
exported to Ceylon during the years 
1963-64 and 1964-65; 

(b) the cost of exported chillies to-
alised during the respective years; and 

(c) the reasons for the difference of 
oosts realised, if any? 

The Minister of Commerce (SuI 
Manubhal Shah); (a) and (b), The 
quantity and value of chillie; expo":-
ed to Ceylon during 1963-64 and 1964-
65 are as follows:-

Qusntity (Kilograms) Value (in Rupees) 

II '9 million 

11'8 million 

Rs, 2' 7S crateS 

Rs, 2' 48 crates. 

(c) From November, 1964 onward. MlUlafaeture of M""hlnery for 
Steel PllUlts 

the Cooperative Wholesale Establish - 2160. ShrlmaU Tarkeshwarl Sinha: 

ment, an organisation owned by 'h"'1i Will the Minister of IDdastry and 
Ceylon Government has assumed tll. Sapply be pleased to st"te: 
role of monopoly importer d s a n~ (a) the portion of machinery for the 

the individual importers in Ceylo"; te~  Plants being manufactured in 
IndIa at present; and 

this Orl8nisation did not purch8s, (b) the time by which India i, likely 
chilli.,. from any country between 

January-April 1965 managina their 

requirements from the purchases mat'c 

prior to December, 1984. re ~r  

internal as well as expo:1 prices W''1 e 

generally lower in 196'-85 as ~  

pared with the previous year. 

to be self-sufficient in this respect? 

The Depaty Mtalster In the MIDIs. 
try of Indastl) and Sapply (Shrl Bi· 
bullheadra Mlma): (a) About one· 
fourth to one-third of the total equip· 
ments at present needed for steel 
plants I. available from Indigenous 
sources. 
(b) By the Fifth Plan period. 
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~ 1!'" ri"" ~ ~ it; It'li mi 
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~a  
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ito-U88/65 ] 

Fl'a.It PreservaUoD lad...., 

{ 

Shri Sareadra Pal SJach: 
Sbri Yaahpal 8 .... h: 

2783. Shrl 8. C. 8_Ia: 
Shri Subodh aaDada: 
Shrl M. L. Dwlvedl: 

Will the Minister of Commerce be 
pleased to slate: 

(a) the export t~r ets of vegetable 
and fruit product. In the Fourth Five 
e~r Plan; 

(b) whether any recommendation. 
have been made by the Central Fruit 
Products Advisory Committee to im-
prove the conditione of fruit preser-
vation industry and to introduce com-
pulsory pre-shipment inspection for 
exportable fruit and vegetable pro-
ducts in order to enhance our export 
of these Jood articles; and 

(c) IJ 80, whether any steps have 
been taken by Government to Imple-
ment these recommendation.? 

The MI ........ of C_ (Shri 

Maaabhal 8hah): (8) No export tar-
gets for vegetable and fruit products 
have been bed by the Government 
In the Fourth Five Year PI.-. 

(b) Yes, ,Sir. The Central Pruit Pro-
ducts Advisory Committee has recom-
mended the introduction of compul-
sory preshipment Inspection of fruit 
and veptUle products before ex-
port. wtthIIl u... framework of Fruit 
Products Order, 1965. 

(C) The Directorate of Marketin, 
and Inspection under the Agricultural 
Marketing Adviser is preparlnll a 
scheme for this purpose on the basis 
of the above recommendation and the 
"""eme will be IInaliJed in CDnaulta-
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tion with the Proceose<i Foods Export 
Promotion Council. 

Bokaro CoaI8eld 

r Shrl S. C. Samaata: 
2764. ~ ShrI .Subocih 1IaDsda: 

L Sbrt M. L. Dwlve4l: 
Will the Minister of Steel and 
Mia. be pleased to state: 

(a) whether Assessment of Resour-
ces Commitee of the Coal Council has 
submitted its fourth report about the 
Bokaro coaltleld; and 

(b) if so, the quantitative alld qua-
litative pattern of resources of coal 
found in the coalfteld? 

The Minister of Steel..,11 MlDes 
(Shri 8aDjlva Bedlly): (a) No, Sir. 

(b) Does not arise. 

M,.-e Iron and Steel Work. 

2'65. MabarajkWDar Vijaya AIwuIa: 
Will the Minister of Steel and MiDe9 
be pleased to state: 

(a) whether the entire expansion 
programme of Mysore Iron and Steel 
Works has been completed; 
(b) If not, the reasons tharefor; and 

(C) the steps taken to keep pace 
with the expansion work? 

Tbe Mlnlater of Stee1 and MIDes 
(Shri 8aDJIn Be4IlJ): (a) TbP ex-
pansion programme to increase the 
production of mild eteel has been 
completed. The conversion to aUoy 
steel making, which was a later deve-
lopment is stil) lOin, on. 

(b) and (c). Do not Drlse. 

Copper Ore 

., .. { Sbrl P. C. _: 
, !lhrI P. IL. Chakravarti: 

WUI the Minister of Steel ..... 

MI ..... be pleased to state: 

(a) whether prospecting for copper 

i. on in dIlferent recions; 

(b) if so, the details of the pros-
pecting pro,ramme; and 

(C) the estimated reserve of copper 
ore in ditrerent regions as asseased on 
the basis of the explorations done so 
tar? 

The MlDlBtu of Steel ..,11 MiDe9 
eSbrt Saajlva Rell..,,): (a) Yes, Sir. 

(b) About 43 investigations for 
prospecting reserves of copper ore 
are to be taken up by the Geological 
Survey of India during October, 1965 
to September, 1968 while the Indian 
Bureau of Mines will concentrate its 
activities on exploration at the Koli-
han and Akwali sections of the Khe-
tri copper belt and the Bhagoni de-
posit of the Dariba belt in Rajasthan 
and at the Rakha, Roam-Sideshwar 
and Tamapahar blocks in Singhbhum 
(Bihar). 

(c) The reserves of copper ore esti-
mated in the various regions are a8 
under:-· 

ti) Madhan-Kudban 
Section of Kh.tfl 
belt in Rajaorhan 

(ii) Dariha Nala Blo-
ck Rajalthan 

(iii) Cariba Mine Blo-
ck (Rajasthan) 

(iv) Roam Sid •• hwar 
in Singbbhum 
(Bihar) 

(v) Tamap&har in 
Sinahbbum 
(B1bar) 

(vi) Mamandur ill 
South MOl 
(Madrlo) 

z86.z million ton-
DCI wilh 0.8% to 
1,2% copper, 
0.2 million tonne. 

~  z.6% copper. 
0'36 million tonneo 

~t  ~  ~ 
with I to z% cop-
per. 

3 million '0DIIe0 
with above 1% 
copper. 
~ millien tann .. 
With 0.63% copper. 

BEpgft 01 Pepper 

2'.,. Shri Bella: Will the Minister 
of COIlUlleJ'lle be pleaaed ID state the 
reaction of Government to the main 
recommendations made by the Na-
tiona) Council of Applied Economic 
Research in their report on the pros-
pects of export of Pepper? 

TIle Mtub&er 01 Cam_ (Sbrl 
aaDbbai SIJah): The Government are 
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examining the various suggestions 
contained in the Report in consulta-
tion with the authorities coneerned. 

E"port 01 Iroa Ore to Polaad 

27 .. , Shrl BarhllJUlth Sialh: Will 
the Minister of Comma."., be pleased 
to state: 

(a) whether It is a fact that Poland 
has proposed to buy 400,000 tons of 
Indian iron-ore; and 

(b) if so, the details of the propo-
S'Bl? 

The Minister of Commeree (8hrl 
Ma.Dabhaf 8hah): (a) Contract for 

supply of 400,000 tons of Iron are has 
already been coneluded by the Mine-
rals and Metal. Trading Corporation. 

(b) It will not be in the business 
interest of the M.M.T.C. to dlscloee the 
detaills. 

DeraIImeDt of Wapm CoataJablr 
Ker_ 011 near Ba ... llml 

f Shrl K1adar Lal: 
2789. l 8hr1 VlUw ..... tb PUldq: 

Will the Minister of RaII_,.. be 
pleased to state: 

(a) whether it is a tact that 7 tank 
wagons containing Kerosene OU were 
derailed near village Bibat (Baraunl) 
on the 10th July, 1985 resultinC ill 
d8lNl&e to all the wagons and the 
INk..,., of oil contents therefrom; 

(b) if so, the causes therefor; and 

(c) the action taken by Govern-
ment In the matter? 

TIle Deputy MIDIster In tbe IIIDJs.. 
tr,. 01 RaIIW8JS (8hr1 Sham NUh): 
Ca) Of the 7 derallecl w ....... 2 con-
tained Kerosene Oil, 3 light diesel oil 
aDd 1 fumaee oil. The 7th wallon wsa 
.... pty. The contents of 5 wBlona leak-
ed. 

(b) The accident wu call1l!d by 
slnkall. of track. 

(c) Increasingly greater sire. i. 
being laid on the maintenance of 
traek. 

~ ~~ ~ t~ 

WIlI'T 

2770J-tt ~ '"" : 
i-tt ~ tntft : 

ro m "eft III ~ ;tt !"'IT 
rnfi!; 

(iii) ro q-"'" ~ flli 8 'fImr, 
1965 iii) ~ ~  'I>'t ir.I' ~ it; 

~ r rr  irfll'f q, ~ 
~~~~ t ~ 
571 ~ rr~ ~ e ~ 

~ 'TIlT; 

(If) ~~ ~ ro ~ 
'IT; a'\-.: 

(tT) ~ ~  

~ tt ¢or Ii? 
~ ~ ~ tt ~ : 

(iii) i'lro 7 lII1mf, I 96SI9iTp I 

(If) ri'roil;lIITl:'rlliT'llfI ~ 
~~t I 

(tT) ~~ 'lit \II1I'IJ1f 4,595 
m iii ot.,.;mor r~ t 

Import 8at.UhI&Iaa 

2771. Bhrl HarUh Chsadra lllUhar: 
Will the MInister of IndIIIIUJ ... 
8apply be pleued to state: 

Ca) what I. our maintenance im-
ports for dlft'erent seetorr durin« the 
la.t 5 year.; 

(b) what positive eIIort. have been 
made for import subltitutiooj and 

Ce) whether Government are awaft 
thet man,.. it.enul wbich are 1D8I'Iufac-

lured or could euily be manufactur-
ed In India continue to be Imported? 
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The Deputy MlDlster In the MiDIs-
try of Industry and Supply (Shrl 
Billudhendra Misra): (a) A Statement 
is laid on the Table of the House. 
[Placed in Library. See N·o. LT-
4984/65.] 

(b) Positive efforts for .import 
substitution so far made broadlY 
include (I) production of machinery 
and components from indigenous raw 
material, (2) Production of such raw 
materials indigenously, (3) produc-
tion of components from imported 
raw materials wherever raw materials 
are not indigenously available, (4) 
production of basic chemicals from 
indigenous raw materials or wher-
ever raw materials are not available 
from imports and (5) changes in 
production process or in manufactur-
ing standards to make use of indi-
genous materials instead of imported 
row materials, to the extent possible. 

(c) The import policy of the Gov-
ernment is designed to reduce im-
ports of items to the barest minimum 
wherever such items are available 
indigenously in adequate quantity 
and of reasonable quality. If specific 
instances where imports can be 
stopped or curtailed are brought to 
Government's notice, these will be 
carefuly examined. 

8ma11-Seale Units 

1"1. Shrl BqbllDath Slqh: Will 
the Minister of IndllStry and Supply 
be pleased to state: 

<a) the number of Industrial en-
terprises registered as small-sr.ale 
units as on the 31st December, 1984 
and the main categories of these 
unlll; and 

(b) whether mining IInlts have 
also been relistered.s small-scale 
units' 

The DePllh' Minister In the MIn-
latry .f IndllStry and SupplY (Sbri 
Blbudhendra Misra): (a> As on the 
31st December, 1984, 111.052 industrial 
enterprises, pertaining to the main 
categorle. lilted below, were reds-

tered as small-scale units by the 
State Directors ot Industries:-

1. General Engineering Industries. 

2. Electrical Engineering Indus-
tries. 

3. Electronics such as! l'adio 
components, bulbs, conden-
sors etc. 

•. Chemical Industries. 

5. Plastics. 

6. Ceramics. 

7. Food Processing Industries. 

8. Leather based Industries. 

9. Wood based Industries. 

10. Rubber based Industries. 

11. Miscellaneous groups such as 
stationery, printing pre .. , 
cardboards etc. 

(b) Mining units have not been 
registered as small-scale units. 

aillf 'lIT "f('q'f'{-N1( 

2773 • ..n ~~ "'" ill:lfI 
IfIfI ~ ll';fl If{[ ;mit '1ft !>'IT 
rn 111;: 
(If;) ~ ~ : t~ 

'IIT,,;Tf iPIT OIIT"I'n-Iq ~ ~  

(tf) ~ "'" 1I'<l"( fi!;;t ~ WI!' 

III'I'I'n: f;rttf 'I>T 0II'tu IfIfI ~ <fIfT f .... 
~ If"( ~ lII'I'I'n:-f';rijI) omtT ~ 'tit 
'I'tR flI;qy ;;rm a; 
(or) IfIfI fmrt it ~ n: ~ 

lITl'iT ~ 'I'tR .n ~~  .rn 
(11') iffI:' lfT, '" :.;';f bif it; ;mr 

IfIfI t ? 

~ '"""'" if 'n1i1ft ~ 
Wo io ~  : (,,;) ~ it; f'""f 
t ~ n:  

'Itl ~ 'IlIT l I 
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(lI) ~ ('11"). r ~t~ 

it q':;fl1i<f ~ ~  t ~~ 
~~~ r ~ I ~ rr 

f'llri<r ~~ f'!1t.far o;r'tt ~ ~ 
f'lfto:;ar 'fol ~  lI'urr.IT t ~  f\l;l!T 

r ~ I ~~~ t  

~ 'fo"t f;wrn ""it 'fol 'l'!:'llfff <flr ~ 
;r![l <:'1 :;rrfft 'i('if <Ai' f'fo ~ ~ 
iImt ~ n:~  Ifrr ~ ~ ..-.m 
fW;;mrT .rn ~ o;rfll'fi'!fm 
I'm ~ !ImTlf ~ lIl!11Imf ~ ~ ron-
;;mrT1 ~~~~t~~ 

~ t~:~ ~ ~  

~ ~ rnr rn~  ~  

~  ~ ~ wn:r.r.r, m;r, IIlhr, 
~ .rn <rfroit ""Ii 1 ~ it 
'fIff!;<r 'lfrnfTzr ~ 'fol ~ Ifi1r ~ I 

~~~ a ~  ~~ 

~~ "'I '!,flf 

2774. ~ "" fm : IfIrT ~ 
~~ : 

('!O) ~ ~ ~~~t 

~  it i!J<'I' ifl it ~ litWir 
<n: ~ ~ >f,t '!.fif '!it 5flT 
ron-~  

~  'If'f t;:i, ,t't '!',fif ~ ~ ~ 
~~  

('1') 'lIlT ~ ~ <n: '!i1f W>l' 
1jf<r ~ Ifrr ~ t; .rn 
(If) mfl' ~ lIVtf it ~ 

'lIT ~ '!,fif<rt ~ <f'fo ~ U <iI11M't ? 

t~ "'lfl'l1l if ~ t (no 
m pr Iq) : ('fo) ;;ft ~ I 

<lI) _I <l'f; W '!T<r 'Ii\' ~ Ifrr 
~ t~  

('1') ~ 'f(f I 

P_ for CroalDg BaUw., Brldrea 
.t 8aJasore 

2775. Sbrl Jeu: Will the Mlnlster 
of RaUwa,.. be pleased to Ihlte: 

(a) whether it is a fact that Passe. 
are required to be shown to the Rail-
way Protection Force at certain 
places particularly at Balasore town 
to cross Bridee Nos. 263 and 2M on 
the South Eastern Railway by the 
vill ... ge!'s who cross them several 
times a day for their daily transac-
tion of business; 

(b) if so, the reasons therefor; 

(c) whether Government have re-
ceived any request from these villa-
gers for IInding a permanent solu-
tion of Ihe matter; and 

(d) if .0, Government's reaction 
thereto? 

The MlD1ster of State la the Mlnt.-
tr,. of BaIIwa,.. (Dr. Bam Sabbac 
SI .... b): (a) to (d). No. Railway 
Protection Force are not guardinl 
the Bridges. However, the correct 
position is th ... t during Chinese ag-
gression, State Police armed guardl 
were mounted on bridge Nos. 263 and 
2M and they did not allow tbe 
vi11agers to ero.. tbe bridges with-
out authority. Thereupon, the 
villagoers approached the Di.ltrlct 
authorities when palle. were lI.ued 
to bona fide villagers. Slmilarly, in 
the p",sent emergency, the State 
Government RaIlway Pollee are 
guarding Bridge No. 283 only. Similar 
practice, aa adopted during Chinese 
.,gression, is bein, followed now 
also. Passe. are being is.ued on 
request to b01l4 fide villagers by the 
District authorities of the State 
Government. 

Doable Platforms ... 8. E. BalI_, 

1T1I, Sbri 1_: Will the MlnlIter 
of BaD".,.. be pleased to state: 
(a) whether there I. a proposal to 
provide certain RaUwa, stations 
with double platforms on the Suutb 
.. tern Railway; 
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(b) if so, the names of those 
stations; 

(c) the number of stations on the 
said Railway which have got R.M.s. 
office. at present and the number of 
R.M.s .. offices which are going to ~ 

constructed or are in the process of. 
being constructed; 

(d) whether repeated requests ",,"ve 
been made by the D.P.T. of Orissa to 
the Railway authorities for ,provid-
ing a building at the Bhadrak Rail-
way Station, South Eastern Railway 
far opening a R.M.S. office; and 

(e) if so, the reaction of the Rail-
way Authorities to such a request? 

Tbe Minister of Slate In tbe MIn-
IstI"J of Railways (Dr. Ram Sub"", 
SiD&1l): ('8) Yes, there are proposals 
for providing certain Railway sta-
lions with additional platform c.n 
S.E. Railway. 

(b) A stalemenl is placed in the 
T .. ble of the House. [Placed in 
UbTDTI/. See No. LT-4985/85]. 

(c) 5 .... tions are already provid-
ed with R.M.S. building and 3 more 
stations are proposed to be provided 
with the same. 

(d) Yes. 

(e) TOe request fOr providin, a 
R.M.S. building at Bhadrak has al-
ready been accepted and neces-
sary estimatehas been sanctioned. 
The work Is however linked up with 
the remodelling of the Bhadrak sta-
tion and will be taken as soon as 
possible. 

RetreJlchmeat of Stair UDder D.B.K. 
RaUway AtlmIDIstratlo.a 

17'1'1. 8brl 8. M. Banerjee: Will the 
Minister of Railways be pleased to 
slate: 

(a) whether it is a fact that the 
stuff who were locally recruited 
under D.B.K. Railway . Administra-
tion are being retrenched; 

(b) if so, the number of such staff 
and the reason. tor their retrench-
ment; and 

(c) the steps taken to absorb them 
against permanent vacancies? 

The MInIster of State ia the MIn-
Istry of Railways (Dr. Ram Subhag 
SinIh): (a) Yes, except stall who 
subsequently got selected by Rail-
way Service Commission. 

(b) The total number of elus III 
stall liable for retrenchment is 85Z. 
The reason for retrenchment is that 
they have not qualified through Rail-
way Service Commission for appoint-
ment on the open line Railways as 
required under the extant rules. 

(c) All locally recruited stall have 
been told that tbey shOUld aPply to 
Railway Service Commissions in 
referenCe to advertisements and s~ 
of them who are selected will be 
absorbed against regular vacancies 
in due course in t.heir tum. 

KalmaMeI"J Macbiae TOOl Paetor:r In 
Kenla 

2718. f Shrl Wartor: 
"\. Sbri VasudevlUl Nair: 

Will the MInister of 1Ddustr:r and 
Supply be pleased to refer to the reply 
given to Unstarred Question No. 838 
on the Z7th AUlLust, 1965 and state: 

(a) the nature of action being taken 
to expand the Kalmassery Machine 
Tool factory in Kerala State; and 

(t.) by what date production will 
starl as a result of such expansion? 

'!be Deputy MiIllster In the MIIIJ... 
try 01 lDdutry and 8apply (8br1 
BlblUlhllDdra MIsra): (a) The cost 
estimates are under examination with 
particular reference to the foreiln 
exchange required for' import of capi-
tal equipment. 

(b) About two years from the date 
the scheme Is ftnally cleared and for-
eign exchange released. 

80_ Reat AllowlUlce to ltaIl_y Em-
ployees In Olavakkot Dl ...... 

80atbena 1taIlw.y 

.,,1 f!!br1 VaaudevlUl Nair: 
. "\. Sbri Warlor: 

Will the Mini.ter of ~ be 
pleased to state: 

(a) wbether It ill a fact that the 



7397 Written AnaweT .• ASVINA 2, 1887 (SAKA) Wrillen A.....,..... 7398 

Rallway employees in Olavakkot 
Division, Southern Railway are not 
getting House Rent Allowance; 

(b) if so, the reasons therefor; 

(c) whether Government have re-
ceived any representation from the 
employees in this regard; and 

(d) if so, the action taken thereon? 

The MiDlater of Slate III tbe ...... 
try of Railways (Dr. Bam Sabhac 
Slarb): (a) No. All Railway em-
ployees working within the qual18ed 
citie, of Olavakkot Division, South-
ern Railway, are rettinI' House Rent 
Allowance. 

(b) Does not arise. 

(C) A representation from certain 
staff working outalde the municipal 
limits of the qual18ed city of Pal&hat 
has been received. 

(d) The matter Is under the exami-
nation of the Railway Administration. 

'mITIf if ~ wm1'I' 

:: : ~ : 
ro tri 1ilft til ~ ~ ","," {ii 

f'" : 

("') ro Ill! ~~ t 111; ~ it; 
'(ri ~  ~ """ itf1l1it i 
~ n  ~ t ~ ; 

(w) r t ~~ 

'11: ~ rn ~~ rt 

~  'It\' RiI "it ~ ; 

(If) r ~~ ~~ 

~ it; om"f !W itf1l1it it; IIT.t 
t~ ~  m: 

~  t t~~  ro 

~~ t ? 

~ 'I'1I'1\II1f if'mlf-ll'tft (WT. 
~ I"1f fq) : ~  ;;ft ~ I 

(w) ~ 'Iir ~  I 

(If) m  m 'lT11<'ll it ~
~ t m:')1f l'!1I1it t~  a"Af1 ,.t;r-

~  ""if ~ '«II "'\'oil ~ ~  wtt 
'It\' ~ I 

('If) ~ a  

~ tr ~ 

2781. {'" ~  ~ : 
'" q: 

ro tri -rRft IIW ~R if.t FI 1riwl 
111;: 

("') r ~ ~ t  
70 lIfum' m mrtT ;pn: it ~ 
~ t~ ~ ~ r ~ 

ret '11: fN<f ~ ; 

(w) ~ 111! 'Iit"t ~ ri-
~ if.t ~ t Prit ;pn: if .rt 
~~~t  

(If) qf( ~  II't ro '""'" .1 
~~ r t n: t~~ 

"" t  ; m: 
('If) qf( '!(t, lit ~ ~  ~ 

t ? 

tri '"""-if t ~ (WT. 
~ F' fat): (IF);;ft '!(t I 
~ it ~ fl'T 5500 r.r ri-
..rron it ~ \OfII1FIT 1900it>cmr ~ 
~ tim ~ if "'Wtwr-
~ a ~ ~ ~a t 

~t I m ~t <m'f ~ 
~~~ r ~ 

"'" (oUllkiru) ~  (t ftf1r * 
~ :t I 
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(10) ;;ft ~ I 

(1]") oft ~  I 

('f) 3;"1<: 'IITIT ('fi") ~ n: if oft 

llJ 'lr7.T ~  :air ~et ~ :  ~ it 
q-)q'!1Ti'!l< lir-rit q;r ~ ~  ~ I 

E"pansion of Durrapur Steel PlaDt 

2782. Shrt Yashpal Slac"h: Will the 
Minister of Steel and Mines be pleas-
ed to state: 

(a) whether it is a fact that the 
Heavy Engineering Corporation oller-
cd to supply 25,000 tonnes of equip-
ment required for the expansion of 
the Durgapur Steel Works but orders 
for only 14,500 tonnes were placed 
with them; and 

(b) if so, the reasons therefor? 

The lWnister of Steel aDd Mines 
(Shrl SanJlva Reddy): (a) and (b). 
Certain discussions were held be-
tween representalives of the Hri-
tish Consortium which is going to 
assist the Government of India in 
the IV Plan expansion of the Durga-
pur Steel Plant and representatives 
of the Heavy Engineering Corpora-
tion, Ranchi, earlier this year re-
garding the quantity of equipment 
that Corporation could supply for the 
Durgapur expansion during the IV 
Plan. These discussions were of a 
preliminary nature and apparently the 
Corporation ollered to supply a larger 
quantity of equipment than was 
thought possible by the Dritlsh Con-
sortium. No firm decision, however, 
has been taken yet about the actual 
tonnage whiCh will be supplied by the 
equipment which can be supplied in 
any event, it will be ensured that any 
equipment which can be supp'.led in 
time by the Heavy Engineering Cor-
poration or other Indian manufac-
turers Is not imported. 

Enqnlry Into Main of 8 MID III 
KaDpar 

11U. IIIIr\ Yubpal alDlll: Will the 

Minister of Commeree be pleased to 
state: 

(a) whether the Government of 
Uttar Pradesh have requested the 
Union Government to institute an 
inquiry into the allairs of a mill in 
Kanpur and to run the Company by 
appointing a Controller; and 

(b) if so, the reaction of Govern-
ment thereto? 

The DePUty MInIster In the MiDIs-
try of Commerce (Shri S. V. Rama-
swamy): (a) and (b). An Investiga-
tion Committee has been appointed 
on 7-9-1965 under the Industries (De-
velopment & Regulation) Act 1951 
for the purpose of making an e~ r  
into the allairs of the Muir Mills Co. 
Ltd., Kanpur, in consultation with the 
Govemment of Uttar Pradesh. 

Production of Cinema Are Carbon 

27M. Shrl S. N. Chaturvedl: Will 
the Minister of Industry and Snpply 
be pleased to state: 

(a) whether it is a fact that the 
National Physical Laboratory has 
been able to fabricate cinema arc car-
bon by a new method and with in-
digenous raw material; and 

(b) if so, the reasOns for giving a 
licence to a foreign firm to supply 
almost the entire requirements of this 
article of the country instead of get-
ting it manufactured by this new 
process through an Indian firm? 

The Deputy MlDIster In the MlnIs-
try of Indastry and SUpply (Shri 
BlbudheDdra MIars): (a) and (b). The 
Council of Scientific & Industrial Re-
search have, no doubt, developed a 
process on laboratory scale, for manu-
facturing cinema are carbons. Nep-
liatlona with Indian parti.. for the 
commercial utilisation of this proceas 
have not yet been ftnallsed. 

In the meantime COMiderable im-
ports of this item have to be allowed 
to meet the COuntry'1 re ~ta 

eatImated .t 12 million paln reqlllr-
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ing a capacity of 18 million pairs by 
1965-66. Six flnns have been licensed 
tor manufacturing cinema Qrc curbens 
among whom only one firm i.e. Mis. 
Union Carbide India Ltd., who are 
licensed for a capacity of 6 milillon 
pairs have progres;ed to establish the 
unit. This amounts to 25 per cent of 
the estimated demand at the end of 
the 4th plan. Their scheme was ap-
proved at a time when C.S.I.R. had 
not established even pilot production. 
The other firms have been advi!led to 
manufacture the item with C.S.I.R. 
know-how. 

Railway Co-operative Society at 
BaIlplore 

2'85. Shri H. C. Llnp Reddy: Will 
the Minister of Railways be pleased 
to state: 

(a) when the Railway CO-operative 
Society started functioning at Ba"ga-
lore for the use of the railway 
employees; and 

(b I the financial assistance given to 
tbis society by Government? 

The M1DIster of State In the Minis-
try of RaOways (Dr. Bam Sabbar 
Slnl'h): (a) There are two Railway 
Employees' Consumers Cooperative 
Societies in Bangalore-one at Banga-
lore City and the other at Bangalore 
Cantonment. The..., two Societies 
started functioning from 17-10-1853 
and 28-10-11164 respectively. 

(b) Information i. being collected. 

Marsballtnr Yard of BalappauhaUl 

.t1I1. Shrl R. C. Ltnra Reddy: Will 
the Minister of RaIlways be pleased 
to state: 

(a) the amount 10 far speDt on the 
Marshalling Yard of BalappanahaUi 
on tbe Soutbern RaDway; 

(b) the enent of damage caused 
to the said yard due to the recent 
heavy fains; and 

(c I the action taken to repair the 
uid damate! 

The Deputy MInIster in the Minis-
try of Railways (Shrl Sham Nath): 
(.) An amount of Rs. 42.6 lakhs had 
been spent on the Marshalling Yard 
at Baiappanahalli up to end of 
June, 1965. 

(b) arid (c). No damage was caused 
to the Marshalling Yard at Balap-
panahalll during the recent heavy 
rains. Some damage, however, was 
caused to the transhipment yard at 
this station during the 1984 monsoons. 
About Rs. 18,000 were spent i'l repair-
ing these rain damages. 

Manufacture of BeaTY Plates and 
V_Is 

2'8'1. Shri Balkrlshna Wunlk: 
Will the Minister of Industry aDd 
Sapply be pleased to state: 

(a) whether Government propose 
to set up a Plant for the manufac-
ture of Heavy Plates and Vessels at 
Wardha (Maharashtra); and 

(b) if so, the proposed out-lay of 
the project and the time-schedule 
thereof? 

The Deputy MlDIster in the Mbda-
try of Industry and Supply (Shrl 
BI ... dheDdra Misra): (a) and (b). 
Government have a proposal to set up 
a plant for the manufacture of Heavy 
Plates and Vessels, but the details re-
garding the location of the project, its 
capital out-lay, ete. have not been 
finalised SO far. 

~ tri if _11'1" '"'"' "'" 
qmr RIPf '"'"' lIlT ~ 

2788. 1ft """" n'TI: ~ 
tri 1I'ilfi ~ ~ If.lt:'fI ~ ~: 

( .. ) ~  .. ~ :r  
~~ ~ n r 

l!m"l: II; f.Iit ~~ ~ II; ~ 
~ fl'lm ~ ii:rr it :JIT'IT 
~~t  ~ r ~ 
~ 1ft "IIfor1lA of.\" amofT (tift t; 

(.) lIfl tt, !it qom ~ i fri" 
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('I) ;m l« ~ if m ~ t 

~r '1'1< i ~r ""If ~ orrtl' ~ 'Iir 

t· ? 

tri If""'" it ~ ~  

~ ~  : ~ ~ ~ 
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('Ii') ~ m if; mn-

~ ~r rr R1II"I''l it; .. ~ i<rorrr 'Il'f1Ii' 
~ Rw;r it; ~ if ~~ tlPl'tf 

fiI;1n ~t ; ~ 

('Ii') m ~  <it W>1111'm .nt 

bIi ~ if n~ ~ m1f 

~ : ~ r t ~ 

If< q'Hf) lITm1rnI it; ~ mn-m 
~~ r  t~ ~ ~  

~ ~ ~ I 

~ m ~ qT 'l1fT t r~ ~ 
~ ~ t~ I 

~ ~ 'I'I'W) 

3790. ~ -",,: ~  

«1m' II'Iil' III .itR ~ tm rn f1; : 
( ... ) ~  ~ Ii ;m;rm:i 

~  It; fuit ~ If< (lor( "!Jir 
iii' fuit lIfir ~~ ~ on: '" ~ ~ 

~~ ; 

(II) >m ""'" ~ lInft ~ rnr 
r~ ~ l« ~ iI':a"<Pfi wr ~  

~~ ; 
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(II) orr ~  hT r~ ~ it 
~t I 

('I) ;it ~  ~ ~  

I!ft 3I'IIr.r'l 'Ii'T ~  ~ I 

('1') r ~~t ~  

r 8hrl ChaDIIak: 
.,11. -< SbrI BadheIaI VJu: 
L Shri BIwua Pralwla SIqIa: 

Will &he Mlnlater of aauwan be 
pleued to lltate: 

cal whether the D.B.K. railway 
line bas been constructed keepin. In 
view the heavier load of carrym, 
equipment for the.teaI plut U 
Bailadllla: 

Cbl if 110. whether tItia fact ... 
broullht to the noUce of the A.qlo-
American ConsortIum: and 

(cl if DOt, the reuou thereb? 
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The Depat, MInIster III &lie MiDIIItrJ' 
of RaIlw.,. (8hr1 Sham Nath): (a) 
to (e), The primllry object of con-
struction of the D,B,K, Railway line 
(Bailadilla-Kottavalasa) is the tran.-
port of ore from Bailadilla for export 
through Vl.sakhapatnam. Main line 
standard has been adopted for this 
which is adequate for this heavy 
ore movement. The equipment for the 
Steel Plants at Bhilai and Rourkela. 
e!e., were cll.lTied from the ports 
over the exiating Main Lines and as 
ilUch the Baiiadill .... Kottavaiasa line, 
built to the IBme standard should also 
be adequate for such movement of 
.teel plant equipment. if required. All 
relevant data with regard to the Balla-
dilla-Kotlavala... new line had been 
furnished to the Anglo-American 
Consortium. 

2792 • .tt ~ ~: 111fT 
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ping up export to countries 
like Thailand, Hongkong, 
Japan, Malaysia, Australia & 
Ceylon. 

2. Facilities for long-term credit 
should be given to exporters. 

3. Indian Exporters should pool 
their resources & appoint one 
sole agent for each of the 
areas visited by the Delega-
tion. 

4. Indian exporters shOUld en-
sure that the quality of their 
exports is good, the prices are 
reasonable and the delivery is 
according to schedule. 

5. Technical I'eDresentatives 
should be a ~ted in for-
eign countries. 

'if!j'1ff1IT m ~ '!itt f<l;m: 'Ii!l' t 01 
(If) 'l'I<: ('1") umr 'Ii!l' ../ 

6. Steps should be taken for quick 
remittance of conunisslon to 
foreign importertl. 

oliaT t 

Report 01 IncUan Trade Deleration on 
Bulc Chemicals 

.279'1. Shrt Sbree Narayan Das: Will 
the Minister of Commeree be pleased 
to state: 

(a) whether the Indian Trade De-
legation sponsored by the Basic Che-
micals, Pharmacl!'l1tical. and SoapiS 
Export Promotion Council has submit-
ted any report alter visiting some of 
the Eastern and South Eastern coun-
tries; 

(b) if so, the important suggestions 
and recommendations made therein; 
and 

(c) whether the suggestion to e..-ta-
blish  show rooms in places like Tokyo 
and Osaka has been accepted? 

The Minister 01 Conunerce (Sbrl 
Manubbal Shah): (a) Yes, SIr. 

(b) A summary 01 the recommenda-
tions 01 the Delegation is given below: 

SUMMARY 

1. Indian Exporters shOUld utilise 
the preaence of Indian over-sea. for the PW'POlle of atep-

7. Joint ventures should be set up 
in Thailand, Malaysia, Aus-
tralia & Ceylon. 

8. Hongkong should be considered 
as the principal target for our 
export-activities in view of 
ita .wtability as a storage & 
distribution centre, as also ita 
being a free market. 

9. Possibilities of supplying goods 
with brand names of foreign 
importers should be consi-
dered. 

10. Necessary relaxations should 
be sought in Australian Tariff 
regulations, which are In 
some eases detrimental to 
the entry of Indian goods. 

11. Packaging of Indian export 
goods should be Improved. 

12. Various media of publicity 
should be utilised. 

(c) The Dele,Btlon did not e~t 

the setting up of show-rooms ID 

Tokyo and Osaka. 
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RE: CALLING ATTENTION NOTICE 

(Que'll) 

Shri S. Ml. Banerjee (Kanpur): Sir, 
I have a submission to make. Today 
is the last day. Therefore, I submit 
to you that many hon. Members, 
about fifty Members, belonging to the 
Ruling Party and the Opposition sub-
mitted a call attention notice and we 
wanted to know from the hon. Defence 
Minister why the captured tank which 
was kept in the LIC ground had been 
removed, Our suspicion is ... 

Mr. Speaker: I have read that. I 
have seen it and I will answer it. 

Shrl S. M. Banerjee: It was done 
because of pressure. 

Mr. Speaker: I have read that 
notice; I will answer It. The aUega-
tion, or rather the assertion is that it 
was done on acoeunt of some pressure 
from the United States Embassy. I 
have read that and I will reply 10 
that. 

1ft ~ fiwri (1{ih:) : WiIRl ~

~  itu Q;'fi ~~ 'liT In'I' t I 

1II'1If" ~ : ~ lfoffl ~r 'liT 

~~~  

1ft 'I! ~: n;ff it; ~ Ii 
t I ~n  m Ii 1t'1l1! ;;rr;m ~ i 
f'fi it ~  ~ In'I' ~ Ii fori\' '1"1!; 
'tIfT -;on; fi"f\t ;t\f f.I'lfIf lfifTllT 'I"IT t 

~~ ~ ~ ~~ : 

f<'P!T ~ ~ ? 

vanrq:m : ~ Ii 'liT ~ t, 
~  f<'P!T :mr t I iInI' lfoRI' Il1! ~ t 
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Iq'I qR ;rf;r ... ~ q;; ~ ~ I 
~ ~ ~ ~ it; o;q;; wr.r 
'l1IT I III 'I) qR ~ ri ~ m-t 
~~ t ~ t ~t 

~ ~ '1ft fl'fllT"TAT ~ I 

r~ t ~ t ~ 

t I ~  ~ '1ft m it; III'TfiItt m 
;r ~  ~ ~  I ffl-
«ff'f ~ 0I'i!<fT q;; lifT ~ f'l't t ~ 
~  'll'T 'f<IT ;r .r.r, Y;J1lT '1ft ~ m 
Ii mq; ;r ~ ~  m ii(T t I itu 
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q,fiI;1IT3I11!; I ~ uwr .. 

t ~ : tR tit if, 1J:iI 
'l<IT t I 

81lr1 Hem Banu (Gauhati): 1 RUb-
mitted, not one but, two call attention 
notice3 on Chinese intrusion into our 
territory. But somehow or other you 
have withheld your permission. But 
if you say that sinee we are going to 
have a discussion today it Is not nee",,-
sary. I would lilY that the scope 01 
the discu9Sjon does not embrace China. 
Secondly. If yOU say that the Prime 
Minister's statement was there. I 
wOllld say that after the Prime MiniR-
ter has made that statement. there 
were subsequent development.. This 
i. the la!t day. China bein, Intra"'-
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igent all the time and using bellicose 
language, it would be meet and proper 
on your part to admit. May I still 
plead that you kindly reconsider ~ r 

decision and allow it. 

~ ~ Ii .. Ifmr : (mm.'t) 
~ ~ ~ 'flfT 'fT, m tR~ ~ 

"1ft it, ~ "1ft it -m: l" ~ 'l"T it I 
~ ;ft '""' ~ ri ~  -m: ~ ri 
~ ~ n 1fil", .-iI-;mm 'flfT ~ I 
~ 'f1: 'l"T 'I1orTmT If IIfiI[ ~ <N ~  

~ ~ filu-r ~  'flfT 'fT I ~ it 
t~ ~ fo!; lIftmn If;fi ~ 

'If\" om lIfm!!T t, m m it ~ 
I1fr.f fi;rqy ~ I 

Shrl Sivamarthl SWBllQ' (KDppal): 
Mr. Speaker, Sir, I have given two 
can attention notices. Taking into 
consldera11on the emergency the 
workers and the labour union of 
Khadi Board in the Regal building 
and also the workers of Hospet sugar 
factory r"" by our friend Mr. Morarka 
withdrew their movement. But after 
that their offices were Ulegally and 
criminally acquired by the manage-
ment. AI.., a continuous fa!ll is going 
on since the two month. and over 15 
labourers are takinll part "nd two 
labourers are taking part and two 
have to bring theae thin«s before you. 

BhrI Osrl Vlalma S-th (Hoshan-
gsbad): May I eamestly request yOU 
to make an eftort to encourage lI4lnIB-
ters to pccept quest.ions at short 
notice. Most ministers, I would not 
say all, are in the habit of refusing 
to accept questions at short notice 
on vital matters. For Instance there 
was a report in all the papers, a fr'ont 
paged repOrt, that a submarine-I 
presume it was Indoneslan,-wa. seen 
oft Ihe CMs! of Kerala. I had .... t the 
notice on Monday. They could have 
told us whether a submarine w .... ..een 
off the coast at aU. They have re-
fused. 

One more pOint, and that is about 
the special audit report on the Orissa 
affairs, the transactions of the Oris .. 
Government . with Orissa Agents, 
Kalinga Tubes and Kalinga Industries. 
It appeared in all the papers. We 
also gave a Calling Attention Notice 
abOut it today, but It has not been 
admitted. 

Shrl A. P. Sharma (Bunr): I had 
given a Calling Attention Notice 
about the withdrawal of the Pren 
Attache fl'Om Indonesia and requested 
the M1ni.ter of External Mairs to 
make a statement upon it. But 
nothing has been ·heard of it. 

Shrl Bata SID&'h (Moga): 1 want to 
make a submiBsion. It is about the 
bombing of Ferozepur area after the 
declaration of cease-fire. It was wit-
nessed by four Members of Parlia-
ment, but it di.d not find a place in 
the news buJletin relayed by AJl India 
Radio. 

Mr. Speaker: These are not thing. 
whi"h can be taken up now. 

Shrl Bata 81np: I request that this 
matter should be taken up. 

Mr. Spe:1ker: Order, order. Because 
it, was the last day, I allowed hon. 
Members to mention about their Cal-
ling Attention Notices that had been 
refuaed. But it ;" not every question, 
whatever might be Its Importance, 
that c:an be raised at this momen1 
That was ;.Iso a departure that I made 
because usually I do not like that. 
But becaUSe today is the last day, I 
a:Jlowed wch a procedure. 

Shrl BarI Vlalma Kunath: It Is a 
welcome and salutary departure. 

Mr. Speaker: Yes; it was a depar-
ture. 

Shri Barl Vlalma KamUIl: I said it 
is a salutary and welcome departure. 

SIIrI DaJ\ (Indore): Had we known 
this, we would alao have given notice 
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of the points which we wanted to 
raise. We did not know it. It is only 
good boy. that always suller. 

Mr. .Speaker: That should in itself 
be an adequate satisfaction that he is 
a good boy! 

Sbri SureDdrlUlatb Dwindy (Ken-
drapara): Sir, you gave a ruling that 
on the last day of the session, hon. 
Members may speak about public 
grievances, about their cOll.lituencles 
and other problems and that half an 
hour or an hour could be allotted for 
that subject. It was yOUr ruling. 

Mr. ~a er: That Was not a ruling 
as such. I made that suggestion and 
the eXP<'riment was tried and 1 was 
disappointed that some of the :Mem-
bers did remark-though I felt that 
it was going on very well-that it 
was ~  waste of time; it was useless. 
My intention was that those who have 
very seldom the occasion to speak or 
who have very few opportunities to 
speak. might just voice their griev-
ances. That was mv objective, but at 
that time also, those who usually 
speak began to take that opportunity 
and they wanted to usurp all that 
time as well. Therefore, I discontinued 
that practice. 

Sbrt Ranp (Chittoor): Let US not 
discontinue it but only postpone it, 

Mr. Speaker: So far as theae mo-
tion. are concerned, about which 
notice were given to me, the flrst 
thing is, all of them are very import-
ant, and therefo,.., it is very difficult 
to take UP anyone of them, Secondly, 
1 will allow " discussion today which 
would be all-eomprehensive, includ" 
inl the t~  about the Patton tank6 
and the r<'St. They can be discu.aed 
today and the Members who get the 
chance might refer to them. I would 
not rule them out. 

Sbrl ".sudeftn Nair (Ambela-
puzha): Even Members of ParliameDt 
could not see the Patton tanks; theY 
wanted to """ them: they were taken 
away. 

1454(Ail ~  

Mr. Speaker: I will arra.,.e a team 
so that they can see them. 

Shrl Bari Vishnu Kamatb: The 
audit report on the 0ri.'!S8 affairs and 
the fact. about the submarine mII7 
also be touched upon. 

Mr. Sp".aker: I had already a tallt 
with the leaders and explained '-' 
them the diftlcultie9. We should pro-
ceed with the discussion that is com-
ing ,up and we have all the time far 
that discussion, which will be ~

comprehensive, instead of having any 
other thing. 

iii\' "'IfQi: ~  ~ 

tt'I' mlflftA;n: 'f'T ~  i 
,shrl 1IADp: Yesterday, my hOlll. 
friend Shri Surendranath Dwivedy 
made a suggestion to the Prime Mini.-
ter and to you also, and then we 
thought that the Prime Minister would 
be able to give WI lIOIDe details as to 
how he would keep himself in touch 
with the leaders of the various groups 
in this House. I hope that if not DOW, 
at least I.ter on, when he makes his 
reply to the debate, he would be able 
to give s ~ information about it, 
Otherwise, it will be diftlcult for WI to 
hold ourselves in readine.. all the 
time here In Delhi, We would like 
to have anme notice SO that we would 
make ourselves available in time, 

The other point which I would !ike 
to mention is,-I hope this would not 
encroach or entrenoh upon the dl.-
cussion we are going to have now,-
but let us have some aIRurance that 
though there Is ce&!le-flre, we would 
not give room for the Pakistani forCGII 
to pia,. the same kind of mUchief that 
'hey played after the UN resolution. 

Mr, Speaker: That he can lay dur-
ing the reply. 

Sbrl Baap: We should _ that not 
oniy we are vililant, but we are also 
read,. to prev ... t any mischief that 
they would try to malte. 
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11.n hrS. 
PAPERS LAID ON THE TABLE 

KEROSENE SUppLY IN Du.HI 

The MiDJster of Petroleum and Che-
micals (Shrl Dumayun Kablr): I be, 
to lay on the Table Q statement re-
,arding supply of Kerosene in Delhi. 
[Placed in l,ibraT!!. See No. LT-
4966/65). 

REpORT OF CENTRAl. WAGE BoARD FOR 

COFFEE pLANTAnON 

The Mlnis!.r pf Labour ancl Em-
ployment (Shrl D. Sanjlvayya): I beg 
to lay on the Table a copy of Report 
r.f the Central W'Jge Board for coffee 
plantation industry. [PI.aced in Lib-
roT!!. See No. LT-4967165]. 

DELIII MILK SCH.EME 

The DePUty Minister In the Minis-
try of Food and Agriculture (Shri 
Shahnawaz Khan): On behalf of Shrl 
C. Suhrnmaniam. I beg to lay on the 
Table a Note on the present working 
of the Delhi Milk Scheme. [Placed 
in Librllry. See No. LT-4968/65]. 

ANNUAL REpORT AND ACCOUNTS OF 

NATIONAL CO-OpERATIVE DEVE-
LOPMENT CORpORATION 

The Mlni.ip.r Of CommunIty Deve-
lopment and Cooperation (Shrl S. K. 
Dey): I beg to lay on the Table a 
COPy each of the follOwing papers:-

(i) Annual Report of the National 
Co-operative Development 
Corporation New Qelhl. far 
the year 1964-65, under sub-
section (3) of section 14 of 
the National Co-operative 
Development Corporation 
Act, 1962. [Placed in Ub-
rary. See No. LT-4969/65J. 

(ii) Annual Accounts of the Na-
tional Co-operative Develop-
ment Corporation, New Delhi, 

for the year 1983-84, together 
with the Audit Report there-
on, under su!>-section (4) of 
section 17 of the National 
Cooperalive Development Cor-
poration Act. 1962. [Placed 
in Library. See No. LT-4910/ 
65). 

ALL INDIA SERVICES RULES AND NOTII'J-
CATION UNDER KERALA SERVICE COM-

MISSION (CONSULTATION) R!oGUJ,A-

TlONS 1951 

The Deputy !!Iin"'!er In the MJnI8-
try of Borne AIralrs (Shri L. N. 
Misbra): On behalf of Shri Jai Sukh 
La! Hathi I beg to lay on the Table-

(1) a copy ~a  of the following 
R: e~ under sub-section (2) of 
secti0n 3 of the All India Ser-
vices Act. 1951:-

(i) 'rhc All India Services (Pro-
vident F'und) Second (Am-
endment) Rules. 1965, pub-
lished in Notification No. 
G. S. R. 1175 dat .. d Ilw 
21st August, 1965. 

(ii) Tho All India Services 
(Death -cum -Retirement 
Benefit.) Fifth Amend-
",," t) Huh-s, 1965, published 
in N.,Hflc"ation No. G. S. R. 
II ~  dated the 21st August, 
1905. 

(ili) The All India Services 
(Death _ cum -Retirement 
Benefits) Sixth Amendment 
Rules, 1965. published In 
Notification No. G. S. R, 13ot" 
dated thE 11th Septl"mbet. 
1965. 

[Plaad in LibraTj/. Sec No. LT-
4971/65J. 

(2) a copy of Notillca'ion No. 
G.O.(P) :'-0. 565 published In 
K ... la Ga,.ltc dated the 17th 
August, 1965, making certain 
amcndmcnb to the Kf"rala 
Public Service Commission 
(Consultation) Rcl!u(atlons, 
1957. under clau .. (5) of arti-
cle 320 of the Constitution 
read with clauS<! ((') n\") of 

the proclamation dated the 
24th Mar<h. 1965, i .. ued by 
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[Silri L. N. Mishral 

the Vice-President discharg-
ing the functions of the Pre-
sident, in relation to the 
State of Kl'rala together witb 
an explanatory memorandum 
thereon. lPlaced in Library. 
See No. LT-4972/65]. 

NOTIFICATION UNDER ESSENTIAL COM-

MODITIES ACT, AND R£pOlIT ON COTTON 

ftX'I'ILES EXpORT pROMOTION COUNCIL 

The Uepuly MiDlSter In the !W1nIs-
try of Commerce (Shrl S. V. Rama-
swamy): I bey to lay on the Table-

(!) " copy laeh of the following 
Notificatioll,s under sub-sec-
tion (6) of section 3 of the 
ES!ll:!nl.ial Commodities Act, 
1955:-

(i) S.O. 1039 dated the 18th 
March, 1965. 

(ii) S.O. 1040 dated the 18th 
M"rr.h, J965. 

(ii;) The Cotton Textiles (Con-
trol) Second Amendment 
Order 1965, published in 
Notification No. S. O. 2712 

~ ~ (he 4th September, 
1965. 

[Pla.,.d in Library. See No. LT-
4973/65]. 

(2) • copy of Report on Cotton 
'l'.xliles Export Promotion 
Council. rPlaced in Library. 
See No. LT-4974/65J. 

LAW COMMISSION REpORT 

The !\Ilnlster or Law and Social 
Seeurlty (Shrl A. 1\. SeD): On behalf 
of Sh!'; J aganath Rao I beg to lay 
on the Table" cOPy of Twenty-seven-
th Report (.r t ~ Law Commission on 
the Cod" of Civil Procedure. 1908. 
[Placed i.. Uhra.rrJ, Sep No. LT-
4975/651. 

1l.18i hrs. 

REPLIES TO ESTIMATES COMMIT-
'rEE'S RECOMMENDATIONS 

Shri Suboclh H3DIIda (Jhargram): 
teg to lay on the Table Two state-
ments showing replies to the recom-
mendations noted in Chapter V of he 
Fifty-fl'urth Report of the F.sti'mates 
Committee on ~~ e  Lignite Cor-
poralio" Limited, Neyveli and ~ ent  

Report of the Committee on Public 
Undertnkings on National Cool Deve-
lopment Corporation Limited, Ranchi, 
whiCh WC!'e not furnished by Govern-
ment in time for inclusion in the Re-
POTts. 

11.19 hI'S. 

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

MINUTES 

Shrl KrIsIuwnoorthy Rae (Shimo-
l1'a): .1 ·heg to Jay on the Table the 
Minutes of Si'tings (67th to 7lat) of 
the tte~ on Private Members' 
Bill. and Resoluhon. held during the 
current Session. 

COMMITTEE ('III ABSENCE OF 
MEMBERS 

MINuTES 

Shrl Khadilkar iKhed): I beg to lay 
on the Table the Minutes of the Fol11'-
!""nth Sitting of the Committee on 
Absence "f Memhrs from the Sittings 
of the House held during the current 
Session. 

COMMITTEE ON GOVI!:RNMENT 
ASSURANCES 

MINUTES 

SIlr! IIldd •• snjaPPl (Hassan): I bel 
ro lay on the Tah. the Minutes of the 
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Twelfth and Thirteenth Sittings at 
the Committee on Government As-
surances held durmg the current Ses-
sion. 

11.80 hrs. 

MESSAGE FROM RAJYA SABHA 

5""..,lar,.: Sir, I have to report the 
fo!lowing meFSage received frOm the 
::;ecretllry of RaJya Sabha: 

'In accorda:.ce with the provi-
sions at rule 127 at the Rules of 
Procedure nnd C(mduct of Bu.ine .. 
in tre Rajya Sabha, I am directed 
to inform the LeI!: Sabha that the 
Raj:'a Sabha, at its sitting held on 
the 22nd September, 1965, agreed 
without any JlTTJendment to the 
Payment of Bonus Bill, 1965, which 
was P'.'''d by lhe Lok Soabha at 
it.. sitting held cn the 9th Septem-
ber, 1965. 

Shri S. ~  Banerjee (Kanpur): 
want u clarification, arising out of 
whet h", h"cn laid by Mr. Siddnnan-
jappa all the Table. Yegterday when 
I raised this question, the Minister of 
Planning, Shri Bh&gat, said that he 
would collect tr.(' information as to 
what amount was spent on the tours 
abroad by the ministers, deputy-mini-
ster. and the officials during the 
sum me.'. A ctu,,'ly We got that n ~

mation for 1964. You. in your wis-
dvm. Sir, .. k',d Ihe han. Minister to> 
furnish this information. I would like 
to know whether that Information is 
.vaiioable; if so. may I know whether 
it will be pJared on the Table or what 
time it will take them to do so? 

!II •. Speak"r: I. it available now? 
will .nqui.., fr.,frO the Minister. 

.,. "'I ~ ~  : ~ 

~ ~  ~ ~ t 
;rfir;: 1Ao-a1l' iif mr ~ I 

Mr. Speaker: Order, order. Let 118 
proceed now. 

lUI br •. 

PRIORITY OF NOTICE OF 
QUESTIONS 

Mr. Speaker: I have to inform the 
1Ifembers that I have received a .... -
gestion from Shri Madhu Limaye that 
eq\l'l<l opportunit;e, should be liven to 
Members who are residing in Delhi 
:lnd those who are residilli outside 
Delhi during inter-session periods to 
send their Notices of Questions after 
the summons for a Session have been 
: .. upd. and that ""ch Notices should 
be!!in to be tecei"td seven days atle. 
the date on which summons haY" 
b'.'en issued. ~ ar suggestions in 
different forms have been received by 
me from other Members in the post. 
I have considered these sugg('stiOn8. 
A,:cording to thl' present practice, 
wltices of questions are r~e ed in tht' 
Parliamentary Notice Offic,' one day 
after the issue of Summons and Bu-
lletin shOwing allotment of days for 
: ~n : r r  ~ t ns by Ministers. Jnd 
their priority is arranged according to 
the da\£ and tim" of receipt. With. 
view to remove the difficulty expe.-
ienCl'd ·by nll'mLrrf: who an~ not ir, 
Delhi at the time of issue of Summons 
I have decided that Members may ~ 
notices of questions a,q at present, but 
all notices received betwE'Cn the dati! 
after the issue at Summons and the 
seventh day thol'eafter shall be de:!'IJI-
ed to have ),eell received at the com· 
mpn('cment or the sevantb d:lY. The 
inter se priority of such notices shall 
be determined by ballot as in the 
case of notices received on the sa ~ 

doy and time. 

11.21 hr •. 

RAILWAYS (EMPLOYMENT OF 
ME.\\mERS OF THE ARMED 

FORCl!.S) BILL· 

TIle DepIdy MIaIIIMr III tile IIIIIdI-
trr or Defeaee (Dr. D. 8. JtaJa): 1I'r. 
~ ea er  Sit, on behalf of Shri Y. n. 
Chavan, I beg to move for lpav.o \0 

·Publiabed in Gazette of India Eztraordinary, Part U.. Section 2, 
dated 24-1-1965. 
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[Dr. D. S. Raju] 

introduce a Bill to make certain provi-
siolll! rplating 10 the employment 01 
members of the Armed Forces of the 
Union in the working and manage-
mlmt of railways. 

Mr. Speaker: The question is: 

"That leave be granted to in-
',roduce a Bill to make cerhin 
provisions rp.l .. 1ing to the employ-
ment ~  members of the Armed 
Forces c,f the Union in the working 
:t.nd nan ~nnent of railways," 

The motion waR adopted. 

Dr. D. S. Raju: Sir, I introduce !be 
Bill. 

COAL MINES LABOUR WELFARE 
FUND BILL" 

The Minister 01 Labour (Shrl D. 
Sanjlvayya): Sir, I beg to move for 
leave to introduce a Bili to ame.,d 
and consolidate the law relating to the 
financing of measures for promoting 
the we1fare or labour employed in the 
coal-mining industry, 

Mr. Speaker: The question is: 

"That leave be granted to in-
troduce B ~  te.' amend and con· 
solidate the low relating to the 
flnnnrlng 01 e~s res fOr promot-
ing the ""ellart', of lahour em-
ployed in the coal-'lIlining indus-
try." 

The motion was adopted. 

8hrl D. Ssnjlft)')'s: Sir, I intro-
ducet the Bill. 

11.24 lin. 

DISCUSSION ON U.N. SECURITY 
COUNCIL RESOLUTION RE: 
CEA!:oE-FIRE BETWEEN IND:A 
AND PAKISTAN AND RESOLU-
TION RE: ~  QUITTING THE 
COMMONWEALTH 

Mr. Speaker: The HOUse will ::!ow 
lake UP the di.cu.sion under Rule 193. 

Shrt Rhqwat as Azad (Bhagal-
pur): Sir, I submit that the Resolu-
tion I have tabled has got a speciJIc 
purpose. It was said yesterday that 
both this discussion and my resolu-
tiOn would be taken up together. I 
submit for your consideration, Sir, 
that 2, hours may be kept separately 
and it may be taken over to the next 
session. 

Shrt K. D. Malavlya (B.sti): Sir, I 
also made the suggestion yesterday, 
'but it was curtly suppressed. I wish 
to submit again for your considera-
tion nnd fur 1)]" consideration of the 
Go\·crnme.,t t n~ t ~ discussion should 
be separately treated and not ~d 

liP wlt.h all t!1o!!le matters which have 
sprung up lo3ay. because when Ihe 
resolution was tabled it was a diffe-
rent situutirm rnd the Govermncnt 
Dccepted Ihe Ferond part of it oiler 
the stoJt€'mcnt c1' the Prime Minister 
was ma.rle. 11 therefore, sulrmit for 
your ~ns der t n that these two 
should be separated and time .h )'lld 
be a!lotted separately for the two. 

Shri Surendranath Dwivedy (Ken-
drapara): S!f. this malter was ral,e!! 
yestcrc1a,Y 'ann it was ultimately ded,i· 
ed that when we discuss Ihe cease-fil'e 
811 those things also could be covered 
In that. ~r re  in the bulletin It 
was put down that the non-official 
business will not be taken up today. 

Shrl K. D. Malavlya: Nothing p .... 
vents this House from re-considerilll 
the matter. 

'Pu&Ushed In Gazette of India Extraordinary, Part II, Section Z, 
te~ ~  

IIntrod","'o .. all the recommenda t10n of the President. 
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Sllrl S. M. Baaerjee (Kanpur): 
would onlv request, though it has 
been put dOwn in the bulletin. that 
this ,'l'sol ution be at least moved '0 
that we can have it first in the next 
. session. 

Shri VidY3 Charaa Shukla (Mana-
samund): I heartily support the 
demand made by Shri Bhagwat Jha 
Azad and Shri K. D. Malaviya because 
the importance of this Private Mem-
ber's Resolution would be completely 
lost it it is merged with the general 
discussion. In view ot the situation in 
the country Hnd the feelings here it 
is but appropriate that it should be 
discussect scpa"tely. You may not be 
able to giVe rul] two and a half hours 
for want of time but whatever time 
you may be able to olIer it is nec"J-
sary that it ~: U d be given separately 
for Ihis Resolution. 

Shrl Ranga (Chittoor): Yesterday I 
thought the p, imP. Minister also ~ e 

us to undcn.1nnu that there need be 
no special ,'cs"lution in regard to that 
purticulac C1ut:'st.ion bl!(.'..tusl!' that ques-
tion a.3 well a~ other questions oet· 
taining to lbe present dtuation can 
be discussed together.... (Intel'Tup-
tions). 

Shrl II. N. MUkerJee (Calcutta ~a

tral): I have to dill'er from my hon. 
friond, Professor Ranga. When a vri-
vatc MC''':nber five::; notice of a Resolu-
tion by virtue of balloting it come. 
up and t ~re is a right to discuss thot 
moll.'r. But the idea that we r.ad 
yesterday was that only in view 01 
the rush of time we perhaps would 
not be able to take it up. But you 
CDuld easily find out a Via media SO 
that at least that n~s t n could 
be moved today so that it can go over 
to tha next sesp:ion. 

tft "'! fW'lt ~ t  : ~~
~ t~ ~~ t ~~~ 

~ r... m..rrf i% m<IT ~ ftmr 
>.iT 'lfflT'f'd' liT lImIT" ~ ;;r) ~ 1'?:1Of 
~ ~ ~ r~ crof.t q it ~ 

f(;pn' ~ I 

Mr. Speak .. r: There is not mueh t., 
be discussed. 

Shrl U. M. Trivedi (Mandsaur): 
The point is that we have got limited 
time . 

Mr. Speaker: If hon. Members allow 
me to speak :for a couple of minutes 
perhaps the problem will be solv,.,d. 
My s ~~s n 1.< that We might lI11aw 
Shrl Bhngwat Jha Azad al80 to move 
his Resolution. Those who want to 
refer to it ~ t do so. It would 
be considered ., part of the discus 'iDa 
,md it would I:.e taken up next ~ ne 

also. Govcl'ument need not repty to 
that part toduy, Government can 
hU'/e their hme tc t ~  to those poi"t. 
subsequently. So, they might 1111' 
refer to ;\ at all today; only other 
pointZi would bl:! referred to. 

Shrl Sureadraaath Dwlvedy: But 
what happen. te other Re.'olullo.,.? 
It is only the third one? There .TO 
two Resolutions preceding that. 

Mr. Speak .. r: Thot would cr .. .te 
anothe" ,)iificuity. Unless those Me'11-
bers who h""" got priority as Hrst 
and second .. gree to it, how can r do 
it? That wuuld be my difficulty. 
Who,. Hcsolulions ore these? I 'Iud 
the first onc is by Shri B. K. Da •• nd 
the other by Shri GauTi Shankar 
Kakkar. Would they agree? 

Sbrl Gaur! Shankar Kaldiar (Fa+'.h-
pur): I may be allowed to move my 
Resolution. 

Mr. Speaker: That would not be p0s-
sible. DI)P'o Shri Da.< agree to the 
third resolutIOn being taken up? He 
agrees to it. Shri Kakkar might also 
agree as that is the wish ,·f the Me-m-
ber.. So, now this Resolution wO\'ld 
be allowed to be moved. Now Shl'l 
Alvares. 

tft """'" fq: ~  : q-anr 
~  t~~ ~ t  fir. 

tsr r~ t ~t ~ r  

~ t t I ~ ~ ~ 
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[11ft II1I'mf t\r(J 

on:...mfi irRm;r III't ~ II' kqy-m, 
ftrIl ~ <nit it; irRm;r III't kqy 
-ml 

WE ..... :..,.<III' ~~

Wo'I' 'liT ~ .t\' lI1iTIII' Q'r qqi\' 

om!' ~ IIi'W Wit I <III' III't ""* ~
~ t t I 

-ft '"""" ~ : lI1iTIII' QT ~ mr it 
~ ~~ r t tt fn;-
~t  

Sbri Alvares (Panjim): I beg to 
raiae a discl1ssion on the statement 
mede by l'1e Prime Minister in the 
House on the 22nd September, 1065 

. on the resolution passed by the U.!iI. 
'j Security Coundl on the 20th Septem-
ber, 1965, ra!HrlS for D cea.qe-fire bet-
ween India and Pakistan. 

Mr. Speaker: He has to make his 
s e~  nlso. Jlu! 'before that, I w'm! 
to fix the time limit, Han. Mem-
bers would appreciate that a large 
number of Members want to partici-
pate in this discussion. I would allow 
Shri Alvarc. 25 minutes. 

Shri Hui Vlshlla J[amath (Hoshan-
gabad): ~  an hour. 

Mr. Speaker: All right, half an 
hour. Othe, ':I1embers should not take 
more than 20 minutes. 

Shri Dari VlsIma KamaUI: Is (I)" 
House sitting beyond 4 O'Clock? 

IIIr. Speaker: If the House so 
deaires. I cannot say anything nOW. 

Shrl Rarl Vlsbna KuDath: We 
shoul" sit up to 6 O'Clock. 

Shrl Shre.. Nan,. Bas (Dar-
bba:lgs): Sir, I have an a end ~t  

Mr. Speaker: When it is placed 
before th.. Hou.... I will allow bim. 

Shrl Alvares: Mr. Speaker, Sir, if 
ever there was a conflict between 
two countries tbat was doomed to 
failure beforehand, it was this war 
that J'oakistan unleashed upon India for 
the ;nf!l'/l'lous ~ r se of disintegratin.c 
our nation anJ of upsetting the se~
lar basis of our policy. Now that the 
cease-fire has become a matter of 
fact., it i9 "roper for Us to join the 
deserved tribute to our armed forces 
who, WIth their signal courage, r ~ 

cious gaUantry and unprecedented 
valour. have torn apart the foreign 
armOUr of the Pakistan armed forc,!!--
3n armOUr that was loaned to thenl 
'lor an in.eu!ol!ical war against Com-
munism b"t one that ill-fitted the re!i-
gious fanatics Who leashed a religious 
war ngainst l'!'lClio. 

If t.hCTC ~ one leSSOn that r s ~  

Irom thi. war that has now happily 
ended. it is that the will and (he 
courage of the Indian people. the mi-
tiative of our 8ImE"d forces, the volour 
shown by our an~ and generalship 
have outwitted infinitely superior 
mechaniC'ul armour and, I hope, in the 
years tn Citme this le.lIlson will be 
taken to he:ll't by our people to meet 
any contmgcllcy thnt may arise in 
the future. 

As the ease~ re has now taken 
place the emphasis will shift fr.)m 
military moves to the chessboard uf 
political manoeuvre. The cease .. fl.re i!IJ 
only a preliminary step to ensure tha' 
the retaliation ,,1. a def£'m::ivC" measure 
that this countr)" undertook in 
meeting the aggression by Paki.<tan 
will have served its purpose. If we 
lase Bight of this cardinal fact, the 
many sacrifices that have been made by 
the people and the armed forces will 
have been in vain. If we do "ot keep 
in mind the lessons of past yeal'!, thie 
war will haVe been fought In vain. 

We undertook thi.. ~r  in the warda 
of the Prime Minister, as a war of 
attrit\on to weaken the defence p0ten-
tial e'f Paltistan so that the harassment 
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that she has been subjecting us to 
during the past 18 years shall never 
occur again. If we have to do this, 
we have to ensure that in all the man-
ners that Pakistan haa committed 
aggression against this country, either 
in the garb Of infiltrator., by haran-
ment, by other methods or by open 
armed agcreasion subsequently, will be 
made impossible. How this possibility 
has to be ensured is a matter that we 
have to work out. But, I am sure that 
none of us will rely upon mere verbal 
gllarantees for the future. For 
the last many years we have 
been accustomed to platitude. 
paid to India's secular democTBcy. No-
body has ever thought it necessary in 
order to guarantee us against this war 
of hate. Therefore if the cease-fire is 
to be consolidated into an enduring 
peace, it is necessary that countervail-
ing measures must be undertaken to 
the satisfaction of our military ex-
perts. 

As I said, verbal guarantees are of 
no use. It must be physically impo!-
sible in military terms for Pakistan 
ever to harass us in the manner she 
has done during the past 18 years and 
particularly since last month. There-
fore after the cease-tlrp-. when n dis-
engagement will be taking place 
Booner Or later, no such dlseng3gament 
must take place or shall take place 
until milita·rily We are assured against 
this aggression from Pakistan. 

Infiltrators' haVe been sent and, 
though Pakistan did not admit its res-
ponsibility for them, nevertheless, the 
Secretary-General's report made it 
quite clear that these were arnu,<> Pak_ 
istani forces sent in a guise in order 
that they should gather in this cowltry 
and in a concerned attempt, at a subse-
quent opportunity, try to !t>parate 
Kashmir from India for tile pursaI 
of physically annexiJIg it. Therefore, 
as far as 1 am concemed. and as far 
M tbis House should be concerned, 
there shall be no withdrawal to the 
ceasetlre line Of the 5th AuilDt. Mili-
tarily, it showd be put beyond all 
doubt whalaoever that Pakiatan cannot 
U8e either her inftuenee or her war 
potential in order to commit aggres-

Commonwealth ,Re!.) 

sian on India, in order to annex Kaah-
mir, once api:). 

In order to discuss the cealoe-tIre 
agreement, it would be necessary to 
understand whether Pakistan rean, 
put. faith in cease-fire. The hurried 
telephone conversation between Pre-
sident Ayub Khan and the President 
Johnson during the past two days hal 
confirmed that there are some ~r a 

move underground. on some assurance 
to Pakistan, iI the dis-eneagement 
between the two forees is to take place. 
The Foreign Minister of PakL.tan has 
already stated that iI the political solu-
tion of this problem is not found by 
the United Nation., Pakistan will leave 
the United Nations Organisation. It 
this happens-I am not much roneern-
ed-the United Nations will lo.e 
one physical member and perhaps 
China will gain ar,other. It is po"sible 
that Pakistan may join the new unti-
Indil.n axis of Pakistan. China and 
Indonesia and may also set up " paral-
lel Unitcd Nations organisation of th .. 
new emerging forces that ImJol1PsJa 
has been propagating for so nr ~  But 
whatever it is, it i.. obvious that P.ki8-
tan ha. not taken the cease-fire agree-
ment in the same spirit in which India 
has taken and, therefore, we must be 
wary, WE" must br cautious, in our 
political moves. 

Sir, whntever the discussion that has 
invested the moves In the United 
Nations, while the Resolution wa. ixo-
ing adopted, gives currency to the 
doubt that all is not well In the United 
Nations 0' all is not well with the 
friends that India i. supposed to have. 
The Prime Minister .aid yesterday that 
",c havo to make the .. se ~nt as to 
who OUr friends we. From the dis-
cussions of the United Nations. It Is 
possible to make a brief ... eosmeDt. 
We have the attitude of the United 
Statea on the Hlue 01 Kashmir. It Ia 
necessary to ftC<lI'd that the United 
States has never supported India's 
pasition that the accesoion of Kashmir 
i. final and irrevocable. lIlvery time, 
there has been an att"mpt to ·.ioe this 
... ue. Durinl! the present ~ n t  

variOUI threat. have been sent out 
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.;o.bout the suapension of arms aid, etc. 
In order that our defence initiative 
may be crippled. I do not know w 11:,t 
would have happened if that had 
materialised-eertalnly, I am not at all 
worried about it. But for any country, 
that is supposed to be friendly to us, 
to suggest thnt mHitary and other aid 
will be ~ ·;vl"r) ~ lil,:£' n grown-up 
person try;;'!: to tell the children that 
the toyS with which they are 
playing are likely to damage 
each other and that tho.. will 
be withdrawn. Such a !)ugg(>stion 
which has been made by a rcspon;ible 
opinion in America whkh is humiliat-
ing to the country. Y'.' <hould tell 
American opinion, at e~ :  t ~ e who 

~ are responsible for it, that, as India's 
Pennanent Representative at the 
United Nations has said, all the arms 
that we deployed in the present conllict 
are the arms paid for by the sweat of 
our brow and that the profits of the 
armament industry both in the Un t~d 

States and in the United Kingdom have 
swelled up. 

Nobody has the right to tell us that 
We shouicl USe the arms or should not. 
The Dolence Minister, in making a 
statement the other day in t.he House, 
said ate~ r a  that any ar ~ given 
to us for defence Rgainst China would 
not be used against Pakistan. In spIte 
of that sacrcd statement made by the 
Defr.nce Minister, some American 
opinion .till has the temerity to say 
that they would stop arms aid, etc., so 
that this war can come to an automatic 
stop by our defence being crippled. 

Let us take the question of the atti-
tude of U.K. It is a senior member 
Of the Commonwealth; it is its Leader. 
Like the UnIted States, the United 
Kingdom has always shown B partia-
lity for Pakistan. It has, like the 
United States, never accepted IndlB's 
position In regard to Kashmir's fbal 
Bnd Irrevocable accession to India. In 
every dispute It has raIsed thIs quel-
tion. Therefore, In this present conflict 
it is surprising that It hu shown Its 
attitUde of partiality toward. P3ki.tan: 
not l1Ierely that, there was also a feel· 
Inll which was growing freely that, 

if the ultimatum of the Chlne'e grew 
in dimensions against India, that threat 
of China to India would automatically 
put a stop to the war and thus save 
Pakistan. This cynical attitUde of 
wanting the Chinese threat dgaln"t 
India to grow in dimensions in order to 
make India divert her armed forces 
from the Pakistani war is cynical, if I 
may say the least. Therefore, We have 
to find out whether the United King-
dom is a real friend Of India and when 
it can really remain at least imparti.l 
in its attitude. As our representative, 
Shri Chagla, said in the Unitcd 
Nations, there cannot be impartiality 
in accepting the guilt of an aggressor; 
a judge has taken sides to make a 
decision. In this war, the report of 
Gen. Nimmo and the report of the U.N. 
Secretary.General, Mr. U Thant, made 
it clear that Pakistan was an ~ r ss r 

and Pakistan is the aggressor during 
the Inst eighteen years for the third 
time now. What has the United King_ 
dom, in whose Commonwealth of 
Nations we are today supposed to 
grow and flourish and provided oppor-
tunities for growth, if not peace, done 
to put an end to this conflict? The 
United Kingdom could at least make 
an impartial assessment and on the 
basis of the Secretary-Genera!'s report 
n.me Pakistan an agg"essor. There· 
fore, with all this background of the 
United Kingdom and its relations with 
India, particularly in the context of 
Indo-Pakistan relations, the question 
that arises is: what is the 9dvantage 
Or the relavance of our memhership of 
the Commonwealth. If it means some· 
thIng, it must be Of advantage to ua. 
If we are members, and it mealUl our 
not having any advantage at the time 
of crisis, then it is relevant to «uc,:tion 
the continuance of our memlJ,,:ship. 
In the alternative, we may \lose this 
question; If Britain, because of Its 
attitude of partiality in the laat 
eighteen years and in other ,""speets, 
is not in a position to maintain Its 
leadership of the Commonwealth, why 
not the Asi.n and African "alions be 
!riven the opportunity to ask Britain to 
step down from the hereditary leadl'l'-
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ship of this Commonwealth and for 
any of the n= nations of Asi. and 
Africa, who are members ("If the Com· 
monwealth, to take on the ~ rs  

of this great body. These two sugges-
tions are for the consideration of the 
House. It is relevant to 1uestion to 
advantages of our continued .nember-
ship in the Commonwealth; or in the 
alternatiye that Britain should be ask-
ed to step down because of her in-
competence in dealing with important 
matters, and any other member from 
the Asian or African region should be 
asked to assume the leadership of the 
Commonwealth. I am sure th.t if 
this latter suggestion at least is ac-
cepted it will bring a new dimension 
and n new orientation to lhe spirit of 
the Commonwealth. Therefore, I 
hOpe that th" Prime Minister and his 
Government will ,rive this suggestion 
their utmost consideration. 

There is also the attitude of Soviet 
Russi.. It has been a painful surprise 
th.t the Soviet Government have 
shifted their attitude from one of 
unconditional support to IndIa in the 
Kashmir dispute and haVe-now co-
operated wi!h the other great PoweI'!l 
in de-frf"czing this issue at the Unj,ted 
Nations lev{'l. The House remembers 
very well that on every single occa-
sion whpn the issue Of Kashmir's 
accession to India was raised the 
Soviet Government or the Soviet 
T€'prf'sentative vetoed all such reso1u-
tions on the ground that that acccs-
Ilion was final and ilrrevoC'ablc. But, 
for some time now, and particularly 
during the d ~ ss n on the UN reso-
lution calling for the cease-fire the 
Russian Government have re ~tered 
a distinct shift in their policy and 
agreed that on the issue of Kashmir. 
the political issue underlying the 
present confiict shall be settled final-
ly. Docs it not mean that where once 
Russia vetoed aU references to Kash-
mir. she has now de-freezed that 
issue and brought it up as a live 
problem for discussion? 

Shrl Sham La] Sara! (Jammu and 
Kashmir): Haw can my hon, friend 
ttay that! 

Commonwealth (Res.) 

ShrJ Alvares: Mr. hon. friend will 
have hl. chance to reply. Let him 
not interrupt me now. Russia hu 
now de-frcczed that issue and made it 
live for SOl ution in t.he context of the 
present conllict. 

We are indebted to all the main 
Powers for their generosity and c0-
operation in this veI;' international 
context that we liVe in, but We can-
not help feeling pain and surprise 
that Russia whose frIendship with 
India has stood the test of time should 
at this hour of crisis make a shift ion 
her policy and co-operate with the 
great Powers in hedging this entire 
resolution with a solution of the 
Kashmir dispute on which we have 
said to the world loudly and often 
before that the accession' of Kashmir 
to India is final and irrevocable. 

There are then, if not in the 
United Nations, the moves m:1dC' by 
China in this c<>ntext. We cannot "rid 
shOUld not at any stage in the f!l','!'e 
make a wrong assessment of the 
danger of Chinese aggression on India. 
I have no doubt in my o,wn mind 
that this danger is ever pre,cnt. I 
have no doubt that China at some 
stage, bf-cause of the compulsionfl of 
communist philosophy, will be led to 
commit aggression on India once 
again. But in this present context, in 
the context of the Indo-Paki,tan con-
flict, China, I, think, like the other 
Europr.·an powers was mainly concern-
ed with saving Pakistan, for who can 
deny that whatever the great PoweI'!l 
did, particularly the USA, the UK and 
RU<sia wao simll.r to what the 
Chinese did in their own pnrtieular 
way by giving an ult!matum to India. 
and thereby stampedinll the UN in 
the resolution on cease-fire before the 
date and time of that ulilmatum 
expired? I thInk that it was the 
cleverest move of the whole episode 
where along wIth the USA, the UK 
alld Russia, China also came forward 
to •• ve PalWtan trom an ignomlnJoua 
defeat. 

w. are grateful al,., to some of the 
oountri.. of the Middle East who 
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.upported India and thereby proved 
that oLir friendship with them is 
nothing whi<:h is merely altruistic but 
one of a common endeavour in inter-
national relations. But at this stage, 
the House should COnvey its greetings 
to the small and brave nation, 
Malaysia, which, in spite of being con-
frontL'<i by China and Indonesia, 
braved the entire eastern world and 
stood by India in this hour of trial. 
Malaysia i6 a small nation, but of the 
courage of its conviction, of its cour-
age to standi by India in this hour of 
trial, there can be no question, and 
I am sure the House will join me in 
emphasising that our relations with 
MalaysNl, that our friendship with 
Malaysia, requires special considera-
tion. 

It is now time to ask one question: 
why are the great powers interested 
in saving Pakisttm? Is there an 
attempt to play Ihe game of balance 
of power in Asia, as Ihey had played 
it. in Em-ope for the past many cen ... 
turies? Are the US, UK and Russia 
at the present moment interested in 
som.. new alignment or balanCe so 
that they can get Pakistan along with 
them, and in the process if they have 
to incur thp ire of India it does not 
matter? All the moves ;"'ade by the 
US, UK and Russia suggest that in 
their efforts to save Pakistan from 
defeat, they want to draw Pakistan 
into thei·r own orbit, wean away 
Pakistan from China which is endan-
gering their own interest In this area. 
As far as my assessment goes, it is 
('urious that both the US and UK 
haVe now agreed to let Russia handle 
this dispute on their behalf. Havill' 
fa;!eJ in the past 18 years to convince 
either India Or Pakistan and bring 
about a settlement of the dispute, 
they haVe now agr .... d to let Russia 
take the initiative. That is the only 
meaning of the invitation of the 
Ru .. ian Prime lIIinister to the Gov-
ernml"nts of India and Pakistan to 
come to Ta.'lhkent to discuss this issue 
in Russian territory. I undIerstand 
that the Prime lIIinister of our coun-

Commonwealth (i.es., 

try has agreed. There is no harm In 
di6cussing issues to come to a ftnal 
settlement. But let US repeat, onee 
again, that in whatever discussion 
that takes place hereafter, as far as 
cease-fire is concerned as far as the 
question of su·bsequent withdrawal is 
concerned, there shall not be any 
settlement of this issue, there must be 
no disengagement at all from our 
positions so 10l1li as our military 
experts are not satisfied that physi-
cally We have made it impossible for 
Pakistan to send its infiltrators and 
arm"'" personnel for the nefarious 
purpOSe lor which it did last time. 

The question is often asked: are 
not international guaranlees sufficient? 
What has the United Nations, the 
highest 'tribunal in this world, done 
about international guarantees"! Twice 
before, the UN had characterised 
Pakistan as the aggressor. When 
characterising Pakistan as the aggr ... -
sor in 1949, did the UN make any 
move to make Pakistan vacate the 
aggression in occupied Kashmir? 
Again, when the report of Gen. Nimmo 
and the Report of the UN Secretary-
General, U Thant, once .gain charac-
terised Pakistan as the aggressor this 
time, what did the UN do to get the 
aggression vacated except to equate 
the aggressor, and the aggre,sed (that 
is India) and to ask them to cease 
fire? There is no further solution. 
Are international guarantpes of any 
value in this context? Why has India 
not th" right im this cease-fire agree-
ment to demand military guarant" .. 
which ar" the only final sanction 
against nt~ r ent n  Does not Ameria. 
invoke the Monroe Doctrine in the 
western hemisphere and say that no 
nation olrlside that hemisphere, shall 
intervene or imterfere with the affain 
01 the Americas? Did not Russia 
intervene in HWlIIIJ'y on the IIJ'OUD'I 
of her security? If Russia and the 
US can go so far al to prevent the 
intervention or nter ere~ of nati0D8 
in their hemisphere or sphere of inft ... 
enee in order to safeguard the .. OWl> 
security, surely this country has tbe 
right to aolt for miUtary guar""_ 
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as far as the security and inviol .. biUty 
of its own frontiers are concerned. 

Therefore, we have come to a 
position where the UN cannot give us 
any guarantee. where international 
guarantees are not of much rel"vance. 
'Therefore, in this cease-fire, it is only 
military ."curity that in the last 
anatysis can give us that security for 
which OUr anned forces fought 00 
well. 

Hence, I suggest that in all these 
issues there is need to be vigiJant, 
vigilant nol merely in military mat-
ters, but vigilant on the international 
front and on the home tront. On 
military matters, as I said, the lesson 
has been learnt that unless we are 
5l,!'lf-suffiC'ient. unless our indjgenous 
production can give us all that we 
need, there is no final guarantee. 

Secondly, as far as international re-
I ations are concerned, today they are 
in the melting .pot. Our diplomatic 
initiative has been weak and faulty. 
It is necessary to apply the corrective. 
I do not know what the committee 
which was appointed by the Foreign 
Minister to go into the working Of our 
foreign service has done or is going to 
do. But this is certain, that both at 
the UN and in diplomacy elsewhere, 
we have miserably failed both in pre-
senting our case and in ~ n  the 
vile ambitions of Pakistan. At least, 
it could have been possible for us to 
present our case creditably. Why i. it 
that prestigious papers lika the New 
Statesman have misunderstood our 
decision not to take Lahore and Slal-
Itot in order to 54"" the civilian popu-
lation. They characteriae this decision 
as an indication of military weakness, 
seeltint shelter on humanitarian 
grounds to cover up our military 
weakness. Cannot our diplomats have 
presented this ("ale squarely to who-
ever needs to be informed about our 
objective.? Cannot our diplomats 
have, with the senae of fairness, with 
the sense of reasonableness ot foreign 
obser\'ers, impressed on them 'bat our 
decision not to invest these cities with 
military rule was not due to OUr mili .. 

tary weakness but was born out of OUr 
desire to save the civilian population 
from the ravages of war? We are not 
like Pakistan. In the grey hours bet-
ween the acceptance of the cease-fire 
and actual implement:l\ion, the Pakis-
tani armed forces bad sneaked acroas 
the border nnd rained destruction 
upon our civilian population. 

Shri P. K. Dco (Kalahandil: Evc" 
after that. 

Shri Alvares: Such an act of in-
humanness has never bC!t'"n witnesged 
anywhere in history. But our deslr< 
not to inve.t civilian populations with 
military rule hall been misunderstood 
8S 8 sign of military weakness. Whot 
hay" our diplomats done in the foreilln 
capitol. to convince those people about 
our ideas and attitude.? What have 
they done to convey th""e things to 
foreign observers? 

Therelnre, I want to ask the Prime 
Minister to pay spe"ial attention to 
this problem, 80 that at leost on th.· 
jnternntionar IC'vel our casco does nut 
go by default. 

There remains the question or the 
home front. I will not toke much 
time on th.t. I have raid in my in-
troductory r"marks that it is the in-
domitsble will of this nation to pre-
serve K.,hmir that has tlnally acced-
ed to India, and it is the secular basis 
of our policy that have Impelled liS to 
make the sacritlce. But this will not 
be sumcient if the Government is not 
aWRre of, and does not Impleme/lt, the 
policy that people want. You canMt 
ask the people to make .acrlflee tor a 
war of delence and at. the sam" time 
neglect the home front on the plea 
that the country's effort mUlt be de-
fence-oriented. On the food tront, on 
thr front 01 spcurity, em the front of 
egalitarianism. It is a cataclysm like 
a war that mu..t set about prncesaes 
that brinJ! .b""t n"'" change. in so-
ciety, and It we have to win the peace 
as we have to win the war, the Gov-
ernment must pay as much a. 
attention to military nl.tters a' 
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to Internal matters, matters on the 
home and civllian front. 

U lin. 

Mr. Speaker: Shrl. Azad may also 
move his resolution. 

Shrl BbaCWat JIIa ADd: I beg to 
move: 

"This House is of opinion that 
India should quit the Common-
wealth of Nation .... 

I am fully conscious of tbe import of 
the re.ol ulion that I am introducing 
in the House, ·but before .peaking on 
it, I would make some remarlts on the 
discussion raised by Shri Alvares. 

I congratulate the Prime Minister or. 
calling the Pakistani bluff and decid-
ing to meet the aggression. We arc 
proud today that we can walk with 
our hC'ads high and chest out, because 
of the glorious part that our jawans, 
army and airmen have played in the 
hostility with Pakistan. Though the 
guns have been silenced and the 
planes have returned to their bases, 
yet the ratU ing of the Pakistani poli-
ticians i. still heard all round. Even 
this morning. Pakistan Radio, under 
the pseudo name of Azad Ka.hmir 
Radio. said that they would oontinue 
their fight, that their inllltrators would 
rontinue to invade Kashmir, India's 
part of Kashmir. Therefore. I feel 
that though the Security Council has 
a ~d us, and we have ceased fire. the 
u"-her porty. the aggressor, has not yet 
ceased nrc; actually, they are still on 
with the light. You have seen in this 
Hou,... afler the Question Hour, the 
anxiely of Members at PakiJlnn still 
making aggression on our country. 
They are llring rockets in Jodhpur, 
boming, artl"r cease-fire. AmritsBr, 
FCT07.Cpnr ('tr.. and all 'through the 
border tht"y art" threateninA' UO. The .. "-
f ..... e. it is ~  clear that in Ihis 
hour we must tell them very 
pointedly our stand: we should 
also r"mind the Securtty Council thai 
the etToTt that it has madt" for the la.t 

17 years has been only to imprison 
justice, to put the aggressor and the 
aggres.ed then and even now On the 
same footing. Though we have ag-
reed to a cease-lire, I remind them 
of the nation's will. The Prime 
Minister conveyed to U Thant in 
Delhi the two conditions, namely that 
Kashmir is an integral part of India 
and that there can be no question of 
our going back to the old cease-f1rll 
line in our own country. 

Dr. M. S. Aney (Nagpur): No 
cease-fire line. 

Shrl Bhl\rwat .Jha Azad: There-
fore, there is no question of our go-
ing back to 5th August or anything 
like that. 

SecondlY, I put emphasis on the 
dale 5th August. Fifth August is the 
date when Pakistan started aggres-
sion, a r~ss n with armed person-
nel, n{lt in army dress but in pla:n 
dre~s  It was an aggression much 
worse than the aggression of an army 
b"calL,e that can be sccn by the nak-
ed ey,· by all the world. This aggres-
sion may for some time befool the 
world. but I wonder how long it can 
fool the USA; it will befool the UK 
tor all time to come, I am sure. 

Therefore, I say on th.t part of the 
discussion, that come what may, this 
nation, now arou!'led to defend its 
sovereignly, dignity and honour, shall 
not be bound by the other part of the 
Security Council's resolution. The 
only political de ~ n thnt ha!l to be 
made now is th ••. that Pakistan must 
vacate aggression in occupied Kash-
mir. Therefore, it there is any poli-
tiC's1 e~t n to be dis("ussed in the 
Security Council, it Is only this. The 
Security Council. if it has the r.uls or 
the strength mlL.t force PnkLortan, 
the aggre"ser. to quit that Dart of 
Kashmir where it committed aggres-
sion eighteen yl'an back. These arl' 
my commen Is on that part of the dts-
cusslon. 

Conllng to my resolution, J am 
s"rry that I have to move it. I 
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would be happy if some of my friends 
mOVe a substitute l'esolution to say 
that the UK should be expelled from 
the Commonwealth. That will be the 
only thing that I shall accept. 

Mr. Speaker: have received one. 

Sbri Bbapat .lha AsacI.: That is 
fine. That will be the only thing 
that I can accept as an amendment to 
my resolution. 

We remember with what aspira-
tions, with what dreams, with what 
hopes, our late beloved Prime Minis-
ter, Pandit Jawaharlal Nehru, want-
ed a comity of nations, an ideal one 
in which countries could forget and 

r~ e their post and sit together 
for the commOn good. I do nnt want 
to remind the House of all the ex-
ploitations, zfLlum, loot. plunder and 
what not that the British imperialists 
committed in thL. country. The late 
leader, Pandit Jawaharlal Nehru, and 
Mahatma Gandhi, the father of the 
nation, asked us to forget, and we 
forgot them. We forgot all that zulum 
and plunder in our ~ ntr  We 
wanted to write a new chapter in 
history in our country after 1947, but 
what happened after 1947? 

The Britishers wpnt out of India, 
but they divided this country into 
Pakistan and Hindustan. 

All bon. Member: We accepted it. 

Shrt • &hapa! Jha AsacI.: Even 
for a moment they were not Impelled 
by good motives, but let us presume 
that they were impelled by good 
motives, but what have we seen 
atterwnrds? We have seen after-
wards that it wa. only a convenient 
stick that t ~ then Labour Govern-
ment made in thc shape of Pakistan 
always to beat India. whenever the 
Of'casion came. 1 ran show how in 
the last 18 years the British Imperla-
liolB-whether it Is the blue-t'yed 

conservatives, whether it Is Labour· 
Ul whether it is Liberal-have all 
alike been hostile to this country, 
have always supported Pakistan 
against us. Both of us are Members 
01 the Commonwealth, both of IW 

haw aspirations about the Common-
w ..• ~  but why did the Brltishers on 
all occasions try their be.t to beat IW 
and help Pakistan? The reasons are 
very obvious. Therefore, for the pre-
sent I do not go into the past and am 
only coming to what has happened 
just now. 

It is known to the wide world that 
Pakistan started aggression on India 
on 5th August. Day in Bnd day out 
that aggression continued, and India 
wa" forced to move in self-defence 
when on 1st September naked aggres-
sion was committed in the Chhamb-
Jaurion part of our country. I ask 
Mr. Wilson and the Labour Govern-
ment the Conservatives and the 
Libc;al., I ask the British people. the 
British press, the so ... called indepen-
dent press, 1 ask the BBC, whether 
thl'Y did not kllow that naked aggres-
sion on India hau been committed OD 
1st :. 'ptcmber, Bnd in a dubious form 
from filh August. I ask Mr. Wilson: 
even though he is not a military man, 
did he not know that rockets we..., 
fired on Amrilsar, that 011 2nd SeP-
t~ er 3rd, 4th and 5th September, 
the Pakislan army, coupled with the 
!'I;O c'al1ed invincibJi,! ntt n~  which 
have now proved tb8tr uselessness. 
entered our country? Why? 10 cut 
off Akhnur and Ko,hmir from the 
rest of India. Nothing happened. 
Mr. Wilson did not denounce the ag-
gression. Mr. Wilson did not even 
!lay a word of C81ftion. warning or 
advice to Pakistan. But when on 8th 
September, the Indian army in self-
def,,"ce moved, the paralysed cons-
clenc" of Mr. Wilson and his tied 
. tonp:ue were suddenly roused and he 
said that India had committed naked 
aggression. 

Who is Mr. Wilson. i. he Our bon 
to ""y this to India ... ·"Ich h". lliven 
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prestige to the Commonwealth? But 
for India what was the Common-
wealth? The late Jawaharlal Nehru 
gave birth to this Commonwealth, 
the latc Jawaharlal Nehru made this 
Conunonw<'alth what it is, and Utis 
British nation of ahopkeepers got al1 
the prestige from us and uaed this 
prestise against us every time, to 
beat us at the time of aggression. 
Therefor", I ask Mr. Wilson, this 
question: would he kindly reply to 
this partner in the Commonwealth? 
Ht" has no voice. He could not send 
n s~a  to the Prime n ~ter con-
gratulating him that he has done a 
good thing in agreeing to the eease-
flre President Johnson did it, Mr. 

~ n did it, all the nations have 
done it, but Mr. Wilson had no voice. 
Mr. Speaker, I would say that Mr. 
Wilson did not stop there. The 
Labour government did not stop there. 
They proceeded further and imme-
diate.] y the next day they ·Dut an em-
bargo on war matet'iBls which we 
needed so badly for the defence of this 
land. Not only did the government 
put an embargo. Mr. Wilson farced 
the private British companies not to 
deliver the two squadrons of hunter 
hawks which they were under an 
obligation to supply Us accordina; to 
signed contracts. Is it national honour 
or national morality not to honour a 
cOlltract? The pettiness and meanness 
of the Britlah Government stand more 
expo.,ed when it is round that a ship 
on the high seas, in mid-ocean carry-
ing £ 2,000 wOl·th of spare parts for 
the radios was stopped and was not 
allowed to proceed to India. I can 
quote more instancea like that. I 
have got an entire book here, which 
shows the history of the British Pre •• 
and the Wilson government's policy; 
1 ran show what they talked and how 
they behaved during this war. The 
aggressor Pakistan, was the blue eyed 
boy of the British imperialists while 
thev called India the aggressor. 

~ pett:r and mean they are. They 
dld not s top with these things. Leave 
ulde t ~ war materials. We know it 
flOW. No nation including Pakistan and 

China had played so foul towards our 
natiOn as Mr. WllsO'll and his labour 
Government. I can understand China 
and Paldstan .because they are 
enemies. I can face them. This 
British imperialist government of Mr. 
Wilson always tried to befriend India 
and when the time came, when this 
nation was engaged in repelling naked 
aggressi\))l they stabbed ua in the 
back. Just as history will condemn 
aggression, history will condemn this 
naked betrayal, this naked stabbing 
of the Indian people in the hark when 
they were in the thick of the war. 

I would noW come to the other part 
of the story. I have read much about 
Mr. Wilson. He has written long 
artkles and also made loni speeches. 
He says that he wanta to befriend thl> 
peoples of the ex-colonies, British 
empires. He says be is a democrat; h" 
is opposed to dictatorship and 
religious bigotry and tbeocra tic 
obscurantism. He has made long 
speeches and I wasted my time on 
reading some of them. Did he mean 
what he said? It he really meant 
them, if he really opposed dictatorship 
and theocratic obecurantisri., why did 
he support Pakistan's theocratic 
dictatorship? Is it anything else? Is it 
not the anti-thesis of what Mr. Wilson 
has been trying to tell us all the time? 
Why should he stand up against India 
wtlich stands for all thtlt he stands 
for, for a democracy, a socialist 
democracy? Mr. Wilson lead. a 
socialist government in hi. country. 
I want to remind Mr. Wilson and his 
labour government what his teacher 
Prof. Laski has said: 

'''n1e French revolution ended 
an era of despotism and made the 
right to vote as essential fOr a 
very civilised society as air to 
breaths and food to eat." 
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Be condemned all societies wher. 
such a right was denied aa an out-
growth of decadent anc!. r n~ 

mediavalUm. J want Mr. Willlon anti 
his friends in hi. cabinet to reply. Is 
there any Tieht to vote today in 
Pakistan, as Prof. as ~  his guru had 
told him? No. Then why does he 
defend the despotism of Rawalpindi 
As if this was no: enough, he mobiHs-
ed the Press and all the other media 
of publication to support the 
Pakistani aggression and descnbe 
Indian action a. Invasion. All the BBC 
broodcasts were invariably loaded 
against India. I have before me tile 
opinions of the British pres. and I 
could go on quoting their hostile 
behaviour towa"ds India who is I 
victim of aggression and appreciation 
of Pokis!an who is an aggressor. I 
will ~  only two or three, Mr. 
Sppo ker, and no more. The liberal 
p'-tper Gunrdian in its editorial on 7th 

Septombe:', "India persists on the road 
to ruin; Indians have again put 
themselves in the wrong by croasin, 
the international boundary" and com-
pares the Pak aggression in Jammu 
and Kashmir to OUT liberation of Goa 
from Portugal tyranny. The Daily 
TelegTaph plead, (or the concept of 
restricted self-determination offering 
the Kasbmiris i,ndependence from 
India under some form of international 
or Commonwealth .afeguards.' This 
is what they really want. They want 
Kashmir to be an international jump... 
ing ground for those imperialista to 
attack India or the USSR our friend' 
or others whomsoever they like, when-
ever they like. The British newspapers 
have revived the old plea of inde-
pendent Kaahmir, guaranteed by the 
United Naltions. They advocate that 
Moslem Kaahmir ~ d /fa to Islamle 
Pakbtan althou/fh the first preference 
Is far an independent Kashmir. Now, 
I would ~e to one more !'ucb 
British paper. 1Mt is the left wing 
libPra I British paper known as the 
New Stllterman of which the present 
British High Commissioner In India, 
Mr. FrePman a~ editor for a 10111 
time. I am sorry I emno! bring that 
book where they have POinted • 

1464(81) lS-CI. 

cartoon telling us about non-violence 
and all that. I wish I COUld haYtI 
.hawn that cartoon showlnc a ~ 

children. But their idea is clear tram-
what they haVe written. 

"Praising the migh: of Pakistan 
Victor Anand explained the 
reasons for its riae and wrote-
first. the total support that Presl-
dent Ayub has been given by his 
armed forces, the morale of the 
Tanka baa risen conainently and 
if this is any criterion then the 
claims that one Pakistan soldier 
is worth tnree Indians is no 
exaggeration." 

ask the ex-editor, the present 
editor and Mr. Wilaon to see what haa 
been the result. 

Sbri DaJI 
Patton tank 
soldiers. 

(Indore) : Even one 
is not equal to thre@ 

Sbrl Bhapal Jha Azad: It ~ 

on: 

"From what I can lind out here 
it is my beJief that It i. upto 
Britain and Americans to have a 
fresh look at the Kashmir dispute 
-not India or Pakistan. So tor 
India has been given a fair 
innings. and. on the available 
evidence, haa made a pretty poor 
job of it. Is It too much to ask 
thnt Pakistan be allowed a say?" 

They have given \IS a long inning'l 
and we have done badly; This is what 
the New Statellm4n says, a liberal 
paper, of which the present fII"h 
Commissioner waa the editor and the 
great Prime Minister, Wilson. 
supporter. He wants America and 
Britain to have a tresh look at 
Kashmir. What would he say it we 
say this about Wales, Scotland. Ulster 
and Norih Ireland? I now come to the 
more sordid story of the WilSall 
government and the British Pr_. 
Not satisfied with thill, they have 
systematically and methodically tri1:d 
to minimise the Chinese danger all 
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the Sino-Indian frontier. I would 
have liked to quote the kind ot 
things the British people, their preas 
had said. They say that the danger ot 
China is not much. That is what they 
plead with the USA. It is just poasible 
that China wants to straighten up its 
frontier near Sikkim. That Is what 
they say. They wegest to America 
that this danger is not much. Maybe, 
there may be a minor skirmish! In 
.mall matters, small skirmishes, India 
wiII take care of itself. Now, this Is 
what they say. Our Prime Minister has 
IBid very clearly, come what may, 
this nation shall fight for Its honour. 
We are not holdin, and we cannot 
hold, a beggIng bowl for Washington 
or London or anywhere. Whatever 
we have asked, Bupersonics and other 
things, they never gave them tree; 
we did not beg from them. Whatever 
we have got we have got after due 
payment. Thanks to our Gnats, thanks 
to our ordnance factOries, thanks to our 
Jawans who have now shown how 
worthless the Patton tanks are, how 
worthless the Sabre Jets are, the 
imperialist countries must have known 
by now how these mightiest weapons 
in the imperialist war are SO worthless 
and how our nation has fought. 

Now, the British ForeIgn Secretary, 
Mr. st<>wart, when asked by Pre •• -
men, "how do you feel about the 
Chinese danger?" replied-I should 
r .. ther quote him. He wanted the 
ChInese to pressurisl' India or to put 
India on her knl'CS to surrender its 
sovereignty to Pakistan, the blue-
boys of the British. In an ....... er to a 
question. he said: "It is possible that 
the reallAation of the danger in thIs 
development may make people more 
eager, more anxious, to get a settle-
ment." This is the reply of the 
British Foreign Secretary, to a ques-
tIon. "how de> you feel about the 
Chinese dangerT" 

It I. not only Indl_ but a Slno-
lolflst, Mr. Victor Zona, who said 
"that Hrltldn's atlenee and Mr. Rusk'. 
.. ..tIIe-c:UI!s ftlftBrk 11_ gtven 

Peking the Impreaslon that the 

western powers do not want to let 
involved in the Indo-Pakistani con-
ftict even in the event of Chinese 
intervention." That is how the 
British Goverrunent and the 'Brltlsh 
people have systematically tried to 
see that the Chinese invasion should 
be there and we should be forced on 
our knees to surrender our 
sovereignty to Pakistan, the aggre.-or. 
This is the behaviour of the 
Cammonwealth's senior partner, who 
is supposed to be the Head of the 
Commonwealth. Every time I go there, 
they uk us to drink to the toast 
which is proposed. not to our Presi-
dent. but to their Head, the Head of 
the Commonweaith. Every time, we 
go there that is what is happening; 
we are a junior partner; we are sub-
ject to them: we are under them; we 
are subordinate to t e ~ 

Secondly, I will say that this atti-
tude of the British towards Pakistan 
i. not only for Pakistan but for 
itself too. It is very well known to 
the world that Americans are anti-
Chinese. It i. known to the 
world that the British and the 
British Government are pro-
Chinese. Why? Because their eyes 
are on the vast potentialities of 
trade in the big Chinese land. Nothing 
more can be expected from a nation 
of this sort, a nation of shopkeepers. 
I have just a word for my United 
States friends too.' We have .een 
that they have tried to dissO<'iate 
themselves from this. But I want to 
tell them. Let the two nations, India 
and the United States, have their 
..... n relations and independent 
relation on Independent level. WhY 
do yoU want to route your foreillD 
relations with India tbrouah tbe 
dabtoua and EUish toreip. oIIIce 04 
petty islanders? Therefore, try to have 
your own Independent foreign r ... la-
t10ruI with this eountry and not try 
to route them throuth the aelflsb 
Islanders. Heoee, I would ay that in 
the Secu.rlty Council Itself, t ~ tried 
to put II\Ieh • nasty and bad draft. I 
b_ Sbri Cbagla could _all: that 
out--how the BrItish tded to have a 
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big draft, invoking article 39 and 4.0, 
and trying to gag us. But I ·should 
like to point out that the Soviet 
Union did not use the veto; it Is truc. 
But it certainly said that they 
(Russians) shall not allo;"" this distin-
ction to be made, when the British 
and others wanted this distinction-
"that the attack on West Punjab i. 
an aggression from India aDd the 
attack from Pakistan on Kashmir is 
not an aggression". This was the 
distinction to be made in the Security 
Council. I hope that my hon. friends 
would realise how the Soviet flnlon, 
at that critical juncture, did not allow 
that draft to go through, and there-
fore they are our friends. I thank the 
Prime Minister-this House also 
a r e~ r having accepted the good 
offices olTered to us by Mr. Kosygin. 
Let Mr. Kosygin persuade this worst 
child of the United Nations, Pakistan, 
to go and sit round the table. We 
would. be too willing to go there and 
do that. 

I thank tbl!lJl. I should al90 thank 
wholeheartedly the country of 
Malaysia, a natloll that is small, but 
yet large in its heart. Malaysia is 
now facing the Indonesian para-
troopers. Nine months before, I was 
in Malaysia, in Kuala Lumpur, and 
J knew how these Indonesian im-
perialists were trying to destroy that 
beautiful nation. I thank Malaysia, 
which out of her own experience, 
bas offered us support in our cause. 

J now beg of our PrIme Minister-
I hope he knows the mind of tbe 
House, and this House, by clappinp 
say. that India should sever its COD-
nection with the Commonwealtb. This 
HoUSe says it. Let the Prime Minister 
take courage, aek the friends in the 
Commonwealth, to expel this naughty 
member of the CMtmonwealth, Britain, 
from the Commonwealth of NatiOD1l. If 
he can do that, 1 am prepared to 
withdraw my resolution, but let him 
promise that he would try to expel lL 
Tbls ill the time to do that. Of coune, 
our aj!oniea are there. We feel vf!ry 
mucll ~ by their 1IIU1IW'. 

As I said, I moved this resolution on 
the groWld that circumstances have 
proved beyond doubt that tbis artlfl-
cial link must go, The circumstances 
bave proved beyond doubt that they 
are hostile to us, the British. TII8 
British divided India; divided Ireland; 
they tried to divide the United States 
of America in Lincoln'. war; it en-
courages racialilm in British GuiBJlll 
and in South Africa IlIld she tried to, 
impose white rule on South Rhodesia· 
and tried radalism In its own country, 
It should now ·be decided to go out of 
the Commonwealth, and you should· 
lay, "Thank you very much; Dothin, 
doing with you." 

Mr. Spealler: The hon. Member'. 
time Is up. 

Shrl llhalWat Jha Au: shall 
finish in two minutes. I want to re-
mind this House of one thin,. The 
British, who )1ave divided all these 
countries and have till now also played 
this racialism in ita own COWl t ry, have 
now done one thing: their number 
here has gone. two and a half tim ... 
more, but they have put a restriction 
on our entry there. It is, the,'efore, 
tim. that the Prime Minister tooll 
courage like Nasser to natioDali.e oil 
the British assets in this country, We 
should start with the nationalisation of 
the tea plantations, the jute plantation. 
and Burmah-Shell. I ask the Prime 

n ~te  to '"top that agency-Reuters 
-to whom the All India Radio is ~  

in, a big chunk, and havp our own 
organisation-PrJ and oth"':.:>-to have 
a free and impartial colleclicJO and dis-
semination Of news and other mattei'll. 
I ask the Prime Minister to take us 
out Of the shameful association of an 
imperialist nation which baa outraged 
us and is still all Itround us. 

I therefore ·beg of the House to 
accept this resolution, with only one 
bq»--it they want, Jet them accept a 
suitable .uhetitute motion-that the 
Brltlahers, the British people IlIld the 
BrltiIh Govmunent Ihould be expelled 
froIil the eGIIlty of..u-of tile 
Commonwealth. 
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Mr. Speaker: Resolution moved: 

''ThIs Ho\lSf! i. of OIIlnion that 
India should quit the Common-
wealth of Nations." 

Shri KamI SIDIbJI (Bikaner): Sir, I 
have my resolution, but it has not 
been circulated. 

Mr. Speaker: He may move it in 
due course. The substitute motions 
may now be moved. 

Sui Sbree Nan),aa Du: I beg to 
move: 

That for the original resolution, the 
following be substituted, namely:-

"This House is Of opinion that in 
view of Lbe present international 
situation the Government should 
immediately review the desirabi-
lity or otherwise of "ontinuing to 
be a member of :he Common-
wealth of Nation..... (l) 

Shri Yashpal SlDl'h: I beg to move: 

That in the re80lution,-

be1are -'This House" inlert-

IIIn view of Britain's attitude in 
the present Indo-Pak ronllict,". (2) 

Shri A. C. Guha (Bara .. !): I bei 
to move: 

That for the original resolution, the 
following be substituted, namely:-

''Thls House i. of opinion that 
the Government should reconsider 
the question of the desirability 
and the utility of India continuini 
to be a member of the Common-
wealth of Nations." (3). 

Shri Blbhutl MIshra (Motihari): 
beg to move: 

That for the orliinal .... 80lution. the 
following be substituted, namely:-

"'Ibis HoUSe is of opinion that 
u it is spinst the Interests of 

India to continUe to be a member 
of the Commonwealth of Nations, 
-he .hould quit the Commonwealth 
immediately.'" (f). 

ShrimaU Tarkeshwut 
(Barh): I beg to move: 

That for the original resolution, 
the following be substituted, 
namely:-

·'Thi. House deplores the atti-
tude taken by the Government of 
U.K.. in regard to Pakistan'. 
aggrcs!>ion on India and considers 
that the time has come to review 
India's position in the Commo:!-
wealth and the advisability of con-
tinuing as a partner of this asso-
ciation of nations." (5) 

Shri Frank Anthony (Nominated-
Anglo-Indians): I beg to move: 

That for the original resolution, the 
following be substituted, namely:-

l'Tbis House is of the OpIniOn 
thot Government should rcconsider 
India's membership Of the Com-
monwealth when a ('almer ";Itmos-
phere prevails." (6). 

Shrl Karnl Slnghjl: That for the 
Original resolution, the following be 
substituted, namely:-

11Th is House is of opmwn that 
in view of Bri lain partisan 
attitude towards Pakistan in the 
pr .... nt Indo-Pakistan confli<'t in 
the face of obvious facts, it is hiib 
time India considered the sever-
ance of ber ties with the Common-
wealth." (7) 

ShrI D. C. Sharma (Gurdaspur): I 
beg to move: 

That in the t'e8Olution.-

add at the end-

"or alternatively recommends to 
the British Commonwealth to e:.-
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pel the U.K. Government from 
the Commonwealth". 

Shri P. K. Deo: Mr. Speaker, Sir, 
we, the Members of the Swatantra 
Party, welcome the cessation Of hosti-
lities. I congratulate the Prime Minis-
ter on his unique determination and 
his statesmanship in accepting the pro-
posals of th" Security Council and for 
having agreed to a simple cease-fire. 
1 congratulate the Prime Minister on 
his timely call to the various opposi-
tion parties for Iheir support. The 
way in which sponlaneous support 
came from all sections of the people 
is rcaJIy unprecedented. The entire 
nation stood as a man behind him, be-
cause we know our objective is very 
clear. We have no territorial ambi-
tion. We have no axe to grind. We 
mean Pakistan alJ wel1. As pointed 
out by my leader Our objective is 
limited. We do not want to conquer 
Pakistan. We want to teach Paki,tan 
a very good lesson, how she should 
behaVe with her neighbours. 

Mr. Speaker: This discussion 
continue upto 4-30 P.M. when 
Prime Minister will reply. 

12.31 hra. 

will 
the 

[MR. DEPUTY-SPEAIaR in the ChaiT]. 

Shrl P. K. Deo: Sir, J take this op-
portunity to congratulate Mr. Chagla 
for having put up India's case very 
ably and properly In the Security 
Council. 

It i. a good thing that 22 days ot 
crim light and full-ocale war has come 
to an end. We haVe seen ,hat ~ 

ot the ground and air torces 01 both 
the countries went Into tull operation. 
Pakistan even used its navy to bom-
bard our Saurashtra coast and the 
casualties were mostly dvili.n. We 
law many preciOUS lives being lost. 
Civi1ians, peasants, children, 'Women, 
mck and wounded have been very 
barbarously bombed by the Pak;.tani 
bombers. They used the Napalm bomb, 
which is most inhuman and barbaric. 
They did not stop bambln, even after 
the cease-lire has been impl-.nted. 
All these go to prove the .inIster 

designs of Pakistan against Indh. 1 
deem it a privile'e to join with the 
entire nation to pay my tribute for tbe 
supreme sacrifice, devotion to duty, 
courage and determination and leader-
ship, shown by our jawans. The bra-
very and supreme sacrifice of persoDa 
like Havildar Abdul Hamid, Lt. Col. 
H. L. Mehta and Lt. Col. Ajit Sincb 
and others will be written in ~ den 

~tt rs in the annals of this country. 

Thc Swat.ntra Party has all along 
sLood behind the Prime Mini:::te:'. On 
more than one occasion, We have sUI-
gested thalr-and we still stand by ilr-
that the riCht to defend is the right to 
retaliate, even if we may have to crosa 
the frontier and face the en"my in 
his own land, whether it is Vietnam 
or Punjab. High hopes had been raiK-
ed in this country that this Kashmir 
question will be solved onc" for all 
and the nation was prepared for Ihe 
supreme sacrifice. Even though we did 
not achieve, thJt objective, it is a fact 
that our jawans have broken the teeth 
of the Pakistan army and more or less 
brought Pakistan to its knees. Today 
the Indian tricolour i. flyine ncar the 
Gate of Lahore and Sialkot. We have 
captured very very strategic postll in 
Kashmir. The.., are our significant 
achievements. Regardi", the clash of 
tanks that took place, never in recent 
years has such a thing happened, ex-
cept In E1 Alameln In the second 
World War. Our jawans have proved 
their mettle in Kuur, Pasrur and 
Burlti by their si&nif\cant victory over 
Pakistan. 

In this regard, I would lilre to quote 
what my leader the tallest Uvllll! 
Indian today-Rajajl-,w: 

'1ndia'. commitment to peace ia 
unalten!d SOd 1Irm. But the 
cease-fire can be on a firm b.<itt 
only It there i. a frank ~nd full 
.dmiaion on the part of Pakistan 
of ito olrence besld.. nootltut;on 
for dama .. done SOd • pledge at 
non-repetition at the taetiea and 
actIvitl.. that led to the IU1!I8I1t 
IlIlfortuDAte open conlUet." 
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I .tand by these wcmb. We very 

well know the sinister deligns of 
Pakistan. During the attack on Kutch, 
Pakistan used the Patton tanks. At 
that time, the United Kingdom used Its 
100d offices for a cease-fire. Before 
the ink had dried on that cease-fire 
agreement, there wa. this further in1Il-
htion of armed Pakistanis into our 
Kashmir border. I pay my uibute and 
I congratulate the patriotic Kashmiris 
who stood by the side of 1ndia. It i. 
becaUSe Of their timely help and c0-
operation that we were able 10 appre-
hend most of the infiltrators. This 
goes to prove very well how the 
ltashmiria feel that Kashmir is a part 
of lndia and how they will olway. 
fight and make 8acrifices for the pre-
servation of their motherland. Wbat 
more evidence is required? 

Had the United Stat.s given a proper 
warDing to Pakistan when the Patton 
tanks were used in Kutch, probably 
the situation would not have been 
aggravated. But they remained silent 
spectators to it. When Pakistan's bid 
10 send infiltrators and create chaos in 
Kashmir was foiled by our timely in-
tervention, they escalated the war to 
the international border and they used 
a full division Of '10 Patton tanks in 
Chhamb and Jaurian sectors. This 
compelled lndia to open a front in 
Lahore so that the pressure in Chhamb 
and Jaurian could be relieved We 
have no intention to capture Lahore. 
We could have captured Lahore, in a 
rew hours, but we did not want to 
create problems. We just wnnte.! to 
relieve the pressure in Chhamb and 
Jaurian sectors and that objective has 
been achieved. 

We are very sorry that in spite of 
the assurances given by the iuecessive 
Presidents of the United States that on 
no occasion the various arms supplied 
to Pakistan by them would be used 
against India, thoee arms have been 
used. I am sorry to say that there has 
not been • public denouncement up till 
ROW from aoy responsible quarter 
8tther in tile State Department or in 

the Pentagon of the use of American 
arms againat India. Pakiatan has beoen 
armed to the tune of 20 billion dollars 
of military hardware by America, be-
cause they thought that Pakistan i •• 
bulwark of democracy and it could 
put a stop to the expansion of Chineae 
communism in the world 

But, Sir, in spite of the flirting bJ 
Pakistan with China, our Ameriean 
friends did not open their eyes. We 
are very sorry to ny that they tried 
to equate both the aggre!!lOr and the 
aggres.ed till the last minute. How-
ever, at the same time, I congratulate 
our American friends, beeause when 
there was a threat from China they 
came out openly and said that they 
would come out openly with arms aid 
if there was any Chineae aggression on 
India. 

So far as USSR is coneerned, 1 bel 
to submit that USSR has been very 
eonsistent in her approach Iowsrds the 
Kashmir problem. But. Sir, lately we 
are surprised at the soft-pedalling of 
the Kashmir problem in the Security 
Council debate by USSR. 

My hon. friend, Shri Bhagwat Jha 
Azad has made out a very strong ease 
that India should come out from the 
CommonweaHh of nations. In this re-
gard, 1 would like to point out that It 
is not 'British Commonwealth of na-
tions' today, it is only 'Commonwealth 
of nntions'. Therefore, the character of 
the British Commonwealth of natio..". 
has completely changed. The present 
Commonwealth of nations, whose main 
arehitect is Pandit Jawaharlal Nehru, 
is sueh that it is just a club where 
every member has got equal rights. It 
is not the sole property of the Briti-
shers (.Jntern.ptionsl. Now the entire 
"haracter of the Commonwealth haa 
been changed by the emerging Afri".n 
and Asian free nations. So many 
eountries in Africa and Asia have be-
come free and they are 
equal partners in the Common-
_altho ·Therefore. I do not think that 
we should feel I11III11 or think of _-
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tng out of the Commonwealth at 
nations. Sir, to be isolated does not 
help anybody. Has Ind'onesia pined 
any point by coming out from the 
United Nations? I do not think. Now 
We should utilise this International 
forum to press our view POint and try 
to c"nvert oilier people IX> our aille. 

Sir, in this regard I would like to 
submit that this aspect should be dis-
Cl'Ilssed in a sober mood. The .nure 
c'ountry has been agitated now. W. 
are very unhappy at the unfriendly 
attitude of the United KinBidom. The 
attitude of the United Kingdom hIlS 
given n very rude shock to the entire 
nation and we are not happy about it 
But the s'Olution is not that We mould 
go out from the Commonwealth of 
nations. There mould ·be a dispaaaio-
nate appraisal of the. entire aituatilln 
iIa • cool ... atmosphere. 

Coming to the question of cease 
fire, I make this earnest request tluIl 
we should not repeat the follv of 1949. 
We should not accept a line which 18 
uLterly indefensible. This period has 
unfolded, the experience of 18 yearo 
has proved, that the line which we 
considered to be a cease-lire line ill 
lICI.uaUy an indefensible line. There 
have been c'onatant violations of cea.e-
fire. There have been Infiltrations 
IIOing on. We know how difficult it i. 
to stop them. We know how many 
times attempt.. hav.e been made from 
the Pakistan side to cut the vital life-
line to Ladakh in the Kargll border. 
We know very well that the c,, __ fire 
line can never function effectively if 
we accept the 1949 line. Therefore, in 
this regard. this i9 the unanimous de-
mand of this House, I believe, that 
there should be no \>ccasion of with-
drawal from the """ition we have 
gained in the Kashmir front. That 
categorical answer is demanded from 
the Prime Minister. I request the 
PrIme Minieter to make a categorieaJ 
lltatement that under no circumstances 
our jawan9 will be asked IX> withdraw 
from these positions like XIshaD-
Ganga, Uri Poonch. Titwal, Raj! Pir 
PIlla and Kargll alWl. 

I would like to submit, in thla re-
gard, that we shOUld be realistic. The 
Prime Minister himself, in his state-
ment on ·the 16th, in this House, h .. 
catellorically stated "We c'ould not 
"""slbly revert to a situation in which 
We may lind ourselves onre again un-
able to prevent infiltrations or to deal 
effectively with those who had al-
ready c'ome In.'' We have seen that In 
spite of the guarantee of the United 
Nations, in spite of the posting of tha 
U.N. Observers, WI inllltration haa 
been goinll on and It could not be pro-
perly dealt with. Therefore, we wlIl 
not be able to deal with it properly it 
We accept thlo line of 1H9. 

Coming to our foreign policy, I think 
it Is high time now that we re-orient 
our f'oreign policy. The experience of 
this war has completely exploded the 
myth of non-alignment. I would like 
to ask, anybody who can convince me, 
where OUr frienda of non-alignment 
have gone, where our frienda of Mro-
Asian solidarity have lIone. Our 
frienda have vanished into thin air. 
Not a single country, except Malaysia 
and Singapo.-..we are grateful to 
them-has come up. In this regard, I 
would like ,to submit that when 
Malaysia waH in trouble, when Malay-
sia WIIS being confronted by th., 
Indonesian expansionist designs, simi-
181'" reciprocal gp.sture was not shown 
frt>m this side. I would like to point 
om that our foreign policy shOUld bot 
In the closest proximity to USA and 
USSR, and we ahould fully take ad-
vantage of the antl-Chinese policy of 
USA and USSR. If an understanding 
ct>uld be reached, then r am sure there 
would be peace for at least a hundred 
yea.. In this globe. 

r want to take this opportunity to 
point out some of the lacunae In our 
publicity side. I!lven though we won 
In the battle lIeld. PakIstan has .tolea 
a mareh ahead of us 10 far .1 publlcfty 
in forehln countries I. e<mrerned. SIr, 
there haa been thill dual l\IlIt fOInII 011 
between the publicity RCtiOll of !be 
Defence KInimy and the ~ In-
form.tlon Bureau wblch II • JIIIIIlpaJ'-
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ed child "of the Ministry of Information 
and Broadcasting. There should be 
e~ter co-ordination. The way our 
Indian correspondenta and the foreign 
correspondents were ill ,treated In the 
front lines is ~ t proper. I bcg to sub-
mit, Sir, that India has got a very good 
case. There should be a proper person 
who can project India's case properly 
in foreign countries and draw sym ... 
pathy from them. It is most unfor-
tunate that we try to commit the same 
blunder, We try to send such persons 
to re re~ent ollr case who make a mess 
of it. We still send persons like Shrl 
Krishna Menon who instead of creat-
in,:: :friends creates more enemies to 
whichever country he goe •. Sir, he was 
the mnn for who"," we lost the Chi-
nese battle, the hero of the Chine ... 
".,harle who betrayed our army. Such 
people ~re being sent. It is our mis-
fortune. In th is regard I beg to sub-
mit that truth nnd righteousness are 
on our side. God is on that side 
where there is truth and r ~ te

Dess. I am reminded of a sloka from 
the Bhagwat Gita, in fact the last sloka 
which says: 

'If'lr ,";m,:: ,...."n' If'lr '"'" t~: 

~ oM"," ~ ~ II 

WIt""e there is truth and where there 
is ril!hteousness. there is God Himself. 
Otherwise, how C'ould we bdleve that 
OUr hand ~renades could destroy the 
Patton tank. or our Gnats could des-
troy the Sabre jets. It was possible 
only because of the grace of God. M 

~ and truth are on our side, they 
.. ust prpvail and We must win with 
IIDr brave fighting men. The result 
annot be anything other than victory. 

Lastly. rpl!arding Kashmir I 11'111 say 
onp srnten{"e. Kashmir is not 8. debat .. 
in!! point or a mattpr under litigation. 
It I. India', domestic problem. U thm:e 
art-ony differences they could be eas~
Iy bmed out by the people of KalhlDJr 
and our Government. There Ia no 
queatlon of any third party coming into 
tba uict\D'e. 

We should not be complacent be-
cause the war is over. The enemy Ia 
still bombing our civilian population. 
We shOUld be vigilant on all fronts, 
both on food and other domestic 
fronts. In this regard I beg to submit 
that the entire nation is behind the 
Prime Minister. So, he sh'ould take 
the enlire nation into confidence and 
try to build a more prosperous and 
stronger India. 

Shrl H. N. Mukerjee: Mr. Deputy-
Speaker, Sir, it was a delight a little 
while ago to Usten to 'oUr arden I Con-
gress colleague, Shri Bhagwat Jha 
Azad, flagellating the historic hypo-
r ~  of the British ruling a~s and 
the presrnt LabOur Prime Minister. 
Mr. Wilson, though he puts on the 
sheep's skin of British S"oc'alism which 
is a shadow of something that never 
was, is still equally repre<entative of 
his prede("essors of the British ruling 
closs. Shri Az.d brought a whit! of 
fresh air into the discus!'ion in thil 
House. But I was really a little per-
turhed wh<>n I heard my very able 
friend, Shri Alvares, ~ made, I fear, 
a somewhat funereal opening. as far 
as this dioeussion was concerned. 

Here is R discu!I;sion which we need-
ed very badly. The Prime Minister 
has made a statement the other day, a 
dignified, restrained but powerful 
statement. But it needs to be opelt out 
So that. the country's stand. the stand 
of Parliament behind the Prime Minis-
ter. can be properly stressed. 

Sir, our people have been roused 
in unity, as never before, by this 
latest perfidious agl!T"sslon frOm 
Pakistan. Our heroic armed forces 
on land and air have compelled Pakis-
tan, however n n~  to anee to 
cessation of hostilities. President 
Ayub sUn sl't,ms to be letting out 
bellicose yells but perhaps he too has 
learnt a lesson. If aggression apin 
comes from Pakistan, or from her 
ally China, or If there is an attack 
On our interests or on our Integrity 
by Pakistan's wily patrons from the 
West with their CENTO. SEATO 
and otber vile Instruments of IDter-
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national banditry, this C9untry, let 
there be no mlltake about It, will 
meet their challenge and meet the 
situation squarely. 

And we say this with conJIdence 
because we can recall with pro/lt 
the combination which was arrayed 
against us till the other dny-
Pakistan, and of course China, and 
even the Western allies at Pakistan, 
all united in their objective of put-
ting ress ~e on India in order that 
we may accept Pakistan's blackmail-
ing conditions for peace. But the 
Indian fightin/: man and his valour 
proved superior to the sophisticated 
machines trom imperialist countries. 
Our jawans performed what ean be 
called a literal massacre of the Patton 
tanks, !hc much-vaunted Patton tanks, 
on which Pakistan depended to give 
us a telling blow. This reminds me 
what a pity it is that the United 
Slates. who,e hands are soiled with 
Indian blood, could persuade our Gov-
ern ~nt to withdraw trom public 
exhibition the Patton tanb which 
e~  citizens WE're thronging to see. 
I am told that the Defence Ministry 
spokesman had announced in the 
beginning that the Patton tanks 
would be exhibited not only in Delhi 
but In many other places in the 
country. But, for some mysterious 
reason. the tank has been taken away 
and even the papers do not report the 
tact of a tank havin, been on exhibi-
tion for a short while and then with-
drawn frmn public Ihow. 

Shri Bhalt'Wllt .Jba Aza4: We want 
to !lee that Patton tank. 

Shrl S. M ..... eriee: It may be laid 
on the Table. 

Shri B. N. MllkerJee: The reasons 
for suCh conduct can be gueaed and 
discussed but I am leaving It to the 
Governmmt to saY amnethin, In this 
regard. 

This will help to tell ourselves, to 
remind the ~ ntr  that on this oc-
casion all communlttea have combined, 
joined hands torether. In 1947-48 

when Pakistan had committed 111-
,.ession against Kashmir, the first 
Indian martyr to ,et Param Vir Cha-
kra was Bri,adier Usman. And on. 
this oocasion Havildar Abdul Hamid 
Khan has been given the  Param Vir 
Chakra. I am reminded of what I 
he,.d sometime ago, and I quoted lt 
the other day in this House and I am 
only repeating it, that the Muslim in 
Inrlia be:ongs to this country, and on 
behalf of a Muslim it was said once 
in my hearing and it stuck to my 
memory that when a Hindu dies his 
body is burnt and the ashes arp. 
thrown into the river to be carrl.d 
God know" where but When a Muslim 
dies he wants 6'x3' of Indian earth. 
He belongs to thIs e n~r  in life os 
we!! as death. The Mu,lim in Tndin, 
the Mu.lim in Kashmir and Ih .. Mus-
lim in other parto of the country have 
shown that they ~ n  to this country 
In life as well a. in death. 

Our people have shown courage. 
One at our colleagues, whom I do 
not see here, had shown ara t r ~  

tically stoic courage. His only child 
was marlyred during this war and he 
comes to Parliament and perform. hi. 
duties like every other e ~r  ~r  

Hari Pada Chatterjee. Thele are 
deeds which will be written with a 
BUn beam on the scrolls of Indian ~

tory and nothin, will ever elTace tbe 
memory at this kind at thing. 

A. tar as Pakistan is conoerned, 
she has committed what I Am COl'.I-
trained to call creta in btltbarous 
deed.. Bombing by Pakistan hilS 
taken place even after the cease-fire 
was In operation. Napalm bombs 
secured from the United States. I he 
source of all recent international abo-
minAtion, have been used on Indi.n 
civilians by Pakistan. Attack on non-
combatant paltenger plane which WOI 
carrying Balwant Ral Mehtaji, that 
was mounted bv Pakistan. Bomba I)n 
ho,,!>ltals and piaces at worshIp have 
been rained with Impunity by Pakis-
tan. Apart from th" treacherou. ..g-
gression which the United Natlone bu 
not thoulht fit to slnele out to cor.-
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,demn, all these things have been done 
by Pakistan and We should ten the 
world about it. The world do not 
know many thing., which is why per-
haps many of our friends even do 
not understand what we are about, 
We should make a special effort in 
order to be able to tell the world how 
Pakistan has been behaving political-
ly, militarily, ethically, in every hu-
man sense, how the rulers of Pakis-
tan have been behaving In this most 
egregious fashion and yet their pat-
rons in the UK and the United States 
are standing by them in a Way which 
u so very patent. 

But there is another Pakistan, not 
merely the Pakistan which is repre-
sented by Ayubshahi. My hOI!. friend, 
the lMinister of Dl!'tence, mnde a 
very statesmanlike statement the 
other day refusing to extend tt.. 
fighting to East Pakistan in .pite of 
Pakistan having bombed Barrackpore 
near Calcutta and certain other plarcl 
in West Bengal and Assam. That wu 
a very statesmanlike statement. . 

111m. 

We have to remember also that 
the people in Pakistan, the over-
whelming majority at Muslims in 
East Pakistan, also behaved wonder-
fully. PrHident Ayub was shouting: 
uIslam is in-danger". That was -the 
historic war cry of i_had. Yet, in 
East Pakistan there was communal 
peace; and. even more, there was open 
disayowal of the war with India. On 
the other .ide, far to the West, In 
Pakhtoonistan aloo the iehlld trick 
did not work. There the move:nent i. 
led by an Indomitable hero of our 
united freedom movement, Abdul 
Ghalfar Khan. Let the Government of 
my country extend our hand of 
friendship to these elements in Pak-
istan. They would come to the sur-
face; they are bound to come to the 
surface, for a military dictatorship 
like that of President Ayub can take 
B'Tl,·t.htnft but theoy caD never take a 
military defeat. They are heading tor 
dlillister. Thla II OIlly the. beJinninr of 

the end 01. the kind of Ayubshahl 
which is seRline in IUch uely fashion 
the hi.ortory of our sub-continent. 'ro 
that end the energies 01. our Govern-
ment in the proper diplomatic fashion 
has got to be directed. 

Meanwhile, of course, the imaee at 
Ayub-Ied Pakistan shines brJ&htIy in 
the eyes of its powerlul and persis-
tent patrons !tom the West the UK 
and the United States. I ~ e said 
this before in this House and ! repeat 
it that the United Kingdom hu never 
yet f.orgiven UI our freedom. They 
did not mind Pakistan being nomi-
nally independent. Indi3 has I!UIJI.lI' 
faults. Our Government has made 
many mistakes and has many weak-
nesses. But India, whoever .its on the 
Treuury Benches, unlike present-day 
Pakistan, will never consent to be put 
in anybody's pocket, be it the UK or 
the USA or anybody else. That is 
why, knowing very wen taat India 
has a tradition to Jive up to, India hal 
some principles in conformity with 
which her 5,000 years' life ha. so far 
been constructed, that India will 
never be in anybody'. pocket, the 
Indian freedom is a phenomenon 
which has never been forgiven in 
the West and that is ,,11y we find the 
UK behaving in the egregious way it 
has been. 

Ever since 1947, ever since Imperial-
ism extracted 'trom us the incalcul-
able price of partition before it !rana-
ferred power, Kashmir has been JIOUgltt 
to be exploited against us. Kashmir 
in our classical texts is bhoOS1DClrga, a 
"heaven on earth"; but that has been 
ROught to be turnrd into hell. If you 
look up the history. which "lUeh too 
sordid, of the UK-US combine In 
regard to Kashmir ever since 1947-
48-the role of Mountbatten, of Gene-
ral Auchinleck, of a United Statel 
Brigadipr called Haight and othe..-It 
i. a dirty and dismal story wha.e 
hangover persist •. That Is why today 
We have the problem In the maP"' 
tbat It taees III. • 



.746,5 Ceaae-ftTfl (Dia.) ASVlNA 2, 1887 (SAKA) I&IIeS India Quitting 74ti6 
Commonwealth (ecs.) 

The UK has lIhown-my hOD. 
friend, Bbagwat Jha Azad showed in 
. beauti'fully simPle and lucid terms-
egregiollS, shameless partisamhip. Mr. 
. Wilson bas shown-he had the teme-
rity, I want to Bay, to show_ shab-
by attitude towards our Hilh Com-
missioner. He puts on the cloak of 
British socialism. That is Why he be-
haves like tbis. If he has an idea, like 
the bUTT" sahibs of old whose manUe 
he ha.. inherited, that he can order 
India about, let our Parliament teu 
him that Mr. Wilson can put that In 
his pipe and smoke It. 

The wonderful aid that comes tram 
the UK and the USA, that wonderful 
aid they were going to stop; tbey had 
. suspended that aid becaUSe we had 
committed a crime, becaUSe we were 
trying to defend ourselves against ag-
gression. The UK and the USA bah,,-
vcd in this particular fashion. This 
is the unstrung aid wbich tbey live 
us! We had begged the US for lOme 
F-I04 fighter planes. but we were told 
that our pilots were not good enousb 
for such sophisticated stuff. We beg-
ged for a submarine, but we were 
told that though we had a many-
thousand mile coastline. we did not 
need a Navy at all. And, all the time 
Pakistan got those F-I04 planes, Pat-
ton tanks, submarines and, God knows 
what other enormity. These ntr~es  

,uPPOS8!d to be our benefactors, were 
thought to be assisting us without 
atrings; but it needed the scaring 
experience of the last f ........ l!eks for 
u.s to learn that even their economiC 
aid for .... hatever it i. worth ...... not 
.... ithout strin,., thot in order to punish 
lIS for our effrontery in wishing to 
defend our honour and our Inte,nt:v 
.. an indepen<!,ent country, we were 
to be penalised most drastically. No 
wonder that there Is today a power-
ful clamour In all patriotic circlet! that 
.,e .hould no lonrer remain a mem-
ber of that mockery and make-tleHeve, 
t ~ Common .... ealth of Nation.. With 
men like Jomo Kenyatta and Julius 
Nyerere .... e c:III he genuinely friendly 
without havint to 80 to St-James and 
do. lot 01 buwIDC _ acrapin& to 

princes 8Ild ~ alld pmfCll'lD1nl all 

the other ceremonial functions whicll 
are necessitated by these Common-
wealth Conferences and that kind 
of . thing. This is an issue which hu 
been before the eountry for D18Jl)' 

years and after what hu happened It 
becomes imperatiVe that we quit thl! 
Commonwealth. I need not •• y 
more afler what Shri BhalWat JbI 
Azad ba.. aaid. 

I am glad  also that Shri Azad re-
ferred to the role of the press in the 
United Kingdom and the United 
States and the role of the Britillh 
Broadcastinl Corporation which talked 
about the Kashmir events as a "peo-
ple's revolt" against India. We have 
noticed also the sanctimonious hypo-
crisy of papers like the London Tima 
the ManchestCT Guardian and such 
professional progressive perlodicala 
like the NelD Stateoman and Nation 
We have seen also the American 
mag.zines like Time and Newsweek. 
I defy any Member of Parliament to 
go to our Library, a few paces a .. a1' , 
look up the available Issues of Time 
and Newsweek, and his blood would 
boil to see the kind of thing that Is 
writlen there. Our iawan. t\ghtinl at 
the front. some of them, read this kind 
of magazine-they look so s!ick and 10 
gOod to the eye and that sort of 
thing; they have all kind. of Snucy 
thing. to present to the reader-but 
they have felt like tearing up th_ 
things and throwing them away. 
We alsO feel that .,ay. 

We are a very patient and a very 
polite people. These pressmen from 
the powerful western countries have 
the run of the land. They sit there 
and elsewhere as if they own our 
country and Send despatches that are 
lies, and are Umnoral. I wish 1OIIIf'-
thing is done ..,' that in the name of 
free reportint such enonnlties are nnt 
allowed to he perpetrated. I think, 
the Speaker of this HOUle hal certsiD 
rights In this regard and he can 1M 
to It that our galleries are kept 
clean of thoae pejlJ)le .... ho report ID 
the wrongest paaaible manner only be-
caUie of eertala ~ political 
lIIotives. 
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The Security Council Resolution is 
before us. It has a number of defects 
which, 1 am sure, the Prime Minister 
will take steps to rectify. It suffers 
from the initial sin of not having done 
it.. duty of cundemning Pakistan as 
the aggressor in this case. India and 
Pakist,n, the victim ot aggression and 
the aggressor. have been almost equa-
ted. As far as the Resolution lloel, 
infiltration is not a matter which is 
mentioned but We are in danger be-
caUSe ot the pressure of infiltration 
which took place and which process 
our Defence Minic:;tcr ha:; not yet been 
able enlirely to eliminate and wipe 
out from our land. 

There is n reference to the 5th 
August line. '!'he Prime Minister has 
.aid in hi, leiter of September 14-1 
am quoting his words-

u •••• when consequent upon 
cease-lire becoming effective. fur-
ther d ~ta s are considered, we 
shall not agree to any disposition 
whiCh win leave the door open. 
for further infiltrations or prevent 
us from dealing with the Infiltra-
tions that have taken place." 

This i. something to which 1 wish to 
pin down the Prime Mini.! er in a very 
tnendly fashion so that he give. us 
a renewed assurance that he stands by 
this categoric a.surance. He has told 
us and the world that the Kashmir 
Issue i. not going to be allowed to be 
re-opened. We are not going to haVe 
a settlement with Pakistan over Kash-
mir with a number of busy-bodies 
about us from the United Nations of 
the kind which the United Nations 
has supplied previously. We shall 
have our own settlement and that II 
why the Prime Minister Is ready to 
meet in Tashkent in order to have 
• settlement wi!h Pakistan, We ran 
.. ttle It ourselves. That i. why we can 
meet In Tashkent or in any other 
plaec. even in Tlnbuctoo, whatever the 
plaee might be-we are ready to meet 
Pakistan-and discus. the matter and 
eome to a settlement. Pakistan has 
known tha' militarily It cannot pt 

Kashmir. Pakistan has ,ot to have a 
settlement in a civilised manner. That 
settlement cannot come through the 
instrumentallty of the United Nationl 
as it is, at present, nst ~ ted  anc! 
Ihat is Why We shall have a settlement 
on our own as far as our two countries 
are concerned. 

It is also necessary for us to intensity 
our diplomatic fence. We haVe te> 
reach out to the people of Pakistan 
and explain the origin of India's cros-
sing inlo the plains of West Punjab 
and uur intentions as to the future. 
We have to exp!ain to people in Paki.-
tan and in other countries the solid 
secular democratic policy which we 
have been trying to persue. Occa-
sionally, there have been some de-
viations. In We.: Bengal, I hove heard 
of s"me indiocriminate arrests of 
Muslims and that sort of a thing. Sus-
picion is always a very uncertain quan_ 
tity and I do hope that on account of 
mere suspicion Muslims are not made 
to feel as if they are unwanted. They 
have shown by their conduct, by and 
large, that they stand by the country 
as much ... anybody else. 

Shrl Raap: They are treated well 
by us. 

Shri D. N. Maker,lee: We have alSO 
to tell the world about it and that Is 
why, In spite of what my friend Mr. 
Deo .ald here. I am very glad that 
Mr. Krishna Menon has been sent to 
Cairo in order to convey whatever 
points the Prime Minister wanted him 
to convey to President Nalser. We 
have al.., to tell the United NatioM 
and other forces that It Is not merely 
the legal case In regard to Ka.hmir 
which Is Important. ~ United Na-
tions Is not a legal body however 
much we present legal arguments In 
reJ!ard to our position about Kashmir . 
The total pictuTe I. more important. 
Our stand for deecncy versus dicta-
torship and RIl the concomitnnt evlla 
which AyubshahJ represents h"" to be 
made clear. 

Again We cannot ilium our friend 
like the Indian Government sODletlmt!lr 
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seems to do. There U the German 
Democratic Republlc wbleh.. the 
first among the WaReM countries lD 
Europe to support UI "ainat China. 
But even today we treat the G.D.R. 
rather shabbily. 

Then, again the final aettlement bet-
ween India and Pnkistan which we 
want-the Prime Minister said the 
-other day that ~ ate  there has ,ot 
:to be a friendly settlement between 
our two countries-hal to be a solution 
aoceptable to bOlh and It i. rood from 
that point of view we have accepted 
the gOod office. of the Soviet Union. 
orh,' role of the U.S.S.R. ha. been 
something which, I think. we can all 
applaud. and the Prime Minis'er him-
self did so. but I am lorry that Shrl 
Alvares made a rather graeeletls re-
ferenc" to this matter as he br.cketed 
Quite unwarrantedly, the Soviet a!-
titude nlong with the attitude 
t'f. ert~ n othf;'r powers. The 
~ t Union have r,iven ~ aid. They 
h:'lvC! promir;ed U~ more. Tn t e~ of 
r ~  t ~  er~ the nn Iy friends 
whom we had among thp. great powers. 
They have" principled .!and. That i. 
Why We can relv upon whatever help 
theY ean give. But let me also say at 
the same time that we cannot expect 
our chestnut. to be pulled out of the 
fire by some olher States. The le •• on 
wp have to learn is the lesson of .elf-
reliance. The Soviet Union I. OU!' 
friend no doubt, but We shall rely on 
ourselves. Wr shall continue to be 
alert and always prO'"ared. We should 
build and strengthen our nefenee In-
dustry. Our Bangalore-manufaetured 
gnat. have beaten the celebrated 
lam lets an" we should remember 
Jawaharlal Nehru, Rnd why not1-
even Mr. Krishna M .... on and Mr. 
K. D. MalaviYa for thO' contribution 
they made forward. the setting up of 
the lIIefence IndWllry. 

In the rear which i. most Important, 
there hAS to he a check on the blaolr-
lO1ard element. whieh would ODIn<! UP: 
;""""'unalisl ch.uvini"", has I!'ot to 
be ohI'CIr"t!. and proflt .. er. and ·hoard-
en who pv.n In th '. rr;t\ral time try 
to do some dama,e In regard' 

to our food aituatiOD have to lie 
checked and the monopolista who 
&Ioat over it when war com. 
and shelve any attempt to give lOIDe 
satiafaction to their worlUng people 
have also to be Checked. Produc-
tion has got to be kept at a very hi,h 
level 01 efficiency. On the production 
front OUr light Ihould continue, whUe 
so long it was on the baUle-front. The 
Indians who toil in fields and factorIes, 
the Indian workers, who are the •• It 
of the Indian ear~  mu,t be ftrst and 
foremost in our thoulhts. Let UI 
re-forge our links with our own 
people. If we do that, if we .atiafJ 
the as ra~ ns of our people, who are 
not asking 10r the moon. who onl)' 
want a decent way of living, if we 
satisfy our own people and keep in 
check the blackguardly elements, com-
munal and econoft'llc, who are dlstur-

n~ the atmosphrre, thrn and then 
alone shall ~ gather the strength 
and .av, a. the Prime Minister bait 
said. ~ e thl'" world against ali, our 
people shall win". 

Shrl Ansar Uarvanl (Bisauli): Mr. 
Deputy-Speaker, Sir, at the very out-
Ret ~t me cong"atulate the hOD. 
Prime Minister for the bold and dyna-
mic leadership that he gave to thIa 
country at Ihis hour of crisis. ",1. 
frail little man ha.. proved the real 
su('ceS8or and heir of the liber-ator of 
this country, Pandit Jawaharlal 
Nehru. When history will be writ-
ten, the verdict of history will be that 
India was liberated by Pandl! 
Jawaharlal Nehru but India's Iiberl)' 
was defended bravely aDd herolcall)' 
by Shri Lal Bahadur Shutrl 

I have often pointed out on the 
lloor of this House that In spite of 18 
years' freedom, Pakistan has not 
achieved nationhood. Pakiatan'. nati-
onalism. its leade .. hip. It. history, 
Its euJture, etc. I. nothing but hatred 
for India. The retreatlnll BritJlh 
Imperialists by leavinl! thl. countl')' 
divided have ereated a dag!!er on the 
heart of India. We have to meet the 
danl!W that we are n~ trom Pakis-
tan. That danger I. there ond that dan-
,er will continue. We know It very wen 
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that when India w.... partitioned 
agains'. the will of the Indian people, 
we thought thal when the two demo-
cratic and sovereign States have come 
to stay, they will live in peace like 
\wo good neighbours and will work 
for the freedom, for the peace and 
tor the prosperity of the people. But 
In a year or so, the Pakistani horde. 
In the shape of the tribal raiders in-
vaded the beautiful valley of Kash-
mir and our heroic army put them 
.way. Then, the United Nations came 
in and the cease-fire was dected. We 
thought that  that cease-fire will be 
honoured. But it was more dishono-
ured than honoured. From time to 
time, they kcpt on committing ag-
gression. ~ often say, it is Pakis-
tan's naked aggression against this 
country. I '"y Umt Pakisb.n has bp.en 
continuing t~ n~::  .. ~n for the last 
17 years-this aggression i. not ne ... 

It is often being reminded to us by 
Great Brltan and the United States of 
America that we had promised ple-
biscite. We had promised it on the 
bas!s that the auresslon on the ao-
called occupied Kuhmir wiiI be 
vac.ted. The United Nations has fail-
ed to get the aggression vacated. It 
has been 17 years and within these 
1'1' years we had three round. of elcc-
tlon.q In the State of Jammu and 
Kashmir where they elected the Gov-
ernment which was for the merger 
with India. Today. Jammu and Kash_ 
mir is a part and parcel of India and 
no power on earth, whether it mny 
be the entire United Nations, whether 
It may be the United State. of Ame-
rica. whether It may be the United 
Klnl!dom. can take It away from us. 
That is what our Primp. r nn st~ has 
already declared. The Kashmir qu ..... 
tlon i. closed and It cannot be opened. 
This House. here and no"" IIhould 
IItreDllhen the hands of the Prime 

n ~er by telling him that no t.llao 
ean be held on Kashmir. Kashmir is 
.. mueh part of India .. Madras or 
1Iombay or Kah....abtr •. 

CommontD84lth 'Rco.) 

We bad a long-drawn fight. In thi.-
fight, a number of our jawan. and a 
number of our ofllcers have laid down· 
their live.. I pay my humble homa,e 
to them. Pakistan had completely' 
miscalculated when they attacked thi& 
lI'eat country of ours. They calculat-
ed that the moment 5000 armed sold-
Iers will reaeh the beautiful valley of 
Kashmir, the people of Kashmir will 
rl.., in their support. But what did 
they find? The Indian people living 
in Kashmir gave heroic fight to the 
infiltrators from Pakistan. The Gov-
ernment headed by Mr. Sadiq stood 
aolidly, like a rock, for the defence of 
thi. country and far the defence of 
the valley of Kashmir. As U. Thant 
mentioned in his report, Pakistan cal-
culated that there will be communal 
troubles in both the countries. But 
what did we actually find? 

The Hindus, the Mu..Iims, the Sikh., 
the Parsie. and all the communitie .. 
in this country stood like a rock for 
the defence of this country. Pro-
bably the mad rulers of Pakistan 
torgot that this n~r  of ours i. II. 
much of Muslims a' it is of Hindus. 
I sBY here and now that this country. 
i. as much of myself as it is of Shri 
Lal Bahadur Shastri or Shri N anda 
or Shri Swaran Singh or Shri Frank 
Anthony. In fact. you will forgive 
me if I Bay that it is more of mine 3nd 
Frank Anthony's tor we will claim. 
three yards in this holy land of ours 
to consi«n, OUr mortal remains. There .. 
fore. If Pakistan thought that the. 
Muslims, the Christians and the other 
minorities would not ,tand by this 
country they ",ere talsified in their 
Infiltrations. 

This aggres.lon of India has shaken 
our faith in the Commonwealth. I do 
not want to talk much on it; Mr. Azad 
has strongly pleaded the case of with-
drawal of our membership from the 
Co>mm.on_alth; he has been support-
ed very ably by Shri H. N. Mukerjee. 
Let Us tell the United Kingdom th.t 
the days of Cl.lves and HastinCI are 
_ and that these are the da,. of 
Nebru and LeI Bahadur Shastri. WP. 
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are not going to be cowed down by 
those people who lived in the days ot 
Curzon and WIll!n&don. We Buffered 
enough humiliation in the last 300 
ye.... and we Are not prepared .0 
Buffer any more humiliation from 
them. It they compel us. We will get 
out of the Commonwealth; we wlll 
not conUnu" in that humillatlng 
condition In whl... they wnnt us to 
stay. 

Militarily we have won against Pak. 
istan. The cease-tire is there. Our 
heroic iawans are coming back to 
their hearth and homes. Our tacto-
ries are producing for our people. 
Now. a mightly diplomatic offensive 
has got to be l'lUnched. The Minister 
of External Aftairs is here and I shall 
appeal to him that he should ,ear up 
his Ministry; he should gear UP his 
diplomatic channels. Unfortunately, 
in the past. most of. the diplomatic 
assignment were given to tho.,e pea. 
pie who were mostly flle·pusher. or 
district magistrates. This gigantic 
task cannot be carried on by those 
ex-district magistrates and tile-push-
ers. People in public life should be 
taken into confidence and should be 
sent ot various countries. I congratu. 
lat" the hon. Minister of External 
Aftairs on his having sent Shri Krishna 
Menon to the United Arab Republic. 
There are other colleagues who can 
be sent to Asian and African countries 
to "xplain the Indian case to them. 
The Indian case is very sound; it only 
needs to be explained and It can be 
explained by those who have faith in 
India and by those Who have faith In 
Indian policies and programmes. 
Therefore, the Minister of External 
Aftai.,. wUI do well to take this fut 
into his notice. 

For years together it has been 
brought to our notice that the publl. 
city of the Ministry of Ext"mal Affairs 
Is very weak. 'l'hla war hu proved 
that. Often In defence it has been 
Aid: it is not what !s publlc:Ued, but 
how the publicity Is received that Is 
Important. I do not agre.. with that 
vteowpolnt. r bl>Heve It Is 1!le penon 
.... ., publiclses .... 0 ts _ tmpmt-
ant. '1'beretDre, pot_ willi,..,., 

persons with Idealism, mould be sent 
abroad. 

Once again before I conclude I wanl 
to warn the rulers of Pakistan and 
tell them that every Indian Muslim 
man, woman and child Is prepared to 
lay down his or her life far the 
defence of this. ancient country of 
ours. 

Dr. L. M. SlDIhvt (Jodhpur): I 
associate myself with the sentlmellts 
expressed by the Movers of the two-
Resolutions bl>fore us. But I would 
confine myself, on account of pallcl ty 
of time, only to the U.N. Resolution 
which, it seems to me, Is a source of" 
great distress and disillu..lonment. 
The U.N. Resolution shows a complete 
lack of appreciation of the facts of 
the Bituatlon.-ither deliberate or 
unwitting. It shows • complete dis· 
regard of the compellinll merits of the 
Indian case. The U.N. Resolution 
shows a rare indifference to the prov-
ed fuct of aggression by Pakistan. It 
shows that our case over the years 
has not been adequately explained tn 
spi 'e of the very eloquent expo.itlon 
recently by Mr. Chagla. What we 
are paying for fs the accumulated" 
indifference and neRlect toward. the 
projection and presentation of our 
case In ari adequate and worthy man-
ner over the years. It seems that the 
projection of our CBse has been al· 
together Ineffective and unimagina-
tive. I have been told times without 
number by I'I!IIP"I1sible legislators in 
difrerent countries at the world 8S 
well as by diplomat. representing 
various rountrles that they have nllt 
been told the facl. of the ca." In 811 
adequa' e and persuallve mann"r. 
Obviously we find that. In the wbole 
range of the United Nation., _ have 
"" country other &ban Malaysfa an"" 
Slnl(lll'ore outBlde the United Nations, 
to un" .. r&tan4 our point of view. 
While we cannot but deplore the 
situation. we must also do a bit of 
Introlpectlcm in regard to our exter-
lIal pub".lt,. and our d1pIOJl'laeY. It 
_ that an the dlaneert.,. of the 
world, amf the fotoelp 1liiie.- ba_ 
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shown a complete lack of understnd-
ing on this vital issue affecting Kash-
"mir" While our Jawan. made decisive 
thrusts at grave risks to their lives 
during the Pakistani aggression, we 
were not able to project their heroism, 
their deeds of valour and their cons-
"picuaus successes to the world at 
large. While our Army and Air Force 
vindicated the honour of our moth<:!r-
land and inflicted crushing strategic 
defeats on the war-machine of Pakis-
lan, Pakistan gave out to the world 
at large that they were n small, 
-embattled but brave country, being 
bullied bYl a larger country. This is 
.an unfortunate state of affairs and I 
think those concerned with the .tate 
at public opinion in the world IT.ust 
take a serious notice at this. While 
w" were really inflicting Ih •• e detco," 
militarily on them t ~  were giving 
the res~ n that. jt was Pakistanis 
who were chasing us around. PakIs-
tan hns camouftaged lis aggres::uon 
"against us by proiecting an image of 
injured innocence. We have-It is 
Qui!C" evident-a marvellous C8!';e on 
Kashmir, but that ca. .. has been not 
properly explained and publicized 
'before the bar of world public opi-
nion; that case has been lost in the 
grooves of prejudice; not only pre-
judice, It has also been little under-
~t r  because of OUr OllUSSlOn 
to publicise our case adequately. 

I welcome the statement made by 
the han. Prime MInister and supple_ 
mented by Mr. Chagla, that what we 
'have accepted Is a simple cease-fire. 
Evidently we have accepted to cease 
hostilities In the Interest of peace, but 
we are not, and cannot be, in agree-
"ment with what the great powers 
might propose for us or thl' way In 
which they propose to dispose of 
"Kashmir. This is welcome as far as 
it goes, but there is deep anxiety for 
"we ar" a r e ~ and baftled by the 
U.N. Rpsolution which runs counter 
to the Indian position. Mr. Chair-
man, it .eems to me that we must, 
flrst of all. analyse what the United 
"Nation.' Resolution seeks to do. lbl 
-objectionable features maln1y are: 

that it does not take into account Lt. 
General Nimmo's Report and ~ 
Report of the Secretary-General In 
which the fact of aggression by Pak-
istan is definitely noted; another 
objectionable feature Is that It llnlu 
a simple cessation of hostilities with 
a withdrawal of armed personnel to 
the positions occupied on the 5th of 
August; another obiectionable feature 
is the omission-this is the most 
objectionable of all-to record the 
finding that Pakistan has been guilty 
of aggression; the fourth objection-
able feature is that it reiterates the 
propo.ition that political settlement 
would be sought to be devised by the 
United Nations. Mr. Chairman, I 
would like to refer to Art. S9 of the 
Charter of the United Nations which 
enjoins upon the Security Council to 
give findings in matters where exist-
enCe of n breach of peace or 
external aggression i. alleged. Such 
is the caSe in Kashmir. Why is 
it then that the United Nations and 
the Security Council have acted In 
clear disregard of article 39 of the 
United Nations Charter? Evidently, 
they have also not cared to respect 
article 2, which is the "lery founda-
tion of the United Nations structure. 
In article 2 it Is clearly laid down 
that "all Members shal! ..,ttle their 
international disputes by peacefUl 
means in such a manner that inter-
national peace and security, end jus-
tice, are not endangered; all member. 
mall refrain in their International re-
lations from the threat or u..e of force 
against the territorial integrity or 
poUtica! Independence of any state, 
or in any other manner inconsistent 
with the Purposes of the United 
Nations." 

11.111 hra. 
[SRRI SoNAVANI: in the C/wIi,.] 

The ftndlng we would have expect-
ed the Unitei Nations 10 give In the 
first Instance was whether there was 
an act of aggression by Pakistan. 
This !saue has been dodged vef1 
deliberately by that august body. 
Again, it has not been made ('lear 
that the breach of peace aroll! from 
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1be acts of aggression by Pakistan. 
'fhls, again, wal a deliberate evasion 
of its responsibility by ~ e Security 
Council. It appears t er~ re that 
this body operates as a political organ 
of a consensus which was arrived at 
among the great ~rs  without 
proper regard for the facts of tite 
caae, of justice and the I:terlt. of the 
cue. This certainly, Sir, hal been 
1he case in the matter of our com-
plaint hefore the Security Council. 

Pakistan wbich Is ruled by a dicta-
torship regards war al a continuation 
of Ita politic! and Its diplomacy. It 
has never hesitated to use war as an 
matrument of national policy. We 
have rightly desisted from waging a 
war on our own initiative. ThiB 
w .. ,· however, a situation In whicb we 
found ourselves, this time, when 
Pakistan attacked us flr.t by Intru-
Ilion and then by open, armed, massive 
qgresslon In the Chhamb-Jaurian 
region. The pattern wu repeated 
Oftce again for Our country; the 
.ggrelllion that was committed by 
Pakistan on Jammu and Kashmir in 
IM7 -48 was duplicated. It II a 
pattern with which we lire not un-
familiar, a pattern of an outcry of 
holy war and religiOUS fanaticism, a 
pattern of bullying us into accepting 
What they want, a pattern of forcing 
upon u. what they consider a politi-
cal settlement of the problem in 
Kashmir, a pattern'of defeatlitg tite 
'ft!ry mainspringl, the fountain-head 
of the ideology of !leCU1ar1mn on which 
OUr Stat" II based. 

I should like to invite the attention 
of this au",.t House, and indeed of 
the world body which has rOllllllltle!l 
this sin of omission to the r.ct tl\at 
Sir Ow"n nixo!>, one of the U.N. 
mediators. had obser-/ed-

"When the rr.n;Uer of the State 
Of Jammu and Kashmir was eron-
eel on, I believe, 20 October 1947. 
by' hostile e e en~  It was c:on-
trary to International !BW, and 
... hen in May 1948. u  1 belle"", 
units of ... ",l.r Pakistan forces 
moved Into the territory of the 
State that toO was InconalJteDt 
with 'international 11'11'.· 

a ~  

This was the finding of Sir Owen 
Dixon. However, that finding hu 
been shelved and forgotten. 

Once agalll, we find th.t Lieute-
nant-General Nimmo tendered a Und-
ing of aggression 'lgainst Pakistan. 
But because It suited the great 
powers, that finding ha., again, been 
shelved. This i. something for which 
Indian public opinion ani Indian in-
telligentsia can never forgive tbe 
United Nations. For, they b3ve com-
promised the caule of justice, and the 
cause of peace Itself. 

I should also like to make a refer-
ence to two resolutions adopted by 
the United Nations CommiSSion on 
India and Paklltan. Thi. Commlaslon 
had procee1ed to bring about an 
agreement between India and Pakis-
tan on the terms for the ... ttlement 
of the Kashmir 'ltimlo!>, and 
adopted a resolution un August 13, 
1948, And in Part II of thnt resolu-
tion Pakiltan had agreed to withdraw 
Its trQoPI from Kashmir. In dellance 
of that re.olutlon Pakistan had con-
tinued to rataln Ita ~  on a perl 
of Jammu and Kashmir. 

Now, Sir, the operative paragraph 
of the United Nation. t'e..,lution daU. 
upon UI, Indeed it daci-Jea roDd glv .. 
UI a peremptory order, to nnt only 
ease hoatllltl_which Is what .... 
had also dellre1-but also to with-
draw to the position. occupied by UI 
and Pakistan on the 5th of Au",at, 
11165. This II • dear ca.e where the 
international body hal unwittingly 
connived at alrresolon. It l& a cue 
about which we feel greatlv embit-
tered, beCauoe the United Nation. hu 
allowed Itself to be uled .s an Instru-
ment of ita nefarious diplomacy by 
Pakistan. First of all, they Ihould 
have given a finding of a/lKn!aslon 
against PakIstan. What I. more. be-
fore they can .Ik u. to do anything, 
they must flnt of all oecure the with-
drawal of the Pakistani force. In 
terms of the resolution of Au,ust Ill, 
1948, After an, Ku!lmir Is an in-
telJ'8l part of the Indian Union aDd 
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we would not regard, We have never 
regarded at any time, the sovereignty 
of this country and tha territorial 
integrity of this country to be nego-
tiable in any way. 

China tOday is working in close 
concert and collusion with Indonesia 
and Pakistan. There Is a visible axis 
between these three countries. What 
we find is that the United Nations 
resolution is likely to promote this 
axis. If Pakistan Is able 10 achieve 
certain advantage as a consequence 
of this intervention b.v the United 
Nations, Pakistan is ilkely to ascribe 
it to the credit at ChlneRe interven-
tion or the threat of Chinese inter-
vention. Obviously this is something 
that even the western powers are not 
able to lee in the proper perspective. 

It seems that the J>lan as embodied 
in the resolution is not likely to be 
a IUccesstul plan and an effective 
plan tor securing peace and for secur-
ing the vacation of aggression, which 
is what we went to the United 
Nations tor in the first ir.stance, and 
now in the second instance. 

We are unfortunately wltheut a 
friend today, ond We have found that 
the United Nations operates, not In 
consonance with its r n ~s or ita 
Charter, but in consonance with the 
exigencies of political situations. We 
fOund that the Americans avaded the 
lusse. We found '.hat the British 
definitely aligned themselves with the 
CRURe of Pakistan, and, indeed, In-
directly with the cause of China In 
Aaia. We found that America 18 try-
ing perhaps to folIow our example on 
the basis thot In the decade of 1950 
to 1960 we were able to act as a 
bridge by Our non-alignmp.Dt and 
neutrality; they are trying to act as 
non-aligned and neutral today and 
are tryinr to follow Our ~ a e  at 
least to cite that example to us al-
thoullh they have always bo!en crlti-
eaJ. of our non-all(nment. 

Commonwealth R~ •. ) 

This is a part of the pressure poli-
tics which is the very basis, the verT 
bedrock of an understanding ot inter-
national politics today. We have 
been through the Ichool of hanh 
realities in the last two years. I 
IUppOse we have to steel ourselves 
aralnst struggle and adversity. We 
have to steel our psychology against 
despair. because we find that in the 
world today, by and large, nations do 
Qot appreciate and understand our 
standpoint. To put it at its most charit-
able, the British are today impelled bT 
their anxiety to keep Pakistan in the 
Commonwealth, by their anxiety to 
prevent the present ftirtntion of 
Pakistan with China developmg into 
matrimony. It seems to me that this 
rn\Jlht be B worthy motive from their 
point of view. But they have al-
ready rone too tar in their anxiety 
to prevent Pakistan tram getting Into 
the arms and embrace of China. It 
seems to me that Inexorably l'aklstan 
Is being drawn into the embrace of 
China and of Indonesia and lhat any 
eIlorts on the part of Great Britain 
are bound to prove to be asolutelT 
erroneoWl, misconceived and w;thout 
anv result. It seems to me that the 
Britillh preas has abetted the Pakis-
tani aggression in a "nannr.r WhlCh il 
unworthy of the hetter traditions in 
Great Britain, and it seems to me 
that today< they are too aligned and 
too involved. But lor the solitary 
salle voice of Lord Atrincham who 
wrote in the Manchester Guardi4 .. , 
and wrote eloquently, e ~ d n  the 
caBe of India. We found no under-
standing in the British newspapers of 
what i. happening here. It has been 
said by Bome very l'esponsible spokes-
men among diplomats that this Is 
partly our fault because We were not 
able to rive the projection of what 
We were doing on the front. of what 
we were doing here, to the various 
foreign cOrrespondents who happened 
to be here. I do not know what the 
fact. are. My hon. friend Shri H. N. 
Mukerjee said that "trict and ~ 
actiOn should be taken against &ODIIt 
of these Press correspondents. I 
wOUld like Government to eumlne 
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this closely and see whether it is be-
cause at their deliberate p:"eJudlce 
which envelopes them 01' it IS alaO 
because of any lack of efforl to pro-
ject our activities to the world at 
large that this has ~een so. It leems 
to me that the British press has acted 
in a pre-meditated manner, tIu; British 
press has acted in D prf'judlced 
manner, and they had already made 
up their mind and there was hardly 
any hope tor us to be able to per-
wade them. 

I ahould like, nevertheless. to quote 
thiS solitary sane voice in Great 
Britain which said: 

"Most of the comment durinll the 
last two or three days has sicken-
ed me. Politicians and other 
<>pinion-tormers in the W cst are 
misjudging the issue on a truly 
Himalayan scale. At the best they 
are viewing the combatants as 
Tweedledum and Tweedledee; 
at woist they are d n~ With 
Pakistan. India is receh'ing vu--
tually no encouragement il! a 
mUllle which will decide the 
tate of tree Institutions in Asia .... 

Mr. John Grigg, the author c.f thll 
brief article goes on to say: 

"People seem incapable of 
grasping the unique imparlance of 
IDdian democracy, and "ven those 
Who do realise what n miracle it 
la--and what a .-nea_urele.s d)sBS-
ter Its destruction would be--
cannot see the connection bet-
weeD India's freedom and th" 
integrity of India's federal union. 
Vet the two are inseparable. 

Let no one doubt that this i. 
the issue in the p,elent 'IIar-an 
wue, whleh a. we now believe, 
justified Abraham Llncon In 
lighting one of the bloodiest wan 
In history .... The North', viotory 
preserved American democra"Y to 
tie the salvation Of thc We.tern 
world. India's victory WOUld 
have file same vital aignill_ 
tor the Eut.-. 

But thi., as I said, is a solitary sane 
voice in Great Britain. The whole 
of that country, '''eeped thoulh It il 
In freedom of speech and democratic 
traditions, has been involved in pre-
judice against India and hostility 
against India. This compels Us to 
make a more or IllS! unanlr.1ous de-
mand In this country that the whole 
question of our continued member-
ship of the Commonwcalth .:wuld be 
reviewed, and should be reVIewed 
with a view to consider the severance 
ot our link with the Commonwealth. 

We are a secular democratic nation 
We haY\! an elected I[Overnment. We 
are a country which can show the 
light to the rest ot the world, cer-
tainly to the countrle. at Asia. We 
are the mOst p<>pulous democracy In 
this world. Tbese are facts whlrh 
We do not haVe to advt'rti3e, but these 
are facts Which :nust be imprinted 
and projected on the n~s of the 
West. They must be made to , ... aIl5e, 
In fact, not only the West but the 
entire world must be mad" to reahse 
what valuable contribution IndIO is 
malo'bg to the caUSe of fl-eedom In 
the world and to the couoe or deve-
loping the lot ot the under-dog and 
the down-trodden in the world. 

I would like to say thot we .houlll 
either mend the CommonweAith or we 
should begin the proccs. which 
would indeed end It 

Regarding the role or France and 
the Soviet Union, I '.av" little to alld. 
The Soviet Union hu renderPd UI 
assistance at a time when it WIS mO!!lt 
needed. Unfortunately .he did r.ot 
consider' It appropriate to IDe her 
veto this time In vindicating and 
aupportlnll the pOSition which .he had 
taken earlier for reason_ best known 
to herself. Now, .he has oft"ered l:er 
aaod oflleea to mediate or her good 
omee_ to brln« India and Pakistan 
closer. I only ho;>e that an on"lety 
to mediate and an anxlpty to recon-
cile the two point. of view doe. not 
make them resile from the POSItiOD 
that they bave tUm 80 tar. 
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I need hardly po;nt out that 
national interests in :his world sre 
always the guidrng factor, a"d, Ihere-
fore, we must be '/ery vigilant about 
retaining the frienllsh,p of t ~ S"viet 
Union. We must be carcfu! lind we 
must assiduously roster that friend-
,hip and we must try and see that 
the Western world realises the signi-
ficance of India for th"m and the sig-
nificance of its r en~  No longer 
ahould they be allow .. d to take us 
fOr granted. For tall long has this 
happened. It must be made clear 
by the Prime Minisler when he rIses 
to repl" to the debate that the lives 
of ourjawan. were not laid down in 
vain, that our bloOd w3s no'.:; shed en 
the battle-field aimlcs.lY and wilhout 
caule. It should ~ made clear that 
Ia no cale· would military vlablUty of 
our frontierl be sacrificed on the 
altar of internation.:11 r~ss res and 
prejudices. It shOUld be made ~ar 

that in no case would nd ~ resile 
from the positions that it has come to 
occupy os a consequenee of Paki.tani 
algression, as • ,;oJnpulsion or stra-
tegy. That is all I ~ e to submit in 
thia momentous debale. 

IIhn A. C. Ouha: Before I come to 
ezplain the amendment lhat I have 
movea to the resolu:ion of Shn Mad, 
I have to say ~ n  about the 
Security Council's l,.,solutlon. 

The Security Council', res"lution 
has been a great disappoIntment to 
India, primarily due to ."m" liP,",,', 
'l'Ite main a~e Is that it has fRlled 
to indicate the aggres.or and II has 
praofically deliberately cvoldpd the 
task of indicating the aggressor. It 
is one ~  the funaamenlal t".ks of 
the Seeurity Counr.ll to say who the 
aggressor Is and whleh country ~ the 
• ggressed. It does not redound to Its 
credit to put the aggressor and the 
aggressed more Or les. on the .ame 
footing. 

Pakistan claims a ~ nol been con-
ceded on Kashmir; but there 
baa been a mention in one para-
IP"aph In that .. """Iutlnn about the 
peaceful settlement of the outstanding 

CommcmtDelllth (Res.) 

difterences between the two countr-
ies on Kashmir an.! olher related 
matters. What is Ihis dispute on the 
matter of i"..as"mir? J.e-:ally, 
Kashmir accedad to Jndia, and that 
acce .. ion was Jegal\y valid according 
to the Act passed by the Parllanlent 
of Great Britain, nnd It was complete. 
After that, there have been three 
general elections, and the people 
there elected a popular Government 
which approved lhe accessIon of 
Kashmir to India. It was not simpl,. 
the accession of th(! lIiIaharaja, whicb, 
of course also was " legally ,'ull!! 
procedure, but t ~t acce.sion of the 
Maharaja has been confirmed and pp-
proved by the e t~  represenlntlve. 
of the people of Kashmir, not IncreIY 
on one occasion but on three oe-
casl0D8. 

'rhen, what ~re the other dispute. 
between Indfs and Pakistan! If 
there is any disPUte bptwcen India 
and Pakistan, it I. between R srrular 
State and a theocralic State, between 
a ciVilised nation and betweer. a 
nation which may be snld to ~ ~ 

to the age of the uncivilised period 
of the history of bumanity. 

The Western democracies prote. 
their anxiety for democracy and civi-
lised mode of rife. 18 it becauae or 
this anxiety that they have been sup-
porting Pakistan in ber military dic-
tatorship and also in her theocratic 
method of govemment? Burely, 
these are not modern ideal. So, thiJ 
profession and anxiety of the UK aDd 
the USA about democracy and Civi-
lisation and culture is only just a pre-
tence; they have been saying these 
things, but they haVe been practising 
80melhln, else which has al80 beeD. 
approved of by the UN . 

One of the gravest charges agalnsl 
the UN haa been that It is dominated 
by lome bie power&, particularly the 
USA. This resolutIon of the Security 
CounCil and the entire deliberation In 
the UN has more or leas conlirmed 
that lusplcion and that charge. It Ia 
a .. d commentBl)' OD the er ~ 
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of the UN, that they have avoided 
mentioning anything about the re-
POrta submitted by Gen. Nimmo who 
Is the military observer, about the 
preservation of the cease-fire alree-
ment of 1949; they have avoided any 
reference to the report of their own 
Secretary -GeneraL TheSe two re-
ports have clearly mentioned that 
Pakistan was the aggressor, but 
there has been no mention of that In 
the resolution. That is the greatest 
fail ure of the UNO an j this may lead 
to the ultimate failure of the UNO as 
an instrument of peace and civilisa-
tion. Just as the League of Nations 
in the earlier years failed to give 
IUpport to Abyssinia when it was 
attacked by Italy and .-lid not enforce 
ita sanctions against Italy properly, 
'imilarly In this case also when India 
was attaoked by Pakistan wantonly 
and without any previous notice or 
warning, the UNO could not give any 
protection to India, and could not 
even indicate that Pakistan was the 
aggressor and India was the aggress-
ed country. 

In connection with the deliberations 
in the UNO, the attitudes of !'Ome of 
the nations have to be particularly 
noticed. The attitude of Britain haa 
been most deplorable and blatantly 
partisan-in favour of Pakistan. In 
Ipi!.! of the bitter struggle we have 
had to wage alainst Britain for 80 
mllDy years, after the attainment of 
independence, India decided to re-
main within the Commonwealth of 
nations. Personally, In spite of the 
fact that I ,uffered under British 
rule, apart from other Bufferings and 
privations, about a quarter of century 
of detention Without trial-with not 
even the ahow of a trial_ven then 
1 supported thia decision of India to 
remain within the Commonwealth. 
But the time has now come when we 
Ihould reconsider this i.uue. 1 do 
not like to tie the hands of Govern-
ment by the adoption of the Resolu-
tion of Shrl Bhagwat Jha Azad. But 
the apirit of tbe rountry, the senti-
ments and feelinll' of' the country will 
Iuppc;rt that Reanlutlon that _ 
Ibauld imlMdJatel7 quit t1w CommaD-

Commonwealth (Rc •• l 

wealth Of nations. I would like this 
House to repose 8ulft:ient confidence 
in its own Government. It should he 
lett to Government to de ~e what 
is the appropriate step to be taken 
in the context of the happenings of 
these tew weeks, 

In the Commonwealth, apart from 
the UK, there are other nations also. 
I would particularly mention the 
nations of Africa and some notions of 
Asia. BefOre we termina Ie our COD-
nection with the Oommonwcalth of 
nations, we should have some consul-
tation with these Afro-Asian nation. 
as to what steps they will take about 
the future Of the Commonwealth. 
England should realise the import-
ance of India continuing or not conti-
nuing in the Commonwealth. India 
was the corner-stone at the British 
Empire. As soon as India went out 
of the Britl.h Empire, the whole Im-
perial fabric at Britain crumbled. 
down like a house of cards. 

lUZ Ius. 

[Mn. DEPUTY-SPEAKER in the Chllir.J 

If India dec;,;es to quite the Com-
monwealth, I am sure the structure 
that is the Commonwealth will als!» 
fall down and disintegrate. So . 
Britain should think seriouslv at the 
importance of India's continuing or 
not continuing to be in the Common-
wealth ot nations. I hope the Gov-
ernment will take t'he decision atter 
consideration at all the circum.tances 
an i also consultinll Afro-Asillll 
nation!!: or the Commonwe8:th who 
have been hclptul to us, who have 
been with Us in all OUr conHicts and 
diffiCUlties. Also we should take tlla 
de:ision after itlving proper warnlnr 
to the UK Government and also the 
US Government as to what the con-
sequence  of India qulttinJ the Com-
monWealth would be. 

I am glad there I. no mention of 
Kashmir in the operative part of tile 
Reaolutlan of the Security CauaclL 
But there is mention of Kuhmlr .. 
the preamble, ThiI II the redeeIIIiDC 
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feature, that this Resolution contain. 
no mention of Kashmir or plebicite in 
Its operativ" part But there i. 
mention of the 'political problem 
underlying the present conflict'. Will 
thC)' solve the political conftict in 
Pakistan itself? It there i. any poli-
tical conflict whicli .hould be solved, 
it ;. In the very composition of 
Pakistan itself which is ripe for di.-
integration. The Indian Army has 
entered certain pOints Of strategic im-
portance as defensive measure.. The 
nd ~ Army has gone there not .. 
an army of conquest but as a protec-
tive measure for the sake or our own 
defence; if necessary, it might have 
been an army of liberation for the 
people of Pakistan. 

But I should like to pole thla pro-
blem  before the House, before the 
United Nation. and before the world: 
what is this Pakistan? It i. a crea-
tion of Anglo-American combine. It 
is a geographical absurdity, just al 
another political structure, Indonesia, 
is a geographical absuriiity, which has 
b<>en stretched far and wide without 
any cohelion Of either language or 
rnce I)r anything else. Pakistan i. 
also divIded Into two parts thousand 
miles apart. I can lay thia for Ealt 
Bengal that it is ripe for revolt, it 
is ripe tor secession from the central 
government of Pakistan, if it is given 
the opportunity. When Pakistan Is 
clamouring tor a plebiSCite In 
Kashmir. wilJ it allow a pleblclte in 
Ea.t Bengal? Will it allow • plebil-
cite in Pakhtoonistan including 
Baluchistan! Will it allo", a plebis-
cite even in Sind! I kno ... it that il 
done, these three portions or Pakistan 
will' decide In favoUT of seceding 
from Pakiatan and leaving Pakistan 
('onftned only to western Punjab 
which has bee" the dominating part, 
dominating over alI the other sectors 
and reducing them to the statu. of 
colonial vassal. of west' Punjab. 

So. if any political Settlement is to 
be eftected, it should be on the basis 
of reconstituting Pakistan. leading 
to ita disinlelratiOD. and living East 

CommDtllDeallh We •. ) 

Bengal and Pa!<htoonistan the free-
dom to decide their own form of 
government, just as India has allow-
ed Kashmir the freedom to decide its 
OWn system or 'Government, it. own 
constitution and also its own elected 
government. Will Pakistan allow 
these tIilnls to East Bengal, to Pakh-
tooni.tan or eVen to Sind? Will the 
United NatiOns insist on these things 
being forced on Pakistan? 

Therefore. it i. no uae of talking 
in term. or effecting a peaceful set-
tlement. An august body like the 
UN should not indulge in sancti-
monious bypocriey. When they talk 
of settling the dispute between India 
and Pakistan in a peaceful manner, I 
say it ill sanctimonious hypocriey 
They do not mean it. They In the 
United Nations, the nations that have 
been domillatlng the deliberatiOns 01 
the UN, have always been siding with 
Pakistan openly and shamelessly. 

India is weak; surely. militarily it 
is a weak country. Somehow or 
other. We have not 10 far, nl) thelle 
years developed our military power. 
We have not developed oUT ordnance 
factories for many years. We have 
neglected the productive potential 01 
the ordnance factories. In the last 
two or three years, 80me steps have 
been taken to bring our ordnance fac-
torie. upto some standard. It has nOW 
been shown that our ordnance fac-
tories can produce armaments which 
can challenge the be.t armaments In 
the world. 

Here I must pay my tribute to the 
Indian fighting forces. So much • ...,-
riflee has been made by them. But 
then. are we to ask them to vacate 
those vantage points, those strategic 
points, making India again liable to 
further aggression? I do not think 
the Government will agree to ""ch a 
proposal 'ust now. We have accept-
ed anI v . '8 simple cease fire. nothing 
more, nothing less. The 5th August 
position is a debatable thing; the 
withdrawal of forces Is a debateble 
thing, to be settled aIter proper dis-
cuslion. But even after proper cSia-
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c:uasion, if it is decided that our forc-
es ought to withdrRw from t.hoae 
.trate'ic posiUons they have conquer-
ed and occupied, it should not be felt 
by them that the .. criftces made by 
them have ,one in vain. They bave 
.ave<! the country from an invasion Of 
barharoua horein. An han. Member 
eompared it to lID invasion by tribal 
hordea. I would like to sBY that our 
fightin, forces, both the army and 
the air force, have Baved the country 
from the ravages to which we would 
have been subjected if the invaders 
were allowed to enter the terrain of 
In:iia. That is the greatest achieve-
ment. That i. the military victory 
We have· won. Let us hope that we 
shall haVe victory also in peace. 
Victory in war is not the lInal word; 
victory in peace is the lInal word. 
We hope we will also have victory In 
peace. 

Last night, the Prlme Minister who 
80 magniflciently guided the nation 
in this crisis, in his broadcast last 
night referred to India'. future. He 
has said that ultJmately we have to 
be self-reliant. Our only hope of be-
coming self-reliant is by developing 
the might of our nation. I hope we 
are now on the march, on the WRy to 
assert our might. We have shown to 
the world that InaJa is becoming a 
power to be counted, to 'be reckoned 
with, which cannot he simply taken 
for granted or ignored. 

Before I conclude, I would also like 
to pay my compliments to 8hri Chagla 
for hie performance In the United 
Nations. I hope it will be possible 
for him a l!W'l to reprps('nt India in the 
GenE'ral Aa.embly of the United 
Nation •. 

Sbrl U. M. Trivedi: Before I com-
mence, J also pay my tribute to 8hri 
Chagla for the able manner in which 
he presented our case, but. unfortu-
nately. he hns been a Judge. an honest 
man, a straight-forward man, talking 
alwavs in a trn ~ t language, he WQlII 
no mat,h for Bhutto. We have to 
learn the language of the perftdious 

to defeat the perftdioWl, the hope!. 
people who are alway, telline u.. 
that Meerut has fallen, that Con-
naught Circus is Durnine, that thII 
Bouse 'bu been bombed and we have 
all run away. Thele are the people 
with whom we have to deal . 

II is a wrong approach on our part 
of consider the United Nationl a 
lepUstic body In wbleb a lelallstle 
approach is possible. It is a dismal 
story. If we look into the achieve-
ments of the United Nationa "u-a-1I18 
India, from the tJme In 11147 when we 
approached them Ull today not once 
has the United Nationa IBid that 
Pakiltan was the aggre.sor, although 
8ir Owen Dixon dlc:J so. This main 
issue has been lost sight of. Con-
sistent effort waa made by 8hrl 
Chalia to ask the Security Council 
to come to this conclusion and pin-
point this Illue, whether or not all 
this second occasion also Pakist.a 
wao an aggressor. 

Unfortunately, our pUblicity in the 
world has failed, and failed in this 
sense that although we are on the 
lide of truth, although we have been 
invaded, Our eale bas not come out 
in Ihe true light hefore the world at 
large. What are the reasons? Per-
haps the USA ha. acted in ignorance, 
but can We accept this proposition 
that the people in UK are ignorant 
Of the true conditions in Ind'a? It 
is the people of the UK who divided 
our country. Do they not know the 
meaning of the word "iehad"? Art: 
th"Y not aware of the fact thaI in 
East Bengal genocide of Hindu. has' 
taken place? Do ~ e  not knOw 
that even today Balli.ran and Gllglt 
are under the feet of Pakistan? Are 
the people of UK not aware ~  the 
pertldiy of Pakistan? Do they not 
know that five crore. of Muslim, are 
still living peacefully in India? Do 
they not lm_ the history of India 
up to date? Do they believe after 
having lived in India tor 80' man1 
years, that religion makes a natwn? 
Parsis are Indians, r t an~ are 
In.dlana, Buidhists are IndillDs, 
H,ndu. Ire Indians, Muslims are 
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Indians. They knOW aU these facta 
IlIIrl yet they believe Mr. Bhutto e~ 
he aays that it is an inc nl.stcnt 
statement to say that an Indian can 
lie a Muslim. What a perftdinus man 
he is, and yet We allow him a long 
nlpe. 

I have added this preamble t.o the 
speech which I now make nn this 
point. 

The new solution that has been 
placed before Us has set UI thi'lking 
that after aU the sacrifices that our 
army has made, after a:l that the 
whole country has done, after aU that 
we have felt, after all the promises 
that our Government has mllde aftel' 
all the eftortl that our great' men 
bave made, are we gOing to Ian back 
to the old so-called cease-lire line of 
5th August? I say en'pnaticldly nIl. 
The country is not prepared ror that, 
and no one shall dare talk of a 
position whore we have to go back 
to that position of 5th August. 

Kashmir Is ours legally, Kashmir is 
ours morally, Kashmir is ours because 
of all that we have done for Kashmir 
Kashmir is part and parcel of nd ~ 
under our Constitution and by the wish 
of the people of Kashmir expressed 
through the representatives elected to 
\beJ.r I.gislative Assembly. If that is 
the position, tile area which we have 
occupied in Occupied Kashmir belongs 
to us and we are not going back from 
that position. We shall remain where 
we have reached. 

We have no territorial ambitions 10 
tar as Pakistan is concerned, but the 
main issue to be determined between 
Pakistan and India is: who is the 
aggressor. Instead of deciding who 
the aggressor Is, the point for determi-
nation before the United Nations seems 
to be: what about Kashmir? I would 
like t" know from them how many 
time. the United Nations has applied 
ita mind to Khurdistan, to the Pakh-
IOMiJ an. What about Ball, wbat 
ab'out the Shan States and the Kachln 
Stat.. who! RbnUt Tibet? But t1ll!7 

v:-ant to apply their mind to this ques-
tion alone. Is the Security Counell 
~ant onl! for this purpose, to decide 
this question alone? We went to the 
Council, made a complaint and asked 
for a decision on the main iasue as to 
who the aggressor was. That issue 
has been sidetracked. Why? I do not 
want to recapitulate the mistakes that 
have been committed in the past, I 
need not dwell upon them that is not 
going to serve any purpoo: whatsoever 
today, but we have to realise India'" 
standing as a nation. India now is 
a growing nation, India will tomorrow 
emerge as the fourth Power in the 
world. . '! e cannot therefore accept 
this posItion that India will bow down 
before Pakistan. 

It is an unfortunate fact that, going 
to the rescue of Pakistan, China threat.-
ened us. We used milder language. 
I am told by big military Officers 
whom I had the good fortune of meet-
ing very recently that they were not 
afraid of China, that We could have 
faced China as we faced Pakistan. 
The jawans an1 the officers whom I 
had the good fortune of meeting onl7 
yesterday were not diffident in the 
least about the outcome of this war 
with Pakistan. They were only wait-
ing for an opportunity to give a com-
plete thrashing to Pakistan. There 
Was not one among them who showed 
any diffidence. We were also not 
diffident at heart. The morale of the 
country was very high. But we 
wanted peace, we are people e.sential-
Iy of peace, we are the most tolerant 
people on the surface of the earth. and 
we have remained SO so long. Unfortu-
natel7, because We have not been used 
to telling lies, because we have not 
made ourselves adopt in the art ot 
telling lies, because we have stuck to 
truth, we have sulfered in this world 
of falsehoocb. and on account of that 
our country haa been shown to have 
done lOIIlething wrong. 

The other day 1 was readin, l1li 
EngUeh paper, YOt'luhif'e post, the 
most -..valive paper. 1 wu slDlpb' 
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uham,ed to read the whole thing that 
was put down there is unabashed lan-
lUage about India being the invader. 
What country have we invaded, woere, 
how did the invasion .tart, there was 
nothing about these things except 
running down InwL If Yorkshire 
Post can talk in that language, I can 
very well imagine what every 
Britisher must be thinking. Havinl 
lived in England for so many years, I 
have always felt that if you scratch tho 
average EngU... man, you will find 
that he is a conservative, he cannot 
be a liberaL This is an essential 
feature of the Englishman. In 1983 
Ft"bruary, I had occasion to talk about 
this matter with OUr late PrIme 
Minister Pandit Jawaharlal Nehru. 
I did enquire from him how it ia 
that our publicity in England was 
not working. He was good enougb 
to tell me that n rt na~  the 
14,000 and odd ICS and other pension-
ers who are there living in England. 
for nO reason whatsoever, carry on a 
lort of propaganda against India. We 
have to meet that, and meet that we 
will. We have to exert ourselves: we 
eannot sit tight in our country and talk 
to our own satbfaction. It ia not 
enough to be satisfted in OUr own 
mind that we are very goud people 
but we should show to tne people uf 
the world that we are good. Our 
publicity must be geared to hlrher 
levels and must not be conftned to 
tbp four comers of our country. It 
is high time that we entered 
into proper diplomacy. It Is nO 
U8e sitting in the House and 
patting ourselve, on the back, we 
are very good. 

There Is the letter which our 
Prime Minister was pleased to write 
ad will read that out: 

"As already communicated to 
10U in my letter of 15th Septem-
ber, 1985, I am willin. to order 
a almple cease-llre." 

I ask the House to pay attention to 
the words 'almp1e cease-ftre'. It lOeB 
00: 
..... and c ..... tloft of hootiUtJea 

lID being IDformecl of PUJstaD'. 

agreement to do likewise from 
7 AM GMT on Wednesday 22-9-
1965 a. provided in the Security 
Council Resolution." 

On being informed of Pakistan', 
agreement to do likewise, mean! to 
carry into effect such a cease-ftre 
referred to in the antecedent sent-
ence. The reference to the Securit,-
Council is only to the time with refer-
ence to 22nd September and to 
nothing else. To put in words in 
the mouth of the Prime Minister and 
to say that he did say something con-
trary to the wishes of the country, I 
.ay, Sir, is not toe meaning of this 
letter. The plain and simple mean-
ing that can he attached to this letter 
is this. We do have a cease-ftre from 
a particular time. There i. absolu-
tely no Indication In this letter what-
soever that we go back to any othr.r 
place. The most perftdious thinl 
that happened In Ferozepur was that 
upto 9.30 A.M, /iring acro.s the line 
was going on and one of our officers 
and two of our jawans were hurt. I 
was still delivering a speech In 
Ferozepur in a public meeting when 
shells ftred from across Pakistan feU 
over Ferozepur. If we want excuse. 
far not ordering a eease-ftre We have 
sufficient excuses on that ground. 
Time and allain We have been tryin. 
to meet their wishes but this Is the 
perfidious manner in which Paki.tnn 
behaves so that We ftnd It very diffi-
crult to come to proper arran,emenia 
with these people. 

One tiling that surprises me Is tho 
attitude of the United Kingdom I" 
that particular instance. J have been 
noting since 1983 when China need-
ed oil and petrol and aviAtion ~  

and Russia made up it. mind not to 
supply aviation fuel, Ih. trading 
community of the UK increa.ed Ita 
supply through Hong Kong. That i. 
One re.son why China does not want 
to take Hong Kon,. Insplle of it. 
rxpan.ionl.t policy, It keeps Itself 
content so far a. Hon. Kong ond 
Macao are concemed. Throulh 
Hong Koq the IUppl, of oil from 
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Commonweal1b countries, particular-
ly from the United Kingdom weo 
raised to three times the previous 
level in 1963 !When China was in need 
of aviation fuel. It was a disgraceful 
acl on the part of United Kingdom to 
stab a brother in the back. Some of 
my friends have talked of getting out 
·of the Commonwealth. I would sug-
gest that the COmmonwealth coun-
tries should come together and drivp 
..,ul England from the Commen-
wealth. Britain is not the master of 
thP Commonwealth. It is • concep-
tion of Commonwenlth of peoples 
who are placed in a particular mann-
er with a form of judiciary, rule of 
law, etc. It is the coming togetner 
of all these people, not because we 
re n ~ Britain as a symbol for us. 
So, efforts must be made to drive out 
UK from the Commonwealth. That 
would .be the step for us next. lui 
thE' necessary corollary to teach a 
lesson, we nave to break friendship; 
but before that is done I would ask 
that ~ s House studies the aspect 
that I had put before it. Let it be 
considered by our Govemment. 

We have talked about infiltrators. 
I do not know what category those 
who have transgressed into Kashmir 
will form, but they are all armed 
personnel. We should not wait to 
drive them out. We must give an 
ultimatum to Pakistan that within 
""ven days they order the inflltraton 
to surrender and if after seven days 
ihose people do not yield, they must 
1111 be shot in our country. There 
~ n  not be any cease-ftre on that 
account. We cannot tolerate Ibis 
position. that their armed personnel 
are here and wt' are talking of ease~ 

fire. This is an intolerable position 
and it mu.t be made to them er~  

rlear. 

Thb is also the opportune moment 
when we have to take stock of those 
in this world comity of nations and 
visualise who our friends are and 
who our foes are, Who have acted in 

• friendly manner towards us and 
.... ho will be prepared to act as 
friends. It is no use our acting in an 
illogical manner. we should thinlr. 
logically and come to logical con-
clusions as to what should be our 
attitude towards those who have ac\-
ed as our friends and who are likely 
to act like that. I want no certificate 
from the United Arab Republic, no 
certificate from Turkey, or Iran or 
Iraq. I want the certiftcate of our 
own cOuntry as to who has been good 
to Us and kind to us and who wal 
prepared to help u.s and then go 
forth to them and extend your hand 
of friendship, and if they extend the 
hand of friendship shake it well and 
keep it well. Do not discard the ex-
tended hand of friendship of those 
who had extended it 10 us. I need 
not name any particular country. It 
is enough for me to say this and the 
people and the Government know 
It. 

Our diplomacy miserably failed ill 
this sense that it was not able to sel 
out in a proper manner and make 
use of Taiwan. Why have we failed? 
We need not consider whether 
Taiwan is richer or not we have not 
gone there. The question for us to 
consider is whether the enemy of our 
enemy is not a good friend of ours 
It il not one country with which 
.... are concerned. It is the whole 
lot of the countries in the varioul 
parts of the world with whom we 
could have extended our friendship. 
But we n ~ miserably failed to do 
10. 

I will point out only one thing, and 
then close this chapter. On the I. 
March, 1954, let UI remembE'r what 
the late Prime Minister !laid then. 
This is about military aid which hili 
been the subject-matter ~r contro-
versy in our country and to which we 
drew pointed attention of til .. United 
States of America and to no usetul 
purpose. I will draw the attention 
of the House to that .sped. Why I 
want to draw the attention of the 
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Bouse to that matter is partlcular17 
beeause of this: when the Patton tank 
.eized from the enemy was brought 
to Deihl for the purpose, of ubibl-
tion, the American Embasay objected 
to it and said it would set up people 
against America and we yielded to 
the wishes of America and we never 
wanted to create bad blood But wID 
this sentence open the eye, of the 
United States at America, this len-
tence which ia not written by me and 
aot written with Ill,. consent, but hu 
been written by a man, the late 
Pandit Jawlharlal Nehru, more than 
.,hom, • DlBn 01 peace, perhaps the 
Americans never could imagine. The 
PriJDe Minister said on the lit JoIarch. 
111M, as follows: 

-.... the President of the United 
States has stated that it the aid 
given to Pakistan II misused and 
directed against another in aggres-
.ion, he will undertake to t ~rt 

such aggresSion. I have DO 

douDt that the President is oppos-
ed to aggression. But we know 
from l'ast experience that aggres-
sion take. place and nothing Is 
done to thwart it. AgIIJ"esalon 
took place In Kashmir lix and a 
hall yea,.. ago with dire conse-
quenees. Neverthelcsa, the 
UnIted States have nOI thus far 
eondemned it and we are asked 
not to presa this point in the in-
terests of peace. Aggression ma,. 
WIlte place again and be denied 
as the previous aggression wu 
denied till It eould not be hidden. 
If conditions are created fOr auch 
sa aggression to take place it may 
well follow, in .plt. of the delire 
of the United States to prevent it. 
Later, long arguments will be 
.,arried On as to whether it "'. 
aggression or not. The military 
aid given by the Ullited States to 
PaItlstan i. likely to create the 
eondltrono which facilitate a'lli 
encouraf;\' a ~s n .... " 

. These words have come true. Let 
the Government open t~ eyes and 
let the United States of America ('pen 
Its eyea and see that this aggreui'Jn 

is tile direc:t result of the :nill\8rJ' 
aid that the United States of AmerlC8 
pve to Pakistan. There i. time fl)l' 
It to call a halt to this. I again 
reiterate, come what ~  this <oun-
try i. not prepared to 10 back to the 
5th A\IIIl3t line. 

Tbe MIIlIater of Educatloa 181m 
M. C. Chacla): Mr. Deput:r-Spe:aker, 
Sir, in m,. opinion, the resolution of 
the Security Council of the 20th Sep-
tember which we are discussing rons-
titutes a major diplomatic revene for 
Pakistan. I cannot say, and I would 
not be tair to this HOUle it J laid, that 
It i. wholl,. favourable to JndlL But I 
can say this: I will put it nagatlvely-
it is not unfavourable to India. If the 
drafting of this resolution was in our 
hands, we would certainly have draft.. 
ed a b .. tter resolution, but the resolu-
tion wu drBfted by the SecurIty Coun_ 
on, not by our representatives there. 

But I should nnalyse this ",""lutlon 
and satisfy this Bouse that it consti-
tutes, as I said, a serious diplomatic re-
verse for Paltlstan. Let us look at the 
J'eM)lution: 

"The Security Council. having 
considered the reports of the 
Secretary-General on his consul-
tations with the Government. of 
India and Pal: istan,-

I am reading th.. preambl. to 
resolution-

"commending th" Secrelary-
General for his unrelenting .. /forte 
in furtherance of the obJectlv ... 
of the Security Council'. resolu-
tions of 'th and 6th September. 

Having heard the statement. of 
the representative. of India and 
Pakistan, 

Nothing the dill'erin!! r~  

by the parties to an .ppeal for a 
c:easeflre as •• t out In the report 
of the Secretary·General, but 
noting further wilb concern tbat 
no ccascftrc has yet come ir:to 
being, .... 

Th .. n. Ihi' i. a very important ope-
rative part-what We urged bet 
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the Security Council. Look at Lbe 
cIl.fference between the atUtude of 
India and PakisLan. Our Prime Minis-
ter by his letter of the 15th Septem-
ber, accepted an unconditional cease-
lire. Contrast it with the reply of 
President Ayub of the 17th and record 
Lbe fact that wherea.' India had accept-
ed the cease-fire without condition., 
P.akistan had not done so. The Security 
Council could not go to that length, 
but I ask the House to see that by im-
plication this preamble makes clear 
the position which I have just atated, 
because it says: " ... dilfering repliea by 
the parties to an appeal for cease-fire 
as set out in the report of the Secre-
tary-General." Anybody who looka at 
the report of the Secretary-General 
and looks at the letter of our Prime 
Minister of the 15th, and the letter of 
President A)"ub of Lbe 17th, will see 
the thing. I ask you to note the dilfer-
ence between the two English expres-
,Ions: it Is not "differentM repllps but it 
Is ".Uffering" replies, which mean" 'hat 
one reply is quite different In quality 
and character from the other. The-re-
tore, In this preamble, it i, clea' that 
the Security Council hao accepted the 
different attitude taken up by India 
and Pakistan on the question of ceaae-
lire. 

Then, coming to the next paragraph: 

·Convinced that an early ceosa-
tion of hostilities is essential as a 
first .tep towards a peaceful settle-
ment of the outstanding differ-
ences between the two countries 
on Kashmir and other related 
matters.'t 
Frankly, I am not very happy at the 

",",pression in question and the word 
''Kashmir" in this part of the pream-
ble. But may I point out to this House 
that this expression "Kashmir and 
other related matters" appears In the 
joint declaraUon of the than PrIme 
MiD1lter aDlil PresIdent Ayub in 1982. 
May I also point out to this House that 
nowhere in this resolution is the word 
"plebiscite" used. Nowhere In this re-
101utton are the old raolutiou ol the 

Security Council referred to. When 
we talk of Kashmir, as 1 said, we must 
not merely think of Pakistan's claim 
for a plebiscite. Let us not forget that 
w" were the complainants before the 
United Na\ions: that we went to the 
United Nations complaining of Pakis-
tan's aggression. That aggression ltill 
continues, and We have every right to 
say that if there is a Kashmir dispute, 
the only dispute is about Pakistan'. 
I\Itression and continuing aggression. 
So, there is no r ..... on why we should 
look upon this part of the preambw 
u prejudicial to us. 

Shrt S. M. Banerjee: What Is meant 
by the "settlement of the political pr0-
blem"? 

8hrt M. O. Charla: I will come to 
Lbat. I then come to the operative 
part: 

''Demands that a cease-fire should 
.take effect on Wednesday, 22nd 
September, 1965, and calla upGQ 
both Government. to issue ordel'll 
for a cease-fire at that moment 
and a subsequent withdrawal uI. 
all armed personnel back to the 
po;itions held by them before 5th 
August, 1965;" 

Now, our argument before the Se-
curity Council was that the only 
issue, as my hon. friend Shri U. M. 
Trivedi just now said, wu who 
committed aggrossion, and If It 
was satisfied that Pakistan had COM-
mitted aggression, condemn Pald8-
tan as an aggressor. As I said, the 
time has come when the SecurIty 
Councl! should cal! a spade a spade. 
II shou\1 not hesitate to do 10. I 
said, take the evidence; look at the 
record and be satisfied. It you are 
satisfied that Pakistan has committed 
aggre.lion. that i. the only issue ad 
you decide that Islue. 

Security Councll did not IIBY ... 

I will latlsfy the House how fA ttda 
cperatlYe part I.' Implicit the ---
am.llon of PakiJtan. I alao poIaW 
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oul that really we are concerned with 
ee""aUan of hostiliUeo and the resolu-
tiQn sbould . be confined to the quel-
tion of cessation of bostilities; and, all 
extraneous matters should not be 
brought in at this lltaBe. The resolu-
tion says: 

" ... and calla upon botb Gov-
ernment. to issue orders for a 
cease-fire at that moment and a 
subsequent withdrawal of all arm-
ed personnel back to the posi-
tions held by them before 11th 
August, 1965." 

The most crucial date in this resolu-
tion is the 5th August, 1965, because 
that is the date on which Pakistan 
committed aureuion on OUr eountr7. 
I do not merely say tbat infiltrators 
entered into our country, because I 
think this was a naked and UD-
abashed invasion of Jndla. 'n>e faet 
that they entered Kashmir make. no 
difference because invasion cd: Kash-
mir is in;'a.ion of India. 5tb August 
is the date which i. to be fbund in 
tbe Secretary-General'. report. This Is 
what the secretary-General aaya in 
hi. report: 

"Gen. Nimmo has indicated to 
me that tbe series of violations 
IlJat began On the 11th AulUll 
were to a considerable extent in 
""bsequent days in the form of 
armed men generally not in uni-
form crossing the cease-fire line 
from the Pakistan side for the 
purpoSe of armed action on the 
JndiRn side." 

Thi.. is not OUr allegation, not our 
view of the situation, but the report 
of the most p"",erful, most impartial 
International civil servant in the 
world today. the Secretary-Ge" ... 1 
cd: the United Nations. This is hi. find-
ing. If ever there was a clear ex-
pUc! and unequivocal nd n~ about ~ 
a~ ess n  here it is. HI8 flndlllg III 
that aggre".ion was eommitted by 
Pakislnn On the ~  August, 1"5. 
'!'heretore. when you look at this re-
""luliOn anll """ the date 5th August, 

Commoolwe"lth (Rcl.) 

as I .aid, implicit in that i. the COD-
demnation of Pakistan for thia .. -
gression because you cannot' read tb. 
date devoid ot the report of the S ..... 
retary-General. The date is takeD 
from hi. report and we have to aall 
ourselves the question, what happen-
ed on the 5th Augusl? Wby Ia that 
date melltioned in this ~s t n  The 
only answer is that On 5th A uauat 
took place aggression by Pakistan 
upon our coUfttry, invasion by Pakis-
tan of our country. So, although there 
is no ezplicit condemnatiOn of Pakis-
tan as an aggressor, which thia 
country and this House would hll'ft 
liked, implicit in thle operat"'" pert 
is the condemnation of Pakiatan. 

8ItrI P. B.. Deo: The _,greaiOn ill 
there Binee the lalt 18 years. It cI1d 
not oceur on the 5th August. 

8IIrI M. C.CbUIa: I 'hope my hDJL 
friend appreciates that in vie.. of the 
fact that the Secretary-General'. re-
port mentions the date 5th Augldl 
and say. from that date a large num-
ber of armed people crossed over from 
Pakistan Into Indian Bille, cd thb 
date having been mentioned in the re-
solution, there Ia implied eond._ 
lion of PaIIlstlD. 

81u1 P. It. Dee: This i. the aec:ond 
aggreukm on Ituhmlr. 

flllri M. C. Cllarla: As I pointed 
out, Pakistan has invaded Ind'a 011 
three occasions. Firat wu in 1847 .... 
when she invaded Kashmir. Then 
there wa. the Kutch invasion. This 
is the third Invasion whieh Is Very 
similar to the first one into Kashmir. 
.... hen Pakistan sent armed ralden. 
first denied any ~s ns t  and 
th Sir Mohammad Zafrullah KhaIl 
;::Itted that Pakistan was behind It 
~ t J will not 4eal with that nOW. 
I am lIeallng with this rraolution. 

Let me deal with the question oJ 
the withdrawal of tho; armed roreeo. 
1 have made the POSItion perft!d17 
clear before the SecurIty Counet1 -
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to what we mean by withdrawal at 
the armed forces back to the positions 
held by them before the 5th August. 
Kay I read out that passage? It is in 
the debate held In the Security 
Council on the 17th September-page 
49. 1 do not know whether the ofll-
cial text has come yet. This is what 
I said beter" the Security Council on 
that da)': 

'"l'hi. deala with the modality 
at the cease-fire. I do not want 
to deal with this in detail, but 
may 1 ny this? All the invadera 
who have invaded Kashmir must 
leave. They must be withdrawn. 
They must be calIed back. Aa 
they were sent by Panlstan, the), 
muot be called back by Pakistan. 
Second!y, It must be made impos-
alble for such inftltratlon to take 
place again. Thirdl)" Pakiotan 
must own Its responsibility tor 
this inftltration.· 

Therefore, I made it clear that b)' 
withdrawal ot the armed torces back 
to the positions held by them on 6th 
August, what I understood is ftrstly 
acknowledgment by Paldatan that ahe 
had sent these infiltrators, secondly 
withdrawal ot these inftltrators and 
thirdly, a situation to be created when 
auch recurrenCe in tuture would tIP 
made impossible I have not 8peit out 
wh.t the situatIon would be. But I 

will presently poInt out how the 
Prime Minister has taken UP the same 
position in the correspondence, name-
ly, that we do not want to go on 
from one cea..,..ftre to another. We 
want to be satisfted that such a .itua-
tion will not arise in future. We do 
not want to be put back in a position 
where thousand. of inftltrators can 
enter our country and do what they 
have btoen, doing there, ereate hovoc, 
devaotation, practise brutalities and 
eruelUe., everything which I thought 
hfolonged to the paot or the Hitler re-
lime and not to modern clviIlsed 
Umea. 

t ~:~~t 
IR'm' ij "1'i1rr.c" ~ 'lIT ~ 
fiI;Irr IfllT t 4 7 ~ ..r.r br hitil' I 
~~ t  ~ ~ 
fiI;Irr t lIT or@' I 

t ~ : tt~~ 

t~ t~~ I tt ~ t  

~ ~  I 

That is the position with regard Ie 
the 5th August. 

Then, the resoiution say.: 

"Calls on all the States to refrain 
tram any action which might 
aggravate the situatiOn there." 

Sir, this is a plea to all the Statal. 
and I take it that China i. included al-
though it is not a member at the 
United Nations. not to intervene 
IIld aggravate this conftict. Th ... 
comes this: 

"DecIdes to consider .... ..,."., .... 
operative paragraph, I of the 
Council'. resolUtiOn 210 ot 6 Sep-
temper has been implemented, 
what oteps could be taken to as 'L<t 
liOWardII a settlement 01 the poli-
tical problem underlying the pre-
sent c:onftict, and in the mean-
time caUs on the two Govern-
ments to utilize aU peac.tul 
means, inc1udlnll those listed in 
Article 33 of the Charter, to this 
end:" 

Now. you will n t ~e here that the 
.reps which the Security Council 
could take are many. But heJ9 
again there is nO reference to Kash-
mir, there is no reference to e~ 

cite, and wbat we are called upon \0 
do is to utilize all peacefui means in-
cluding those listed is Article S3 at 
the Charter to this end. This coun-
• try has alWRY!' believed In peacetul 
means. It hal always believed in 
debate and discu.sion. W.. are pre-
pared to talk with anyone includtnl 
the devil if neceII88IT nt~ U  

Well, I do not know in whose iaVOW' 
the c:omparison 1& But, SIr, )'OU will 
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DOtice that DO time limit Is fbIed. It 
ia left to us. Thia is a purely recom-
mendatory part Of the resolution. W'e 
are asked to enter into discussions in 
order to bring about peaceful settle-
ment, and there is mention Of Article 
33 of the Charter. Article 33 01 the 
Charter, if you look at iI, conla",s a 
large number of methods by which 
a peaceful settlement could be arriv-
ed at. Here also there is no pnjudiOlt 
as far as we are concerued. 

Finally, it 18)'S: 

''Requests the Secretary-Gene-
'I"IlI to exert every possible el!ort 
to give el!ect to this resolution, to 
seek a peaceful solution and to 
report to the Security' Council 
thereon." 

Now, the best waY to judge how 
Rriously Pakistan considered this to 
tie a diplomatic deteat is the res-
poNe that was given by the Pakis-
tan representative 01 the Security 
Council. 1 twice challenged him 
there to answer unequivocally whe-
ther he accepts a cease-fire uncondi-
tionally as our Prime Minister hlld 
done, and on both the occasions he 
refused to accept the challenge. This 
Is what he says on the last day-this 
Is very important. On the 20th Sep-
tember, when the resolution was about 
to be passed, this is the stat,.ment 
that he made. He aald-this is on P8K<' 
2s.-..tatement by Mr, Zafar, Law 
Minister of Pakistan: 

"On the other hand, ahoold 
the SeC"Urity Council adopt this 
draft resolution, we teel bound 
to warn and to put it on th re-
d>rd that uniess the basic cause 
Of the present conflict i. remove-
ed another and wider conflagra-
tion Is bound to ensue." 

I told the Security Council that one 
.ggresslon is not over, and here Is a 
lIhreat of a new and wider conflagra-
tion. You will notice the note of 
utter dissatisfaction In this particu-
lar statement, because you will rem-
embn what the four conditions were 
whirh Prerldent Ayub was insisting 
_ The four conditiOlUl were: (I) 

ease r~n which we are agreed; 
(ti) withdrawal of all troops not only 
from the part of Kashmir of which 
they are in unlawful occupation but 
We should even withdraw trom our 
own Kashmir where we are there 
now; (iii) induction of Afro-Asian 
torce; and (iv) plebiscite within three 
months. In this statement Mr. Zafar 
aaid that as these condi tions were not 
aatisfled the resolution was unsatis-
factory and another and wider con-
flagration was bound to ensue, You 
will notice that even President Ayub 
when he accepted the cease-firL' sailt 
the resolution was unsatisfactory and 
mentioned titat unless the Kashmir 
problem was solVed the rontinent 
will be submerged In a conflagration. 

It is surprising that although at 
this meeting, notwithstanding the 
challenge thrown out by me on two 
oceasions, the Pakistan representative' 
was not prepared to answer that Pak-
istan was prepared to accept 
a cease-fire uncoditionally ... 
our Prime Minister had don>. It 
Was only after a lap.e of two or 
three days that President Ayub sent 
post hute Mr. Bhutto tn the Secu-
rity Council-poor Goldberll was 
awakened "I drad of nigh t. I do not 
know wny, only for the purpose of 
permitting Mr. Bhutto making a 
speech to abuse our country. The 
acceptance could have been ..,.,t by 
a telegram, as we did. In the Seere-
tal'l'-General. Bul the Sec urilT 
Council was convened 80lely for the 
pupase of enabling Mr. Bhtto to ap-
pear and abuse our country. I h.ve 
& shrewd .uspiclon-I may ~ wr"ng-
that the rea.on for this drlay, why 
the rhallenge waR not accepted at the 
meeting of the ~ r t  Council and 
why .ome time lapsed before Pre.i-
dent Ayub accepted cease-fire is that 
during that Interval, a crucial Interval. 
a vital interval, Pakistan was nti.fled 
that China wa.. not coming to h",. 
as.lmance. If Pakistan had felt that 
China was going to pre.. home her 
U1I.lmatum and attack Us or invade us, 
I have a feeling that the answer at 
Pakistan would have been very dll!e-
rent, Beef .... Pal<btan felt that nat 
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only she was militarily defeated but 
she could not even count on the per-
fidious alliance of China, that is why 
she was driven, however mur.h she 
disliked it, to accept this cease-fire. 

Now, Sir, I was telling you with re-
gard to Kashmir. May I draw your 
attention to the fact that there IIlRO I 
took up an entirely unequivocal atti-
tude. On the 18th September, Speak-
ing to the Security Council, about 
Kashmir I .aid thl.: 

"I come now to the question 
of Kashmir. I do not want to 
delve into history, I studied 
history at Oxford an i  I am very 
fond of history, but history must 
be reserved for a proper occasIon. 
Therefore, all that I had to say 
about Kashmir I said at l1"eat 
length when I intervened in the 
,debate last year. But I want to 
make my position clear about 
Kashmir. I do not want this 
Council to be under any mlsa.p-
prehension as to the attitude 
of my Govemment with regard to 
Kashmir, nor do I Wll"llt the rep-
resentative of Pakistan to be 
under any misapprehension. 
Kashmir Is an Intel1"al part of 
India. Kashmir II a unit of the 
Indian Federation, and we will 
not permit our Fedratlon to be 
broken up. The leparation of 
Kaohmir from India means the 
brenk-up of our Federation of 
India. It would mean as much a 
break-up as If any other part of 
India were separated from India. 
'Therefore. as far as the position 
of Kashmir is concerned, It hal 
been stated by the representative 
of the Govemment of India on 
more than one occasion and, 
a. I said, r myself stated It clear-
ly and categorically at our last 
meeting." 

!"ome Apprehension wal felt by 
.... mp nf t"p memehrs as to the effect 
of withdrawing our troops to the 5th 
f>f August positions. At the "Ver'J 
last meeting when the resolution ...... 
pa .. ed, I made a statement on thi. 

resolution and I made the position of 
the Government perfectly clear .. 
that there will be no doubt aa to 
what the position was. This Is wha, 
1 said: 

"As I read it, this resolution 
Is not directed against my 
country. We have already accept-
ed the unconditional cease-lire 
Bnd we certainly will carry I' 
out if Pakistan will carry it oul 
To the extent this resolution 
deals with the cease-fire, it could 
only be directed' against PakistaD, 
which has not accepted the un-
conditiOnal cease-lire." 

This is the Important part. 

''With regard to the rest of 1he 
resolution all that I am going to 
say now is that I adhere to every-
thing that 1 said in the two 
statements I made in the Council 
on Friday II"IId Sunday. Various 
malters are dealt with in this 
resolution and I have taken up 
those matters in those statements. 
My Govemment adheres to every 
one of those statements and my 
Govemment also adheres to 
the explanations given by the 
Prime Minister of Illdle In bl. 
letter dated 14th September, 
which is Included in the Sect:e-
tary-General's preliminary report. 
Therefore, my position is perfect... 
ly olear and the position of my 
Govemment il also perfectly 
clear. We have come here before 
you to help you to stop the 
hostilities. We give you our ~ 
co-operation. To the extent 
this resolution deals with other 
matter., I do not wish to comment 
on them because I have already 
done so in my two statements and 
the Prime Minister ha. comment-
ed on them in his letter of 14th 
September." 

Now It Is ,",ry n_ry to Bee ... lId 
the Prime JIiDiater sa,.1 in his letter 
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of 14th September because it clinch-
e. the matter both on the question 
of the withdrawl to the 5th August 
position and the question of Kashmir. 
This is the letler which the Prime 
Minister wrote to the Secretary-
General, dated 14:h. I will read the 
relevant passage: 

"In the litht of our own ex-
perience during the last few 
months. we will have to insist 

that tllere must be no pOllibllity 
of a recurrence of armed attacks 
on India open or disguised. Let 
me make it perfectly clear, Mr. 
Secretary-General, that when 
consequent upon ceas.-flre be-
coming effective, further details 
are considered, we shall not 
agree to any disposition which 
will leave the door upon for fur-
·ther inflltrations or prevent us 
from dealing with the infiltra-
tions that have taken place". 

!!'he next i. about Kashmir. 

"I would alBO like to state 
caietlOrically that no pressures or 
attack. will deflect us from our 
firm resolve to maintain the 
lovereicnty and territorial integ-
rity of our country, of .hich 
the State 01 Jammu and Kashmir 
i. an integral part". 

Nothing can be clearer, more un-
equivocal, more categoric than this 
~ate ent of the Prime Minis'er .. 
pointed out to the Security Council 
Utat this was the attitude of the 

e e~t and I had reiterated it. 

So, the House need have no mis-
muleroanding al to what is the 
modality of the cease-fire agreement. 
We have agreed to the cease-fire. 
'l'IIe mod.llties have to be worked 
... t and ill workinl out these modal-
Ities we will adhere to the POlltion 
that ... e haft takom. We ... 111 
IlJeuSl with President Arub. 
A.. I .. id, ... e are prepared 
te d~ with anybody. But In dill-
euainI wtth President Ayub we will 
-.ember ... hat the PrIme M\niWor 
has said. that Kashmir Is a eto.4 

14M (.i 1&-7. 

chapter. as far as the territorial in-
tegrity of our country is concerned. I 
IBid this last year in the e r ~ 

Council. We aTe not ,oing to vacil-
late or wobble. I think our positioD 
should be aboolutely clearly and 
emphatically stated to the world that 
we are not prepared to dileu"" under 
any circumstances the holding Of 
plebiscite or .... 

Shrl M • ....,.. (!lI ..... ): I would 
like to have an interpretation of the 
term "political problem". 

Mr. Depatr-Speaker: OMer, order. 
The Minister la DOt yle1d1n&. 

8hrI Ml. C. Cha«la: I hope I have 
satisfied the Howe. The resolution 
that the Security Council has paaed 
ito not unfavourable to India. for our 
ataftd has been made perfectly deer 
and there Is no doubt, no a ~  

as 10 what we staM for and what _ 
wUl atand for in the future. 

Before I alt clown may 1 make one 
or two general ohservations on what 
happened In Ihe SecurIty Council! 

... rl .. ....,.: I would like to have 
,our Interpretation on "politleal pro-
b1em". 

Mr. o..-tT-'lpeaker: Order. order. 
UnI-. !he MInister yields he ahoaltl 
not interrupt. 

SlIrt M. C. (lJIqla: I think the time 
has come when we sbeuI-I do lOme 
re-thinking 01\ our foreign policy. The 
world is movin, and there is Ii re-
grouping of force.. relToupln, of 
powe-s and we cannot possibly take 
up a rigid altitude or .tand where we 
stood lOIDe ,ears ltIlo. We have to 
move with the world I think we 
shoult! give a serious thought to what 
the position is in the world toda, . 

In thl. connection, I would be 1-
than dolnll my duty If I do not ex-
pre!lS publicity on the floor Of the 
Hou... mv deep appreciation for the 
stand t.lkftl up by MalaVlla In the 
Security Council. As I .ald tbe other 
day. It ..... • wpeecla whld> • member 
Of 1he lBdIan deleptIon eoald haft 
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delivered. And I must also express 
my appreciation of the great help we 
received from the USSR while the re-
lolution was being drafted. If the 
House only knew that the resolution 
was passed at quarter to three in the 
morning and the meeting had been 
going on the whole of Sunday, every 
coma, every ; otni-colon, every sent-
ence was considered and re-consider-
ed, it is only then that you realise how 
the assistance of a country  like USSR 
In getting the resolution in this shape 
was Invaluable. 

And let me say this about USA. 
There was much more understanding 
of our position this year than I found 
a~t year. I am salislied that on cer-
taIn mlltters the world opinion is en-
tirely in our favour, whatever some 
papers or some people may say. 
There is no doubt that the world is 
satisfied that Pakistan was the ag-
gre",or. There is no doubt that this 
myth of an uprisi'ng in Kashmir has 
been completely exploded. 

I should also say with regret that I 
could not understand the pOSition 
taken up by Jordan. We have stood 
by the Arab world. We have shown 
friendship to the Arab world ever 
mnce we became free. We were 
among thm.e countries which stood 
with the Arab world during the Suez 
trouble. As against Pakistan, we sup-
ported Jordan In the Jordan water 
Uaue. So, it came to me a. a great 
disappointment that Jordan practical-
17, If I may use a colloquial fxpres-
mon, toed the line of Pakistan. 

A. hoD. MeIDllei': What .lbout the 
Brltisb1 

8hrt M. C. Carla: There is one 
lesson which I learnt and whlcb I 
have been learning since I joined pub-
lie rife, and that I. this, that what 
ultimately matters is power, what ul-
timately matters is the strength of 
your country. We may have all the 
Id·a1i.m In the world, we may have 
~  the Justice on our Ilde, but If ... e 
are weak nobody II going to Illten. 

It we want our influence to be felt .ia 
the councils of the world, we must be 
strong and must develop all _ 
strength and power that we have. 
Then we would be listened to with 
respect. 

15 brI. 

An hoD. Member: Develop nuclear 
weapons. 

Shrl M. C. Charla: There is !>De 
thing that I must say. I was proud 
when 1 was arguing India's c.ase bef'jre 
t.he Seourity Council. I could hold 
my head up and felt proud of being 
an Indian and what India stands for. 
The first thing was the heroism dis-
played by our jawans. I could tell 
the Americans that notWithstanding 
your Patton tanks and all the mode"n 
equipment that yoo have given to 
Pakistan, our men arc  brave f>nough 
to fight them. Secondly, I Wtl5 !)roud 
of the fact that not only Kashmir-
Hindus. Muslims and Sikhs-had stood 
by Government and resisted the ag-
gression, but the whole of India ..... 
united on this issue. 

Please do not forget that Pakistan 
counted on one thIng. The grn'.1C1 de-
sign was that when the infiltration 
took plaoe Kashmir would give trau-
b'e. It wag e"actely like the story of 
tbe Bay of Pig. in Kennedy's regime. 
You remember Sir, the Bay of PilL 
President Kennedy's one great mistake 
soon aflfr he a.sumed power was that 
he relied on his Intelligence. He.aI 
told that if he sent a few CubaM 
from America, the people of Cuba 
would rise and when the people laad-
ed in the Bay of Pigs, they did .ot 
rise. And President Ayub--I do DOt 
knaw who wao his Informant; per-
hasp, Mr. Bhutto. Sent 4,000 bdl1-
trators to Ka.hmir thinking that tbIt 
whole of Kashmir will rise and will 
faU in his mouth like a ripe pi .... 
That did not happen. He Aid, _d 
theae people to Kashmir and thBe 
will be trouble In India. ~ 

Muslim., Christians In India stood tID-
,ether aolidly. And, there .,aln .. 
tailed. 
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Sir, I have taken longer than 1 
expected; but, in conclusion, 1 think, 
.... e did wisely in accepting the cease-
fire becaUSe I assure you, the whole 
.... orld realised that we were dedicoat-
ed to peace and did not· want blood-
shed even for a moment if hostilities 
could be stopped. I think, on the 
whole we have secured a Resolution 
which is not unfavourable to India 
and, I think, we can look upon this 
whole incident with pride. We 
should be gratdul to our Prime 
Minister for taking up this strong 
line. 

~ ~:~ ~  
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"" !If;;<fllt ~ ~ " I ~ qiltf1T1lT 
~ 1T1'T ~ ~  " I '3Wf ~ 
:~ 'fi"1' 'II'tt ~ "I' fir.;(i 'I7Tl'''I'i ~ I 
onTo! 'fi") 1T1'f ""'" '!(; mt t ~  If till 

m ~ ~ I ",,;r ~  1!il1T1'f.t 1f'IT I 
~ ~  f'" orm 1!il ~ it;mIIT ~ it 
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[wro "=r'l" If','l"r -hf:p:rr] 

~ 'II'tt ",'t'f 'f"IT ~ ~ I ~ r 1fl!T-
: :t ~~n: ~ ~ I 

It'" r ~  ilTo ~ 'q'llT I ~ t 

It'" ilIo ilfiJtfT ilTo ~ r ~ r mf 

~  <l"3!:iff ~  ~ ~~ I ~~ 
mf ~ 'JO'fT ~ ~r 'fT I r~  

t 1flrT 'Ii'i t ? ~~  'ifmlPlT) 

~ ~ I ~~nrr r ~ r it wf.tf;m-
~t "'I ~ l!H ~ ~ ~ .. fl" 
rn l{1 ~ I ~ 'Ii't gm ~ r ~ if 

r~ ~~ r ~ 

Wofl fm 'fifo "'I ~ ~ <fl;: it 
m I It'" ~ ffi '!1T<r-~  'ii\fwtt 
'lit """ ~ r ~ I ~ ~  it<rr.r 
t, ;ffifllT'iT ~ ~ : WI<: 'li'r#i ~ ~  

~ f1r.r m ~ >ifl f""'!J<1 ~  {I 
'II'tt .r "'1"1 ~  iiflf m ~  Ifrf 1m "II 
,) ~ ~  ~  m<r ~  ~ t <tT 
<tTfmr ~ I ~ I!'''l W '!I"1ffun" 
"'I"T t l{l'ft ~r ill\" if't'--it !fITIf!: 
~ ~ ~  ~ ~ I l{RT 
fw if'fTit ;;rT m ~ I >if) ~ 't'flflrt 
~ <tT ormr "'I ~  ~  ,>ofi!>l $lT<r i' 
m <tT ",mm 'f.i: I ~  00 ~ I 1t1i" 
iO"lfU <1'1" lfQ:I ~ "Irof ~n: r ~ 'lOT 

m ~ <mro ~  '1>1 rrftifl lfrr ~ I 
llf <it ~ "'I $lT<r ~ t ~ 'frfo 
'tOT 'l&'!I ~  iiflfT ij;"t ~ t  <n:: . fult I 
~ ~ : wrfurr, ~  1fT 'it'fr. 'lTI lPf '1>1 
l'f 00 ~ it ~ W ~ ~ ll1ITU 
ilfiJ'IT m :~ I f;r.ffl ~ "'I ~ 

{f;rnr r~ '" """" it '!hi 'Ii<, Jt!r 
~ ~ ~ r :~~ 

;ftfu 'lrl InTiif 'f orl I 

~ ,,"i5ifT ~ f'" fir.n 1flrT ~ ~ 
~ it ? ~ t  01 ~ f1;.fi ~ fm 

~ ;rnr 'tOT """" Wf1f ~ f.I; (Ir 

~ r ~~ t  

~ 1fT I ~ ~~~~  tflr; 
~ r ~ rn t~ 

~ ifF..t 'l"r t r~ ~ ~ <rJlf 
~ : a-wFI II<1\' rn '1\"1 'l\"rrmr 't'tif I 
~ iffif f1fl'l"r t IllI'h: ~ iffif ~ ~ 
",r 'IT'fOT 'li'r lJm <r'n: <n:: iifffi1T'fT ~ 
t r ~ r~U t t 

~ r ~ n::~~  ~  

1f'lTltt <n:: 'ffurr t. ~ t it ~ 

~r  f'l\" ~ {r fri """" 'IT''1'f <n:: 
11'0 ~ fom <n:: ~ : ~ TI .. ~ 
t, iIf<"!\"· 'lTI1i't, a-wFI 'lT1fIif <n:: 'l"T 
~  

wt mIf mlf ~ ~ iffif 'II'tt 
flfl'Tr ~ fro ~ 'lOT 'l\'IO;ft m ... 

~ 'fTl{;itq' ~ : ~ ~ 'ItfT t I 

ITo mf n ~ ~r : "r' ~ 
'lOT ~d  <l'r ~ 'Ii< ~  ~ 

'I11l<fT 1fT f'" ~ ~  ¥iA ~ it ~ 
""1" wm \'11fT t I if>:Ir ~ ~~  <11T<fT 

t I \lrfir.'I" f.I;!r ~ if't' if>:Ir ~   ~  ;rff 
'lTT'fifT I W11: l"l ~ "'" if>:Ir ~ ~ "" 
'lTf'Rm'f t ~ itor ... )1r 1fT CIT 
wf.t '!uit nr.ft '1\") «.m ~ 1fT f'lK 
;;.rit ~ ij;"t 'l\"f{ ~ ilfiJlfT ~ 
<rrf'tmfTir it ~ t  <r.r ~ ~ q\'lJf 

lfOl'lTr ~  m olf 'lIT r~ ,,!til '1ft 
iffif ~ m <n;t ~  ~ lft't 'll"rlt;ft I 
~ lfT ",);i 01 flroff, W.: ~ ~ f1r.fr 
W"') 'if 1fTl{ ~ I 

~~ ~r  it ~ ~ IIT'I'f f'l'l\"l'lT "IT 
tfTl{ <!NT 'lTT ~ t .m ~ ~ 
0IITi\'1rr, mtl'l{ ~ IIT'I'f ij; ~ it, 

tt :~ r ~~ ~ t 

~ t ~ it ~ W"R ~ 'Rm 
q:'TT I ~~ R~  I 

irfiIr.I' 'tit !!!'lim tRn t  • lit fif; 
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~ ~ ~ ~  

tmr ~~~ ~ ~ lIif<t ~ lIlT 
~t  

\?;'I\' ~  ;ir.r orl ~ flf.rr. ~  

~ t r~ qfu-, it; 1I'f<fR '11) ~ t 

Itt ~ iii[ A; 5I'!JTlI' Wlfi ~r~ it ~ 
~r 'l',1f t m.r '11) II'<1f rn it; f",it 
«;r ~ ~rr ~ I .,. ~ m it ~ J'i' 
~ ~ ~ I IIT<'ft ~  >m{ ~ 

I!' r", ~  If'I'f ~ '!'W'U I iW ~  iW 
1ft ~ ~ q'I;r :;mrr ~ I 

<fum ~nr ;;it ~  ~ flf.rr ~ 

~ A; n~ ~ ~ ~  ~ lI'r. 
~ ~ it ~ ~ 1I't>:. '!'I'A;-RIT'f 
it; ~ i5 "" iffi'l"iI'icr """'t ~  -w" 
iii!: ~ ~ ll:)'IT I ~ lff;r rn ~ 
f.t; ~ ~ ~ ~~  ~ 'Wm't ~  

~~ ~~rn it iii 
~~ ~~ . .mfif; ~ 
... rffl<lTil' ~ §qT 1fT f""J<'I' m'Ii 
~  ~ I nterr ~ ns ) It ~ ~ flr. 

~ ~ ~~ ~  ifr.!' ~~  

~~ t :r t t r ~ r 

(f I <rl ~ i(Wf ~ ij') ~ r  

•  I n~~  f'fo'R 1ft oi-lit. ~ 
~ ~ .rs. ~ ~ ~ 
~ r ~  'Ilff. 1ff'Ii ","tfJr-
~ arr  it; ""'R' U ~ n ~ it; 
~ i(.. 00 ~ it <rnr I.fifl:;m;' 
t I 1f1ifflI; ~ 'l'TWo-RlT'f "'" it:ffl ~ 
~ ~ t r  

• ~ , A; ~n r "''IT ~  '{" ~ 

flIT. <r) ~ fiI;l: it ~ rn ~ 
'lilfq ",ttrr I ~ iii[ iITi'I' "'oil' 'lIT 
~ t. ~ ~ ~ 'Ii'OO ~ ~

~ 'fif ~ <rTf oil'. fJm ~  '!<I' 
~  lIT. ~ 'Ii<m ~ mfI' I ~ ~ 

~ wmft;;fi ~ 1fT{ ~ rr t .,,, q 

lll'f'ft.,-cr ~ r flr.fiI;l: ij> ~ ~ ~ 

iil1'<'A'''t<r """ ",t t I 

~~ t rrn r t ~ 

~ ~ 'fAT I 'Im 1fcr i{Rr. 
q'I'f i'IlIfl it; ~ ~ Imf ~ ~ j. q'tt 
~ iii[ t flr. ... ~ q'tt fIffi'f .... ~ it; 
~ ~ \iIfm q \iIfm ~  'ff'( ~ 

9: ~ it 1l'T>:<f ;f.t iit ~ n ~ lIT I 

~ ~ ill' ~ qTqT I ~ "Iff '!imI' 
it I ~t m;crr t flr. <r.IVI't ~ t r  >:t" 
~ I ~ : ~~ ~~ 

tl 

11ft ~  ~ (1ffUGHfT) : 
'fi\'. ~ I 

WTo ~ ~ ~ : ~  
"!'IT'f flli[ ~  ~~ lTift (fi( IIh) I 

~ "it ""'<rT t." ",r, -, tr i I ~ :r  

~  'f>: ,!Jf ~  'fit 'i· m ~ I ilIfin 
iii[ 1ft ~  !ROU ~ f .... r-;rq ~ it; ~ 
"'u "PI'" it q't1; ~ Of>: "I'1ff f", 'f(ot 
troM; it :;r;r i{1f ~ ~ 'lTit crl If'(1: ~~ 
'IT <rT«>:r IlWoT ~r  1I't mm ~ 
mlff" "'" ~ r 'l'!IT'I' i{) ~  flf;' fiI;l: 
~ "I'1'lf "'" ~  om. "" 'lTiFT I 
t{ffi' i{) "., ~ ~ ~ it '" 3f)t: q 'lit 
~ ... ; '"0T i f'f; ~  '11') q;;g-;fr Iff ~ 

;fif". ~  ~ it ~ "I1'IT Ifi"Uft ~ I 
"!if ~  'f'!i''T': i('ff iorit it' <i, ;Jif ~~ 
,.;) ¢' if;!' 'f;f.t ~ f<:ril' q1f't ~ r  Q'h: 

wm '1M'I :rnr ..-) 'lIT>: '31l it ¢if" 
";0: ... , I R ~ ~r rr ;ffi.{1t IIfr ;;n-(t1: 
~ : r ~ iff·"f1' "..mil> 1l'If>: ~ 

~  t~ ~ : 1frorr'< 'f"T'<!;fi ~ 

i{lIfT if 3:H Q'h: f'lit .... ~ it V-'I1 'fpT, 
1I'Ilf ;(r ,!Il fll'OlI' if; m ~~ "" Wtt, 
<R ;;ro "'1'1> ~ 3i 'IT ~ r I "" 1ff(f 
~  it arr.ft ;'" 'fTf1fWll·{ "'" ~ 
'lfrtr ~  t I o;ft;r 1ffotl ;rJ'f 'lfl ~ 
tmiR -"r (itwrT ~ f"q .( A ~  " 
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t~ t ~~ t~~ 

~t~ t I ~ t t 

... ;m ~ ;iN ~ &rr ~ I 

~~ t 

~ ~ ;ft;r ~ ~ i\' ""oft 
;ftf", '!8fO ~ ~ <mi WiT ~ ~ 
'tit ~ '!>it I ""'" 'tit v;mr n~ I 
..m: ~ 1m ~ fif."Ilr 1!R arm ~ 
'Iftl ~ ~ ~ r~ ~ '!WI 11'('1' 1f11f1', 

~~ ~ U 

t~ r ~~ rn ~  

m ~ ~ ~ fi!; ~ ~ WT ,,"", 
ill w ~ fl1I"Ift 1f<'I' U1!Ir-IT I IfW 
~ ~~ 

qmo( • I 

~ ~ ~ t  'Ii If<'I'I 
\r... ..... ~ ~  

~t~~~~~  

~~  ~ : ~ 

Fft' ~ I 

m ~ ~  im '"" ~ 
~ ;rq ~  , r... ~ niT !it pt, 
WfiII;r ~ niT ~ ~ liRf ~ 

r R ~~~ 
~ r '"..m it; m i\' _ 'Ift;fA; WIn' 
t~~r  I ~ t~t 

~ t t I ~~  

'i" ... ~ ~ To!' .tioff "', r~ tt 
~ t  tl1fR "'!u ~ W, ~ 'tit 
~ ~~  

m ~ irtt w.fi mf, III ir1f "" 
<IT """ "'" ~ I ir1f it ~ ~ "" 
~~ t I t ~~ ~  

:rn '" .m-1iT ;nit ta', aWl 'tit • 
or«:t ~  ~ I ~ r t~~ ~  ~~ t 
~ ~ t '"" '1ft ~ : ~ 
",_Ill I 

tRf it ~ ~ ~ j IiIr 

~ ~ '" an;r '" r", ~ .ttt 

Commonwealth (Re •. ) 

~ ij; ~ '" fumt ~ ~ 'f'{ 
'IIrnr 'tit t ~ i1'I'l'it ;rir ...m, m 
~ ~t ~t t t 

~ llT ~  « ~  "" wR .m 
~ ij; t't'II' it ~ r","", ffi "" 

iit r", 'I't.f, Q llT ~  ;rnr it ~ 
~ ~ ;;nittn m 'IIrnr 'Iff II'(1f ~ 
~~ t~~  

8hrlmatl VijaJ Lakslual PuclI& 
(Phulpur): Mr. Deputy..speaker, 
Sir, today'. debate arises from th .. 
Securtty Council's resolution calli.l· 
for a ceue-llre. 

For the last I\!w weeks we have 
passed throup and faeed tbe moat 
serious threat sinee our Independ-
ence. The stol')' of Pakistan.. pa ... 
ftdy and deeeit and the manner in 
whicb. she aggreued tor the third 
time on our country ill a .hlllnefUl 
one, but we are a proud people 
today, Jor we have liven a reply In 
no uncertain tllrms. We have told 
those who soulbt to violate our terri· 
tory and deltroy the values on which 
our nation i. built that the)' muat 
keep their hands off, and not onIF 
keep their hands off, but keep their 
minds off eertain concepts which 
belong to the mediaeval aee and 
which they .WI choose to toster. 

I would like, betore I go on, 10 

pay a respectful tribute to the bold 
leadership of the Prime Mini.ter in 
this crisis. To those who haVt' laid 
down their lives to defend Ihe 
values by which we live. all I can 
say is that we, the people ot 
India. will not r r ~  t ~ r sacrifice 
and that we will continue to corry 
forward l he dea ~ and the ncbJe 
traditions and pattern of life tor 
which they died to defend. 

I share with the HoUSe and lhie 
e ~  the concern :regardinr;: the 
nature of the reply that our Govern-
ment will send to the Security 
Council. But atter what the hon. 
Minister has just told us, I feel th., 
the case of India will be well guard-
ed. and neither our military nor our 
psychological advantage wl11 b. 
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Commonwealth (Res.) 
[Shrimati Vijay Laks/uni Pandit] 

"'''',:iIIced today or at any other time. 
Sh" M. C. Chagls has told us very 
. clearly that the case Jar India has 
been expressed with firmness and in 
very clear language. This is a good 
thing for us, and as far as It goes 
1& will be very helpful. But t ~ 
ways of diplomacy are crooked, and 
I would merely like to say with 
. great respect to Shri Chagla and tl 
all those who will handle our case in 
the days to come that lhey must not 
onlv rely on the dictum Satyameva 
·.Tayate but also rely on the facl of 
·the stand we have taken; the stand 
of strength and a, h" nimse'lf n"s 
admitted, It is unfortunately strength 
t l:1t eO'ltlts. By .;lfcngtn, I do uot 

onl:v mean strength of aeroplanes 
6\1:<.1 n ~ and the nuclear weapons 
about which there has been so much 
·talk In the last few days, but 
also that much streng,h which 
Our jawans nnd our young pilots 
had, who were able to destroy 
the much bigger and stronger 
weapons (such as the Plllton tanks) 
than the weapons which they them-
selves possessed; that is the strength 
that we want to create ftrst;" the 
country, ond together with that all 
the other forms of military strength 
that eviden'ly are needed in this day 
and age whkh in spite of the etl'orts 
of so many great st t ~ en n"d 

others seem to be falling back on the 
ways of the jungle. 

There has been a very clear Indi-
cation of the feelings of this House 
abollt our relationship with certain 
cOllntrie,. OM thing that this war 
with Pakistan ha. done is to remove 
the blinkers from our ('yes, and we 
have suddenly seen clearly that we 
are not surrounded by the host 
0'1 friends that we fondlY ima-
gine were standing behand us 
to back us on every dille. Nor 
am I prE"p:ur.d to Ac.-cept in its entire-
t;v the criticism that this Is due to 
bad publicity. It is true, and I have 
hDd my share in eriticising the Gov-
ernment for thAlr lack of tJubl'citv, 
their weak pUbllclt;v .Dd aametlm. 
110 publicity at all. But in this " •• 0 

I think we cannot say that thd was 
the only fatcor involved. 

It would be good just to look back 
II little and see how it was thnt we 
became involved in this Common-
weallh partnership. That was a 
moment in history when the world 
was full of tensions, and the war 
was ending, and when there was 
hatred and fear and suspicion in 
men's hearts, and it was felt in our 
country by our leaders that no steps 
.hould be taken that would further 
disrupt • situation which was 
Illrcaay a threa, to the peace and to 
the grow ing up of all those new 
nations that had just then emerged 
into freedom. It was with th'. idea 
In mind that the then Prime Minister 
looked for and found a formula which 
permitted of our joining the Com-
monwealth, Rnd we jOined it in the 
hope that with the ending of the 
Empire, We would bring a new life, 
and .. new approach to this new as-
sociation of frcc nutions. It was 8 
completely free associ .. tion to be 
ended at the free will of the part-
ners concerned. And we entered it, 
as one han. Member told us, a IiItie 
while ago, with great hopes for the 
future. Wc believed that Indi'a as 
II member of this association could 
lend support to many of the ideals 
and aims and objectives we had at 
heart, and could form a bridge bet-
Ween the West and the newly 
emerging nations and could bring 
dignity to a new conrept and through 
it work for the peaoe and progress 
of the world and the advancement 
of all tho.e nations which were then 
newly released from the coloniol 
yoke. But right from the very begin_ 
ninA:. the dea ~ tlr:1t We h.qri r 1""I1:n-
ed more or less theoretleal. Brltaill 
as the sonior partner somehow eQuId 
not forget that you cannot run a 
commonwealth like you run an 
empire, there is a difTerence bC!'tween 
the two, and she .slIlmed on .. 11 0C!-
casions the role of the senior partner 
who does not discus. thin!!. or enter 
into consultations with others beeatl$e . 
their knowledge is Ie... Is liml!e4 
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and their experience is not so wide. 
Now, this is all right up to a cer-
tain extent. But I recall during all 
U'". ~r d that I was i"n Eng.'and 
on the many  many occasions when 
there was need for consultation bet-
ween the variolL' High Commissions 
and Whitehall, that when we were 
summoned, it was always to be given 
11 piece of paper announcing the decI_ 
sion already taken; and on our way 
back, we bought the evening paper 
in which we found this decision, so 
that the telegrams we sent to our 
governments were late by several 
hours because the radio had already 
announced the decision of Whitehall 
on a certain commonwealth matter 
which should have been reported at 
least one day ahead by the members 
of the Hilb Comissions concerned. 

Then, Sir, there are so many other 
small matters on which one found 
the crystallising of a peculiar atti-
tude. It was nothing that one could 
take oany great objection to at the 
moment, but it was something that 
gradually paved the W'ay for much 
that happened subsequently. F'or 
instance, even when there was need 
for some discussion, somehow the 
commonwealth fen into two divisions. 
the white and the black. 

Take tho question of Sue •. 
admit that that was a very delicate 
bu.iness. It was not easy for 
whlth.lI, for the Prime Minister of 
England perhaps to share his thoughts 
.,nlirely with the Indian High Com-
missioner Or with the Ceylon High 
Commissioner or the Ghanian High 
Commissioner and others who were 
quite obviously supporlinp. President 
Nasser. But I would just like to refer 
to one instance which will show the 
manner in which Britain acted and 
the way in which WP r ~ nd d even 
when it mea"t the Morificing of con-
siderable Int.re.t of our own. When 
the Canal Was nationalised, there was 
great heat and great feeling all over 
England. We were aolled. .. you 
will, no doubt remember. to inter-
cede with President Nasser and 
request him to accept intematlona-
rillatioD of the Canal and eertalD 

Commonwealth (Re •. ) 

international ,uarantees. Now that 
would have sui led us fine because the 
Canal meant a great deal to us, a 
great deal of our shipping went 
through the Canal and the loss of. 
the Canal would have been a ~ 
heavy loss indeed in financial term. 
to India. But our reply was abso-
lutely straight. unhesitoating and given 
immediately. We said we could Dot 
possibly do that; President Nauer, 
who had 10 recently thrown off the 
colonial yoke himself, was entitled 
to take any steps he liked in the 
interest of his country and we would 
not be parties to again moaking Egypt 
Or rather the Canal a playground for 
international polities. 

So, of course, that naturally meant 
tlmt there was a little feeling of .us-
picion between the various members 
although even there I am happy to 
say that the division did not quite fall 
in those term. and there were coun-
tries of the commonwealth whkh tried 
very hard and with great tact and 
with lUeat effort to bridge a situation 
which was threatening to get very 
ugly indeed 

One thing about England which I 
haVe always admired and will <onll-
nue to admire Is that there is a dist-
Inct difference, as Dr. Lohla just 
pointed out. between the Government 
and public opinion. I am sure you 
will remember thot even in the dark-
est days of our .truggle for freedom 
when we really felt as If we were 
friendles., there was alwavs a small 
group of people in England who held 
aloft the to-ch of justice Bnd /love us 
hope that they at lea.t, to the limited 
extent possible. were ~ n  our 
battles fnr u •. What haa happened to-
day. it .cem, to me, Is something 
quite .xtraordinary, for this group 
suddenlY seems to have vanished into 
thin air. 

Fir.,t of an, the newspapers have 
taken a similarity of tone by which 
it i. ImpOlISible to distinguish which 
political party they belong to. Th..,. 
have all become one and united in 
their partisan support for a Common-
wealth n~r  In a di"""t" betw"",,, 
two Commonwealth eountriel. 
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We had always been told in the 
past, an, r myself have had occasions 
many, many times to be given this 
lesson in and out of the United Na-
tions, that Gt. Bri :ain could not sup_ 
port us on certain ilfSUes because it 
meant voting against or ahowm, dis-
agreement with a fellow-member of 
the Conunonwealth. This is what 
happened on the qUestion of apwltheid 
in South Africa for year. and years 
and because the USA aDd Gt. Britain 
could· not take a strai!tht stand and 
join In the condempation, the people 
of Africa had to 1'0 through a long 
period of travail and humiliation, and 
we had to iO time and again to the 
United Nations to raise the same old 
plea that they were not doin&, any-
thing about the aggression in Kaah-
mir. 

If things could be looked at without 
the background of a double standard, 
then life would be 90 much easier on 
the international plane. If it was 
wrong for a partisan attitude to be 
taken In the case of South Africa and 
evetybO'ly oat on the fenee, how Ie 1\ 
now that the UK and USA and various 
other nations have jumped into the 
ring with Pakistan and equated 
Pakistan with OW"lIelvea? I can only 
think that 90 far a. the UK i. con-
cerned lhis .galll i. not due to the 
fact that they do not know what III 
going on. Which cOllntry knows us 
better. both Pakistan and ourselve", 
than the United Kingdom? They have 
all the background material, they 
know how we have functioned since 
independence, they know all OUr mo-
tivations because so many of us are 
inlluenced by the Brlti.h. Here am 
I speaking in the Parliament of 
my own country. a free n~r  

'" indppendent country, expreS9mg 
""...U in th .. an a~e of the British. 

ShJ1matt TiJay Lak.hml Pandl!: 
Therefore, the British know us very 
well, but Ihelle .. e th" r""son why 

they take !hie .partisan attitude to-
wa:ds Pakistan is that they want to 
retain a special inlluence in Pakistan, 
hecauBe they have a nostalgic feeling 
for this pa:·t of the world where they 
cannot believe that their inftuence has 
gone for good and lhat their old 
prestige cannot be restored. So, 
by whatever manner of means, 
however crooked they may be, 
they seek to find a foothold in Pakis-
tan. Of course, the other thing is 
that India i.. never going! to be any-
body'S! stooge, come what may. We 
haVe never been and we never intend 
to be, and this ha" been a l .... on whieb 
generations will not farget. So, we 
cannot be bribed by offers of any kind 
of assistance. We want assistance, we 
have accepted it in the sPirit in which 
it was offered. There is no need for 
friends to refuse assistanee trom one 
another but we have now seen that 
though 'there were no outward condi-
tions imposed, yet there Were certain 
invisible ties by which we put us in 
dlftlculties and when it came to the 
moment of trial, and we wanted our 
friends to get up, to stand and be 
counted, there were no friends. 

Here again, I would like to refer 
to my persDpal experience of the 
aeven or eight years in which I had 
the honour to lead the Indian dele-
ption to the United NaHons, when 
everyday, many time. in the da~  I 
was told by the Western de ra~ e : 

"Well, you have sided so many times 
with the Soviet Union and only 90 
many times with the .Western demo-
cracies because you saId you were try-
ing to jud!(e all issues on their merits 
with a view to keep the cold war at 
bay but when it comes to your own 
s t~~t n  then it is very different!' 
Now, 8ir. it doe. not hurt one when 
It.OI!P. one dOes not care about r t ~ 

or leave One In the lurch. But what I. 
very hurtful i. when those one has 
trusted ~a  one on the back. I do 
not want to go into the long h!.to::v: 
Mr. Azad has gone in great detail WIth 
quotations to show how Ibis presen.t 
lIovenunent In Great Britain ha. fae-
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fd ", situation in which it b'a-: :R e~  
~ not to take sides, nut to appor-
t~  blame ~ to declare where jus-
bee a~  1 would have thought that 
comparIng IMia and Pakistan, Pakiso. 
t ~ a theocratic Sta te, practically 
goUlg back to the middle ages. and 
Indi:t, a rmodt'Ml scoular democra'ic 
-State which has taken S() much of its 
~st t t n a·nd its pattern of lile and 
Its '" e of law from Great Britain 
~ nn from other western democracies, 
It would be the easiest thing for these 
~ e to get up and say: well, there 
IS something very wrong COing on 
here and we must apportion blame 
Where it lies. But ".0 such thing hap-
pened. Thereforoe, we have at this 
time to re-assess the situa'ion. Human 
being, change their clothes according 
·to the IIe8SOn. As we grow older we 
adjust our habit9 to our age. So, our 
("ountry must adjust its poliCies to 
the age al\d times In which it ftncls 
It",,:lf. ~ere i. nothing about a policY 
which IS saC'l'OOanct. If a poi'icy serves 
you It is a good policY. The day it 
-ceases to serve you it mIlS: be reject-
.,., in favour of a better policy. The 
guiding pri·nciple must be one's na-
tional jnterest and ability to make 
'allowanee.; that are useful to oneself 
'to begin with and then, secondly, to 
the world. 1 would not like us ever to 
'forget that we have been brought up in 
8 different way to many othel 
-countries. We must never target the 
JesSOI\q we learnt in our national 
movement and the lessons that follow-
ed during the early days of Independ-
ence Changing or trimming or mo1i-
flcation of policies has to be done heTe 
and nOw or we shall find oursa.lves 
jn Ycry grave n: tan ~ after 
which it will be difflcult for us 
to go. We have to dedde nOw who 
are the people who will stan,j us in 
good .nead i.nI peace and in war be-
-cause, evidently, war i. not ruled out. 
t would like to say a word of per-
80nal explanation. I feci humiliRt-
-ed today ao I stand here • alk· 
In, about war when I haVe been 
pledged to the principles of peace 

IIince, as a little ~  of 18, I joined 
the women's league for pe&c:e and 
~  It roe-apWt the grain 
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for. me to say '\l'ar is 8 nt!Ce :~ t  but 
havUlI seen what hapPened in' my 
country I should say that We must so 
re~ss .our f<lrCim PO'icv and our 
relatIonshIP wi!h other naUons as to 
get an,j derive the maximum beneftt 
tor . oW'!<elve. and then to help in 
re at~  better state in the world. 
Th,:" I. the moment to do i  . I do not 
beheve that this cease ·ftre means 
peace. It might mean an uneotl)' 
peace. for a While only. Un!'1 the 
SerurIty Council hao fairly and 
squarely labelle-! Pakistan the 
aggressor, until the world ha. 00-

""P' oct the facts of the last few 
week.. until that time, it i. no u  e 
our relaxin, or relying on outsi1ers, 
We must gear OUr effort. to _ed up 
our defence r dU t ~ our food pl'O-
duetion, our human production .. , (III-
tet'nlpeions.) I do not mean croeBlin, 
more human beln,. but better hlUnall 
beings, stronller human beings, men 
and women Who will un1erstand t"" 
need and n!8PONf to It as they did in ""'e of the last calamity ~ t took 
place. It will lie down If it j; not 
kept up. I do pIe&<!. with the Govern-
ment not to relax the effort in Rnyway 
at al\. 

Regarding which countries we shall 
spvrr OUT connections with, I would 
like t<> ,av, Jet us think of It when 
we are cooter, asse~ the 5ituation 
and ('omp to our de··i'liof'ls when we 
arr. Bhle to take nn ohjective view 
and only, flr.t and last. always, in 
thp intere.t. of India. 

Mr. Depatr-Sneaker: Shri Muham-
mad 19m-aU. Ordrr, ord .... ; those who 
wish to go out will ple8lle go silently, 

Shrl lIabllm ..... IsmaH (Manier!): 
Mr. Deputy-Speaker, Sir, at the vel')' 
outoet, ,.."' have to pa)/' OUT undying 
gratitude and tributc to the armed 
force. of the country, who have """"" 
ed and .acriftlled splendidlv for the 
honour and oecurtty of the e..w.tr)'. 

Mr. Depatr...8peaker: OMer, order 
Theroe is t.oo much of n jiloe In the 
Houoe. 
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Shrl Muhammad IsmaU: Our con-
gratulations are also dUe to the Gov-
ernment for the brilliant success which 
has attended their war eftorts in de-
fence and honour of the country. We 
cannot also forget the IIDHdnrity of 
the whole population of India inclu1-
ing an sections people e ~ nn  to 
varIous creeds and communities In 
the cause of the defence and integ,.lty 
and the security honour of the coun-
try. 

The subject-matter of the discu.qsion 
is the resolution passei by t ~ Secu-
rity Coundl. Whatever may be said 
of the content and char.acter of the 
resoluti'n, the fact is there: it has 
produced, so far as our country is 
concerned. only an ne~~  true .!. We 

n~ that the other side has not taken 
it in the ~a e spirit in which we have 
takrn it. Even up to the In t minute 
of t~ : ceas(!I fire, there has bC"en con-
tinuation of violence; apart from the 
bombings of men who were travelling 
in nar ~ plane on business of the 
State an ~ bombings On unarmed and 
innocent people, there have been 
bombIngs .also on hOly places of wor-
ship sUCh as churches, gurdwaras and 
mosque3. This is a matter which de-
serves condemnation not only by peo-
ple in India but of every ""nsibie man 
in other parts of the world. 

In connection with this resolution, 
We are disappointed in one thing. In 
spite of our iliplomats' claim to have 
argued and done wen, the resolution 
does not proelalm the fact as to who 
i. the al!gressor. That goes to show 
the strength of our dlplamtic front. 
Even thou!!h our armed front was up 
to 'he mark, more than w"" expected 
of them, the achievement of our dip. 
lomatic front ha. not matched that of 
our ..,Idlers. Once again the old 
quesUollll are e n~ raked up. To men-
tion one, the old Kashmir queotlon I. 
not yet !!Iven a rest, as We expected 
It would be !!Iven. Thev speIIk of' 
self determination and plebloclte. Self-
determination 1. a thing which must 
be claimed by a _Ie. It ill not a 
!!1ft that Ie giVen to a people bJ' an0-
ther _Ie. The people who want 

CommonweaW. (Res.) 

self-determination and plebiscite must 
claim it them.elve •. That i. what we 
mean by selt determination. But 
here in Kashmir the people decided 
long ago that they wanted to be with 
n~ a and that decision has been made 
by the people of Kashmir. 

111 hra. 

[MR. SPEAKER in the Chair] 

Now what happened during the pre-
~ent 'crie;i.;;? Vnlage alter village-
raug-ht hold of the inftltrator< and 
g.aVe infonnntion to the POlice and 
othor authorities. That shows their 
determination in keeping by the deci-
:!>inn they have come to ] 8 year.-; ar,o 
t.hot th,'Y would continue with n~ a  

Th:1t ~ th(' d ~ n so far aq t'he 
people of Kashmir "re concerned that 
has been made. Now, who i. it who 
wants ctc1f det£?nninntion for t e~e 

pc<>ple? No' the e people ~ e se s  

It mHv he pointed out that there are 
<!>rtoin 1>"o1'le in Kashmir who are 
speaking about plebiscite and selt-
determination. Who are they? These 
are the very people who in the begln-
ninl( led and guided the pennIe to 
come to this deci.ion of acceding ~ 
India. Now in national matters, in' 
th" formation of a country or settle-
ment of a country's affairs, one can-
not be chanJtinp; hig dl'Cision on lftlch 
mntters a((ain and a!lain R~ one wnutcf 
change hi' coat or cap. When a deci-
sion is m;tdc in such matters, it !dan""5 
for ever, Th-t ic; the practice R ~ over 
the world. Therefore, whatev.,.. may 
be said by certain prnpol!andLo's. the 
position i. thi!. The a r ~ them-
..,lve" for whom othe,.. want the 
right of oell-determinatlon, have-
.h .... n that Kashmir forms an nte~ 

!>'1M of 'hl. cou.,trv. Thot cannnt be 
changed. It anybody does anythln8' 
Bl!&lnst thi. e t~  tact. that Is 
really an al!(llI"efllon against the inte-
grity and honour of the country. Wbat 
a~ our diplomAtic front don" In thl! 
matter of making the world under-
stRnd cl.,.rlv thlo situation? Nothing. 
That \. wlw-I savour "iolomatlc tmnt. 
our diplomacy, ~U t sUn make head-
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way and improve In the matter of 
conducting the affairs of the country 
In the International front. 

Coming to the Security Council re-
solution. the flrst thing ·i. It has not 
declared who i. the aggressor. They 
could have done that very ea,-ily. 
There were UN oboorvers there. If 
It is not their function to see where 
and by whom the aggre .. ion n~ 

committ,,1. I do not know what other 
funrtions they have got there as ob-
servers of the UN. Tho Secretarv-
Gen"ral came here and spoke with the 
leader of the UN observer', and the 
result of his flnding wa, conveyed to 
the UN Securi' y Council. In spite of 
all that, they cou'd not come to a 
dechi<m that Pakistan was the ag-
gres:.;nr and that In-iia n~ always for 
J>P.a.cc Un es ~ such B decision is come 
to there i. no end to the ma' t~r and 
We need not wonder why the truce, 
the ,peace that h'" been hrought by 
the rp.solution is only an uneory' truce. 
Therp ic:; also no g'uarantee for the 
tu'ure. Things that are happening 
now and have happened until the 
last minute before the case flre '10 not 
encourall'e u. to think that, that 
guarantee would be torth-coming. 

In this connection, I have to a-
sociate myself with what was said 
by .ome speakers with regard. to our 
friends Our friend. whose number 
was ~ r  large in' the put, were 
not with Us during the crisis. But a 
small country, whiCh is now fighting 
for Its own exis'enee. which has got 
to meet a confrontation from itl 
neillh bour which Is a big country, a 
country whose fe1eratlon Itselt io be-
Ing !!Ought to be shattered-a part of 
it, Singapore, has alrewiy gone away 
from her-and who flnds herself in a 
tight position, had the boldne.. to 
_k out the truth In the Security 
Council and to say that their gov-
ernment _ in tavour ot our country. 

Sir, 11 there i. proper diplomatic 
endeavour and con'luC! on the ""rt of 
our embassies, our position would not 
have been what It Is tad.,.. Our coun-
~ Is a large country, a big country, 

an ancient country, and a count17 
which is carrying on its atlairs in a 
democratic way. We, therefore, natu-
raLly, should find many frien1, In 
the world to co-operate with UI. TIut-
diplomacy and friendship of other na-
tions, after all is said and "one, Ia 
based upon a care of self interest on 
the part of :he other nations, They 
care for ~ e r intere-t. They ask the 
question ... to how they 
will be heneflted by JOining 
a particular country. ~n they allk 
suoh Questions, our country being a 
larre country. 8 derno('rntir ('oun',.,., 
will surely inHuen"e those peooh, if 
only nur dipJomntic front worked 1ft 
thc riqht W'v ahout it. Thllt i. what 
ha!; not h(,l.m ~ ne  to my mimi, by our 
diplomatic front. 

Thl'refore. when ~ think of revis-
inr. (Jur foreil(n policy, we must give· 
thought to our diplomatic front also, 
how to improve it : 0 that our case 
~ t he put very clear'v ~ r  the 

world. Evpn thnugh We' : ~ ~ t a 
stronl! a ~ In this ma'ter, the world 
h .. becn kppt in doubt about It. '!'he, 
hav" not undentood what they ought 
to do not on1v in jU4Itire hut 01lIII0 eVMI 
in their own inlerest. Losing the· 
fri<m1.hip of India wi! not be a lI'aln 
to tho ot".r rou"trles of Ihe world, to 
the diplomatic front of thl! world. 
This ha. not been sufllcil!ntly im-
pressed upon the world and our Gov-
ernme"1t ~ take e ~r  step , I wee-
that this defect is rectified. 

As I said, the truce ha. not broult'ht 
real peare to us. Thp.r"fore, the· 
cou"try hns to be prepared for an,. 
further eventuality. As has been ulel' 
by Dr. Lohia, strength Is the belt of' 
an arguments in surh alral..... w. 
must always pay our attention to the· 
Itren«lh and In maint.lninll' that 
strength. Our readmeas for any 
eventuality is • thing that II required' 
tor maintalnln. our honour and Inte-
grity and _urll,.. Therefore, I want 
to tell you that In that attempt an 
sections of the people, the wbole 
population of the eountry, is at the 
back of the Oovemment. When the· 
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. country was facing the crisis, which 
i. not completely liquidated, people 
from every carner of the country, 
from one end of the country to th" 
other, joined together and rallied 
behind the Government. They have 
MOwn their solidarity in the effort 
110 secure the honour of the country. 
That same solidarity and same co-
operation will be extended to the 
'Government in making further eftorts 
In securing and maintaining the 
honour at the cOll'lltry. 

Shrl I. B. Krlpalanl (Amroha): Mr. 
Speaker, Sir, for years our people 
have been suffering from many diffi-

~ es and inconveniences. But, in 
spite of that, when the country was 
in danger they r'l8e as one man and 
did what they possibly could do in 
the circumstances. Our fighting forces 
gave us a splendid account of them-
'.elves. They performed deed. which 
"Were reminiscent of re_kless Rajput 
bravery. Their bravery was sometimes 
1Iuicidal. I hope that we wiU be worthy 
<Of the great sacriRces that our fighting 
forces have made. 

There are certain problems which we 
lI'Iust re-think. It i. not enough to 
ay that "'" are wedded to the Itatus 
'quo ante. In this movina world there 
can be no status quo, The conditions 
under which we are living require 
radical and revolutionary policies if 
we are to get out of the troubles in 
which we Rnd ourselves. We have, 
therefore, to re .. think not only our 
foreigll policy but also our home 
policy. I have no objection if even 
'today the Government and Caneres.-
men go on chanting hymns of non-
alignment. Keep yourself as non-
a ~ned as even China iI. But, for 
God's sake, keep your diplomacy, your 
stratellv. your tactics in a Ruid condi-
tion. These must chBnlle with the 
time. place ancl circumstances. We 
should 'have no permanent enemiel, 
aD permanent friend.. We have seen 
that thoulh our e..... wu just, 
~  it w.s cryatal clear that PakJ. 

tan had committed aggression, though 
it was clear that it had crossed the 
line that was established by the 
United Nations at the time of the 
ceaoe-f1re an,i alth"ugh they crossed 
the international boundary, we found 
no friend except Malaysia, 

An hon. Member: Singapore 

Shrl I. B. KrtpallUli: Singapore. We 
are thankful to them. But, remem-
ber, they sided with Us because it 
coincided with their lelf-interest. No 
nation sides with another un-
less their interests coincide. Unless 
we have lome good understanding 
with people and unless we cultivate 
friendship, we will find ourselves in 
the same position as we found our-
selves in when this war began. 

It i. not difficult at least for the 
democratic countries of the West to 
understand us as against Pakistan. 
The cry that Kashmir Mould go to 
Pakistan is based on communal lines. 
It should not be difficult for demo-
cratic countries to understand tho t if 
India is to ,be divided on communal 
lines, there can be no place for the 
50 million Muslims in this country_ 
This is such a simple thing that any-
body can unde .. tand it, that il, those 
who want to understand it. But the,. 
do not want to understand it. 

It is also a fact that we have not 
properly explained to them the posi-
tion in India. Who wi1l be responsi-
ble for these 50 mi1lion. of people! 
Will the UNO be responsible for 
them if we hold that re-
ligion deci-ies nationality? 11 is a 
good sign that the Muslims in India, 
nnd in Kashmir even, had shown that 
tho:-do not believe in !hi. theory of 
two nations, We never accepted it. 
We re d at~ it. Ours ill a demo-
cratic set-up. We live by certaitl 
values which. it the demouatic coun-
tries of the West clo not understand, 
it means that they .re p."judioed; it 
means th.t they have certain Interest. 
of theil' eWA which inIpel them to .. 
not wUh truth but with UIltruth. 'l'toe 
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question is crystal clear and it they 
do not want to understand it, as I 
,aid-l am glad that a member of t ~ 

Government also said that-we must 
rethink our international pollcy. We 
should know where we have com. 
mltted Our mistakes and where we 
should correct ourselves. We mUlt be 
friendly to those who are friendly to 
us and we must not be friendly to 
~ e who are not friendly to us. 

It is said that we should be friendly 
to our friends and we should do Only 
justice to our opponents and enemie •. 
Beyond that a nation cannot go. We 
cannot, maintaining an army, take 
shelter under the creed of non-
violence of Gandhiji. Even Gandhiji 
in his days did not say that free 
India wi! not keep an army and 
wi! not use it. We have to keep 
an army and we have to use it. 
We have to make it as powerful 
as we can and. while doing this, 
we must rely mostly on our re-
sources. But there should be no 
opposition to relying on our 
resources and alllo getting things from 
outside. It appears to me that lOme 
people :hink, or at least some time 
back some people used to think, that 
there is a dichotomll between helping 
ourselves and our getting help from 
our friends. We must remember that 
no country in the world can defend 
itself alone. We must have friends 
but these friend. must be such who 
are bound 10 us and help US in all 
emergenries and are not friends of 
convenience who take a neutral atti-
tude when a critical situation ar.ses 
in Indla. 

I agree wlth Dr. Ram Manohar 
Lohi. when he said that the United 
Nations, the Security Council, is 
dominated by the big nations. It will 
be so dominated. It sufters from what 
is called power politics. It has pa.sed 
a Resolution. We are glad that there 
is cessation of hostilities. But this 
cessation or hostilities took place 17 
years alo also. What wal the reo"lt? 

The problem was not solveu. 
Today also the Security L Juneil 
has shown no way of solvinl 
the problem. There are cerlain 
p·.Jint& in the Resolution of the 
Se"urity Council which Bre dan-
,crOus and ominous and I am 
afraid that we may, in order to 
secure the goodwill ot the world 
which has shown no goodwill tOWBrcll 
us, slMlI:umb to the implications of 
those two clauses which say that we 
should mOVe back to the old cease-8re 
linc Of 5th August and that this ques-
tion is capable of political solution 
ond there should be a political solu-
tion. 

I think there is danger in what 
Russia has said that the Presl lent 
oC Pakistan Rnd the Prime Minis-
ter of India should meet on the sacred 
soil ot Russia. I think there can be 
no meeting, there can be no talJc" 
there can ·be no conversation, between 
Pakistan and ourselves, considering 
whnt they have done even in the last 
24 hours, considering the lire 
and brimstone that thell are 
breathing trom day to day, 
comiderlng what comes on their 
radio and all that. There can be no 
talk unless they change their attitude. 
Unless they admit the prOposition that 
nationality i. not co-extensive wltb 
religion, unless these basic principle. 
are settled 8rBt, there would be no 
use in meeting together. I say that 
this line of 5th August was a line 
drawn ad hoc, I am afraid, by people 
who did not !rnow geography. If 
they had known geography, they 
would not have allowed Hajl Plr Pan 
to be in the hands of the Pakistanis. 
The line has not been drawn scientl-
8caUy and from the military point of 
view. It was drawn in 8 hurry In order 
to placate world opinion. I am afraid, 
today also what we have done, hu 
been done in a hurry and 10 pla-
cate world opinion. WOrld opl_ 
n ion does not count and thl8 United 
Nation. Organisation is only a little 
better than It. predecessor, the 
League of Nation.. It III dominated 
by power politics.. It i. dominated 
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bJ' a desire to keep balanee of power. 
As long .... this idea .,< ba-
lance of power continues, as long 
as there ill power politics, truth 
can never have its way. It will 
only 'be compromised and that 
compromise will land us again and 
again into difficulties. If we ftx a 
new line, then alao we will be again 
in difllculties. So, we must make It 
clear to this Security Council which 
is afraid of saying what is right and 
what is wrong that when it cannot 
diagnose a disease, when it cannot give 
a remedy, when it i. not prepared 
to say that this country is right and 
that country is wrong, its opiniuns are 
absolutely of no avail. 

We referred the matter of 
aggression of Pakistan ~  them 
in 1948 and they brushed aside 
that queltion; they did not decide 
whether aggression had been commit-
ted or nol This time also they have 
refused to name Pakistan as the 
aggrelllOr, which aggression was as 
clear as daylight. What do you expect 
~ that Security Council? I Bay 
you cannot expect any justice from 
that Council, which is dominated by 
big nations and. which is not prepared, 
even when there is a clear evi-
denee of aggre ... lon, to say that there 
has been an aggression. Even if they 
had aaid that there had been an 
aglresaion but that we should have 
peace In the world becaule the world 
could not alford a war, one could 
have understood It, one could 
have even appreciated It. But to 
.. ,'ade that question is very 
dangerous and I think we m u.st 
nol put our trust in Security Council, 
however e.nxioul we may be 
to support it; in fact we have 
shown our anxiety to support 
this United Nation. on all ~ a

sions. Let us not rei)' upon It; let 
us rely upon our own otrenlth and 
if _ have to rely \IpOII our nwn 
strength, then we mUlt reframe our 
foreign and internal poUc1e •. 

We were relying upon the Arab 
wOrld as our great frienda; we were 

supporting them in everything that 
they did; we went 80 far a3 it lives 
their League the .tatus of an inter-
·national government. What has been 
the result? The utmost that they 
have done is that some of them are 
neutral in this struggle. To bave 
expected tha t we would be lupported 
by any Islamic country was a mid-
day dream. We irritated people 
who were anxious to be friendly to 
us, for instance, Israel, from which 
we could have 80t very much mate-
rial help, from which we could have 
got technical help, whose agricultural 
problems are just like ours, who have 
been trying various experimentJ in co-
operative farming; we could have 
iearnt from that country, but we never 
allowed it to approach us even. Why? 
Because we wanted to placate the 
Arab countries and it has given us no 
dividends at all. I think in this matter 
also we must reconsider our foreign 
policy. 

In our home policy, I say that, even 
though America is our friend, we 
must refuse to accept anything from 
them, be it money or economic aid or 
food. I assure you that, just as people 
have risen this time, so would they 
rise to prodUCe more food. Put 
trust in them. You do not put your 
trust in them but prefer to set 
inferior food that comes here fnd 
produces sickneu. You go on asking 
for more and more. I laY that we 
must stand on our own legs. What 
i. OUr deftciency In foodgrains? It 
the Government'. figures say that it 
i. only flve per cent, we can make 
up tha t flve per cent. If the culti-
vator is given IODd seeds. is liven 
manure, is given water at p:oper time 
and if there II no bureaucratic repres-
sion of the tenants, then I lay with 
confidence that, even with our pre-
aent methods, the production can be 
increased by :w per cent. 

We forgo many thingS and IIf'nd 
them to foreign countrie3 in order to 
earn foreign exchane. We do not culti-
vate the home market. We have .., 
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immense ~ market tor tea, for 
jute and for everything that we have, 
but we do not distribute money to 
the poor who can purchase. And how 
can we distribute money to the poor 
who can purchase unless we diversify 
our economy and unless we diversify 
our Industry? 

(:,e ruling party is UIlited, they will 
get the lupport of all the partie. u 
they have got on this occasion. But 
I am afraid, and I hope I Ihall be 
proved wrong, that as loon u the 
danger is past, we shall again ,0 to 
,Ieep; ... we went to sleep wh.m the 
canger from China was past. The 

So, we must not rely OIl outlide 
help. I have been a friend to America, 
but I say that we cannot rely even 
on America. We muat progressively 
.top taking arms from her, takinl 
economic aid from her and lakinl 
even food trom her. We must rely 
upon our own resources. That was 
the lesson that was taught to us by 
Gandhiji, anel this war should teach 
us very clei1!'!Y this lesson !.hal we 
.ean rely upon no nation and we have 
to rely upon ourselves. 

I am glad that. Member of the 
Government has said that in this world 
power alone counts, and weakness is 
the greatest lin that a man or a 
nation can commit. What did 
Gandhiji do when he came to India? 
He first put .tren.th among the 
people, strength again.t the BriUsh 
Government of which we were afraid, 
strength alainat the BritlSher 
before whom we trembled and we 
could not speak the truth, strength 
ag_in.t t he police and against the 
magistracy so that every urchin in 
the street could stand up and lay 
'This is B satanic government and we 
want to destroy it'. That w"' th_ 
strength that he infused, and I law 
what he did in Champaran and 1 saw 
it apln in Punjab. 

This strength can be infused onl, 
if our ead~rs are strong, if our leaders 
are determined, if there is nO jockey-
ing for positions and for power, If 
there are no quarrels among our-
•• lves, if there are no quarrels amDnl! 
the members of the ruling p.lrty. If 

people Icve "n exeellenl exhibitioa 
of their enthu.lum aDel their opjril 
of sacrlllce. They gave without any 
stint, and they .ave without knowinl 
whether they were goln. to live to 
: he proper parties or to the wrong 
parties; men. women aDd children 
gave their all. I am IIDrry to 
say that up td now no proper 
accounts have been .iven of the 
money and of how it hal been apent. 
I hope that thll tlma at least we lhall 
mobilise the enthusiasm of the coun-
try and the determination of the 
country to be free and independent. 
Let us build our hopes upon 
our people. Whllt were we 
before Independenee? We we", 
" slave nation. But in a few 
years Itrenlth was infuaecl in us, 
because Gandhijl beUeved In the 
common man. We reflae to trust the 
common man; We reflae to go to t~ 
common man and we think that gov-
ernments can go on without the sup-
port of the common man. The preaent 
crisi!il will pa:s and may pass; it can .. 
not pass until we have been 
abl" to fix a n"W line of demarca-
tion. The old line has been rep«1lated 
even by Gen. Nimmo who .. al 
said that the old !lne exlltl no more. 
Why should the Security Councll 
t&lk of the old line of Sth AuRlat, 
when its own observer has repudiated 
it' 'We must have a line whieh 
is scientifically defensible, which IJI 
militarily defensible. If we are not 
careful .. ~ Ihall lose the battle that 
we have won and thl. ,",at acrillee 
of our younl men and of our avlaton 
wllI have gone in vain and wit.n 1\ the 
respon.e that hao been liven 1>.. !.he 
people. It II not for the flm time that 
we have neglected this respon.e of the 
people. " we do it thl. time WI! IlIa:J' 
nc-! get it apln. 
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11ft "VHf""" IIrir t, en Wt 1ft """'" m« 
Mr, Speaker: The han. Prime 
Minist ... 

The I'rlme Minister and Minister of 
Atomic Energy (Shri Lal Bahadur 
Shastri): Mr. Speaker. Sir, I must 
express my gratitude to all the hon. 
Members v:ho have participated in 
the debate today. There have been 
several speakers, and they have ex-
pressed themselves in words of their 
choice. But 1 have heard from every 
side of the House only one voice-
the voice of patriotism, of national 
will to defend the sovereignty and 
territorial integrity of India no matter 
whO the invader may be. This Is the 
voice of the people of India expressed 
in unmistakable terms through their 
chosen representatives in Parliament; 
this is the voice of the sovereign will 
of the people. Han. Member. would 
permit me to recall that, while speak-

ing in this House In April last, I had 
appealed for the unity of heart 
amongst Our people. That unity has 
been achieved in the fullest measure 
and has been demonstrated eitectively 
in these critical ,lays. In fact, it 1S 
this unity which has been the biggest 
source of strength to all of us in these 
testing times. 

The cease-fire has already come 
about in spite of Pakistan's intransig-
ence. It is likely that when we con-
sider the subsequent step, further 
di.l!lculties and complications might 
arise.. It is by no means going to be 
an easy task, specially in view of the 
threats given even after the accept-
ance of the cease-fire, by President 
Ayub Khan and hi. Foreign Minister. 
1 have made India's position abso-
lutely clear in my letter of 14th Sep-
tember, 1965 addressed to the 
Secretary-General of the United 
Nations. Our understanding of the 
three resolutions of the Security 
Council is that they are applicable to 
both regular forces and the infiltra-
tor. from Pakistan. Pakistan must 
own and discharge the responsibility 
of withdrawing the infiltrators from 
our State of Jammu and Kashmir. 
However, they are continuing to dis-
daim all·responsibility for the infiltra-
tion despite the report of the Secretary-
General himself. If Pakistan persists 
in this attitude, India alone must deal 
with the infilt"ators eitectively and 
force them out. Moreover, we shall 
never allow Dny arrangement for the 
future in which there may be possi-
bilities of further infiltrations. 

About our State of Jammu and 
Kashmir, the House knows Our stand 
which is firm and clear. This State 
is an integral part of India, a con-
stituent unit of the federal union of 
India. There is hardly any case for 
exercise of self-determination again 
The people of Jammu and Kashmir 
have already exercised the right of 
self-determination through three 
General Elections held on the baslJo 
of \lIIiveroal adult franchise. 
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I feel grateful for and heartened b •. 
the unanimity of support for the 
policy which the Government has 
followed in meeting the challenge of 
recent aggression. However, I would 
like to 8ay that dangers still lie ahead 
even after a cease-fire has become 
eftective. Theae dangers are very real 
Indeed. We should lurely be pre-
pared to meet them and our prepara-
tions will not be relaxed. 

Shri Peter Alvares had expresoed 
the opinion that the Soviet Union had 
apparently agreed to "de-freezing" 
the Kashmir question. It would not 
be correct to say so. The Soviet 
Union is today an ardent champion 
of peace. They have known the hor-
rors of war and they do want, in • 
friendly spirit. to endeavour to bring 
about an improvement in the relation-
ship between India and Pakistan. 
Their intentions are pure and we 
have, therefore, welcomed their 
Initiative. 

Discussion on the non-ollleial resolu-
tion of Shri Bhagwat Jha Azad will 
be carried over to the nezt _"ion. 
I would not, therefore, like to lay 
anything just at present. 

Som.. hon. Members have referred 
to the work of our DiplomAtic Mis-
sions abroad. I can tell the HOUle 
with complete sincerity that on the 
present occasion each one of our Mis-
siOnS hos heen alert and vigilant. 
They have done 8 good job In keep-
ing the Government to which they 
are accredited fully informed Of the 
developments and of the lustnen of 
our cause. 'MIe attitude which ~ 

Govemm"nts take i. not In my view 
dependent upon or even af\'ected by 
what our Ambassador. have to say. 
Ther" aT<! pre-conceived notlono and 
prejudices which one has to COntend 
with. It must, nev .. rtheless.be our 
persistent eftort to prol<!el Our case 
hi the best ponfble manner and to 
win friends for India In aU parts of 
the world. 

A few words are necessary. Mr. 
Speaker, about the home front. The 
momentum which the nation haa 
gained will have to be kept up, our 
defence pl·eparedne •• will have to be 
improved continuously, we will have 
to remain vigilant all alon, our fron-
tiers. For strengthening our defences, 
a ,ood deal of sacrifice will be needed 
on the part of the country al a whole. 
We may all have to accept privations 
and even our economic development 
may have to be Ilowed down some-
what in order that our defences are 
not weakened. 

To the taaks that lie ahead,  we 
shall address ouraelves In A realistic 
manner and in full awarene .. of the 
fae! that self-reliance must be our 
watchword. I am grateful to this 
a ugust ~e for the magnificent sup-
port which it hal &lven in these hla-
toric times. 

Mr .. Speaker, I would appeal to thp 
House to authorise you to convey, 
throu,h OUr Defence Minister, the 
admiration and gratitude of this 
House to Our Armed Poreal for the 
splendid job they have done. 

I would also, with your permillion 
like to aug,,,.t that the House should 
rise and observe a  m Inute'a .ltenee to 
honour the memory Of tho.e soldie ... 
airmen, policemen and elvilla". ... ho 
have become martyn In the defence 
ot their motherland. 

Mr. S,,"er: The HOUR<! may .land 
in .lIence for. minute. 

(The Members then llood ,,, "lence 
fur a minute) 

II.tII Il .... 

PRESmlCNT'S ASSENT TO BILI.S 

Seeretar1: Sir, I la" on the Table 
following four Billa pasaed by the 
Houses of Parliament durin, the Cur-
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rent Session and auented to by the 
President sincp a report was last made 
to the House on the 17th September, 
IDeS-

( 1.) The Preis and Reliltration 0: 
Books (Amendment) Bill, 
1965. 

(2) The Representation of the 
People (Second Amendment) 
Bill, 1965. 

(3) The Gold (Control) Bill, 
1965. 

(4) The Warehousing Corpora-
tions (Supplementary) Bill. 
1965. 

1U5l hn. 

MESSAGES FROM RAJYA 
SABHA-co;ttd. 

Secretary: I have allO to reort the 
fallowing messages received from the 
Secretary of Rajya Sabha:-

(i) "In accordance with the pro-
visiQDs of sub-rule (6) of rule 
186 of the Rules of r ed r~ 

and Conduct of Business in 
the Rajya Sabha, I am direct-
ed to return herewith the 
Appropriation (Railways) 
No. 3 Bill, 1965, which was 
passed by the Loll: Sabba at 
its silting held on the 18th 
September, 1965, and lran.-
mitted to the Rajya Sabha for 
its recommendations and to 
state that this House has no 
recommendations to make to 
the Loll: Sabha in regard to 
the said Bill." 

(Ii) "In accordance with the pro-
visions of sub-rule (6) of rule 
186 of the Rules of Procedure 
and Conduct of Buslnea in 
the Rajya Sabha. I am direct-
ed' to return herewith tho 
Appropriation (Railways) 
No. 4 Bill, IDeS, which was 

passed by the Lok Sabha at 
its sitting heid on the 16th 
September, 1965, and trans-
mitted to the Rajya Sabha 
for its recommendations and 
to state that this House has 
no recommendations to make 
to the Lok Sabha in regar:! 
to the said Bill." 

(iii) "In accordance with the pro-
visions of sub-rule (6) of rule 
1116 of the Rules of Proce-
dure and Conduct of Busi-
ness in the Rajya Sabha, I 
am directed to return here-
with Ihe Kerala Appropria-
tion (No.3) Bill, 1965, which 
was passed by the Lok Sabha 
at its sitting held on the 16th 
September, 1965, and trans-
mitted to the Rajya Sabha 
for its recommendations and 
to state that this House has 
DO recommendations to make 
to the Lok Sabha in regard 
to the said Bill." 

(Iv) "In accordance with the r ~  

visions of sub-rule (6) of rule 
186 of the Rules of Proce-
dure and Conduct of Busi-
ness in the Rajya Sabha, J 
am directed to return here-
with tbe Kerala Appropria-
tion (No .• ) Bill, 1965, which 
was ,passed by the Lok Sabha 
at its sitting held on the 16th 
September, 1965, and trans-
mitled to the Rajya Sabba 
tor its recommendations and 
to state that. this HOUle hu 
no recommendations to make 
to the Lok Sa bba in relard 
to the said Bill." 

(v) "In accordance with the pro-
visions of sub-rule (6) of rule 
186 ot ·the Rules of Proce-
dure and Conduct of Busi-
ness in the Rajya Sabha, I 
am directed to return herP-
with tba Appropriation 
(No.3) Bill, 1965, which 
was passed by the Lok Sabha 
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at itB sittinJ held on the 16t', 
September, 11185, Imd tranl-
milted to the Rajya Sabha 
for its recommendations and 
to state that this House ha. 
no recommendations to make 
to the Lok Sabha in relard 
to the said Bill." 

(vi) "In accordance with the pro-
visionl of su'b-rule (6) of rulo 
186 of the Rules of Proce-
dure and Conduct of BUli-
ness In the Rajya Sabha, I 
am directed to return here-
with the Appropriation 
(No.4) Bill, 1965, which 
was passed by the Lok Sabha 
at its sittinl held on the 18th. 
September, 1985, Imd trans-
mitted to the Rajya Sabh" 
for its recommendations and 
to state that this House hal 
no recommendations to make 
to the Lok Sabha in ""ard 
to the laid Bill." 

(vii) "In accordance with the pro-
visions of rule 127 of the Rules 
of Proeedure Imd Conduct of 
BUline.. in the Raj)'a Babha, 
I am directed to Inform the 

Lok Sabhs thlt the Rajys 
Sabha, at its sitting held on 
the 23rd September, 11165, 
agreed without any amend-
ment to the Life Insurance 
Corporation (Amendment) 
Bill, 1965, which was paise:! 
,by the Lok Sabha at its lit-
tine held on the 15th Sep-
tember, 11185." 

Iviii) "In accordance with the provI-
sions of rule 127 of the Rules 
of Procedure and Conduct of 
Business In the Rajya Babha, 
I am directed to inform the 
Lok Sabha that the Rajya 
Sabha, at Its sitting held on 
the 23rd September, 11185, 
_creed without any amend-
ment to the Insurance 
(Amendment) Bil, ~  which 
was passed by the Lok Sabba 
at it. sitUn. held on the 10th 
Septornber, I •. " 

Mr. Spealler: The HOUle stand. 
adjourned rine die. 

IUS.., 

The Lok SIlbh" then ad;oumed line 
di •. 

OM:GIPNI)......LS I1-IUf (Ai) LS-16-10-85-870. 
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